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LOK SABHA

Wednesday, November 10, 1865/
Kartikg 19, 1887 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mn. SPeAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Mr. Speaker: Shri Yashpal Singh.

ot vy fomd : A wEEm W
S} | WY qg wgT a7 fF ow
W WG q9 Sqaedr §1 9%
T, KEf & gaTT g g o

o e ag § e ag ot 120 AT
WT YT & qg UF O smffa & al ¥
& frmer goere ¥ ®xE e AEY g
A %W G939 ¥ FE AT & | WT WY
g7 gEfwe fs 91 g awew §
way & mgwa § | AT A A 6 §
fe &y @ arael ¥ I Tq faegw
g qedt | qfe & a7 Al avwan e
w1é et sy w1 q@1a a1 wmew
w1 WX Ia% FIC T T g1 A |
w1 gl wwre T & ot § ww
qar g, faAraeft & art # qer
S, @ e et s e A A R
8T AT | O FET A% IMAA Y, TWE
T A & ooy wsmawm A E )

8hri 8. M. Banerjee: I would like
to support my hon. friend Shri Madhu
Limaye on three grounds. One ls,
Shri Namboodiripad is not a Member
of this House; nor he is a member of
the Government, While I do not

1684 (Ai) LSD—I1
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agree with his policies—I strongly
oppose them, whether it is the ques-
tion of Kashmir or of Aksai Chin—
this is a matter of principle. I want
to support Shri Madhu Limaye. My
first ground, as I have sald, is that
Shri Namboodiripad is neither a
Member of this House nor a member
of the Government. Secondly, a simi-
lar question was raised in this House,
when Shri Jayaprakash Narayan
issued a statement and that statement
came up in this House. It was mainly
on Aksai Chin—and, if I am not mis-
taken—I speak subject to ecorrection—
on Kashmir. Not only this. About
Nagaland also, a statement was made
by Rev. Michael Scott, and on Kash-
mir by Rajaji. We were told by the
hon, Prime Minister, Shri Lal Bahadur
Shastri, in this House that ours is a
democratic country and as such people
have every right to say whatever they
like, and when the Government feels
that something that they are saying
is subversive, then proper action will
be taken against them.

Moreover, the question has been
tabled on the basis of a press state-
ment; we have not got any letter of
Shri Namboodiripad. He has been
changing his statement from place to
place and from meeting to meeting.
And go, I request you to kindly en-
lighten the House and guide us in this
matter.

Shri Hem Barua: May I sub-
mit....
Mr. Speaker: I cannot allow a

debate on this.

Shrl Hem Barua: I just want to
oppose what Shri Madhu Limaye and
Shri Banerjee have said. My name
is also here. While tabling this ques-
tion, we gave a lot of consideration
to the fact that we have........ (Inter-
ruption),
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Mr. Speaker: If I allowed this gques-
tion, then I will give the reason also.
He supports me. [ am thankful to
him. He need not give the reasons
now.,

o g¥n wx wgEw: & o aw
WEAT AIEAT § | Wee Agre, 1§ A1
mfwy firedt ST w1 awre 2 Wl IuR
g & agt ¥ {81 MY, qg aga
wifax & 1 & awwan g e @ s
w1t oyt @ @it wifgn 1 w
IwT TRy wi & faas @ @
T TEHT BAA ®OF ST gfad
g a1 ST T 2 wwd §

oo wgtem c &% AW ar A AF
® A0 AT &1 4gr Twm &
T AT

No actlon is being taken against Shri
Namboodiripad. The cases cited by
Shri Banerjee are also different. Now,
here is a gentleman who is a leader
of one of our important parties; a
large number of members of that
party have been put in jail. Agita-
tion has been going on. He gave a
statement, and why I admitted the
question was that Members feel pro-
bably that some action might have
been taken if certainly = party has
such views that are prejudicial to the
security of the country. It is not
8hri Namboodiripad's statement that
is prominent here, but the security of
the country; some members of the
party are inside the jail. That was
why I admitted it.

ﬂqh&:mw@w.”

ww wElew | 69 WY IEE TG
T a |

oft wy fowd - & wgw A w W
g 1 v =T ifag )

atrw witw : & mwew @ YW
[ &
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ot wq fowd - & seqr w1 g
wIoE g W T W O WW OW
oF w7 & sqaer afag |

weaw wgrea : wrea gefafafafad
TaxEqer | ¥ A 3w W e
femm

wft ay fowd ; & et w1 o W
# o wre e 1w 90 w9 sEeq
2

woaw wgw  f # eqaeay & &)
st vy fewd: §1 @O q@1 o1
fir w7 T safee & ar 3 e aTwTC

Famad oy A, AW AT &
e wé ey §, wn ok e

wreaw wgyea ;T g e

Wt Wy fewd ;0 mw ¥t
# oyt S O o1 FwY § A7 A€ @ W
# oY sqereay AEAT § | W ATE
sgrear § s g a1 @ § A wmaeT
¥faw. ...

wvaw | g OF §A 0O
Az qr & @ | wa ug d5 T,
wriart # weraz A wifaw )

wt ey fomd: AT O 9T A9
srareay §ifa )

woqw agew & & a2 d 4y
WET, W |

wt feom g . I TG W
pfe, ..

werw winw - & ww g fer
o 8% o, & fem @ Gar s
...

it v e 9 T Y
% g T8 & 1w e g we
FUR T
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werw T o adl g ? e
T AT A g

T AT &7 & aaH Gaer
Y & s e ot felt ¥
& o o § wa oArE w€moar
7Y | Gy geeweEivg g LEEeE
@ & IR F@AT AT | st wher
g guE garfaw gw ag s
1 qefire wEwT an A wE |

Shri Namboodiripad's wiews en
Eashmir

+

*120. Shri Yashpal Singh:
Shri Hem Barua:
Shrimati Tarkeshwarl Sinha:
Shri J. B. S. Bist:
Shri Bhano Prakash Singh:
Shri Hukam Chand

Kachhavaiya:

Bhri Kajrolkar:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhantl:
Shri Sidheshwar Prasad:
Shri Onkar Lal Berwa:
Shri Gokaran Prasad:
Shrl Bri) Ra) Singh:
Shri Mohammed Koya:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether his attention has been
drawn to a speech of Shri E M. 8
Namboodiripad, Left C. P. 1. Leader of
Kerala delivered in the beginning of
October, 1865, in which he had expres-
sed his views on the question of Kash-
mir; and

(b) it so, the reactions of the Gov-
ernment in the matter?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies In the Ministry of
-Defence (Bhri Hathl): (a) Yes, Sir.

(b) The Gowvernment are keeping
a close watch on such writings and
utterances and will take at the appro-
priate time such action as is neces-
‘88Ty.
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ot quare fag: w1 FORTC TR
gt § fie v W% oX dw wegE
W TN § TR T G HAwe
?

W WEIAT : AF TATE H4 g0 7
s WY qeT § | I8 |

ot wevarer feg: AT & qrowr
o fefesfadwm walt gvft 7w At
Wt § a1 %7 2 A wel

ag-sd A (W wem) o 0w
WeLEAT WAL ¥ 9§ ) W A
Ho e O R AR i
T EET ) oo

Y waperres g : T EO
¥ ug s @ § e T e
1 737 e & A gy fred fiear
STaT § WY I W g T fed
amd | A e fag gfm doem
) SrgAT 1 § 1 W\ AT A 3TN
woor ¥ & wwwr g e fear & 7

st wn : gfew W & Awow
wmoT 2 T ot &7 o w7 aare
B

- qwraTer Fog: T TOOTT 7 3T
wrawt ®t g e wwew e §

weOw REAY ;gAY w1 " Ag
wTAT &, wag W /T OF WTEY F1 K0
# 1 %1 IAF e {AF ® fam aTeT
#ifer wiw w1

Shri Hem Barua: Sir, on the one
hand, we have been saying that
Kashmir is not ncgotiable—we have
said 50 even in the Security Council—
for Kashmir is an integral part of
India and, on the other hand, here is
Shri Namboodiripad going on chal-
lenging the very fundamentals of the
policy that has been adopted by this
country.

Shri Indeajit Gupta (Calcuita South
West): BSo does Shri B. K. Patil
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Shri HMem Barua: Everybody who
does, we will challenge him. Shri
Nuiuboodiripad has been challenging
the very fundamentals of our policy
by statements, one after the other, not
one stulement but by a series of state-

Mr. Speaker: What is his question?

Shri Hem Barua: The question will
be this. In the context of that, why
is it that the Government have not
token appropriate action so far
against Shri Namboodiripad? Is it
because he is an ex-Chief Minister of
& State? Do you differentiate like
that?

Shrl Nanda: The Government has
taken oppropriate action in this case
by the line it has taken. The utter-
ances of the gentleman have ecumu-=
latively strengthened the patriotism
in the country and exposed......

Shri Hem Barua: Strengthened
what?

Shri Nanda: ......and exposed
those who have stood with Shri
Namboodiripad.

Shri Ilem Barua: This is no reply
to my question. If by allowing the
territorial integrity of this country to
be challenged, we are going to streng-
then patriotism in this country, that
is @ wrong line adopted by Mr, Nanda.

Mr. Speaker: That may be a wrong
line,

Shri Hem Barua: There is no other
reply to my question.

Shri J. B. 8. Bist: May I know if
the government is in communication
with the gentleman concerned and if
any members of his party have left
the party because of that speech?

Shri Nanda: The speeches have pro-
duced some kind of crystallisation in
that party. A number of people have
disowned it and therefore they are
veering round t6 a more patriotic
line.
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Shrl Bhanm Prakash Singh: Has
the Government considered the view
of Shri Namboodiripad as his party's
view in referring to the statement
that the party is not prepared to sup-
port the Government in retaking
what Pakistan has been holding and
what China has come to occupy?

8Shri Nanda: In the first place, when
we talk of the speech of Shri Nam-
boodiriped, it depends on the date on
which the speech was made, because
the speeches have been very different
on different dates. This has also been
said, and certainly this is a statement
which has been thoroughly deplored,
disliked and condemmed by all patrio-
tic people.

oft gw W T ;AR F-
foreet grar ot Ry Y wrdaTdY @ Tk
I3 FTET HAT F T OFE T4 AT T
aaeTC At AT § Ay W faar §
Je% gfic T gu W O b I
w1 wfoarg s w7 a7 I ATIEw
T ¥ o e et § 7

Y ae A W= gH T ] IHET
3wy a7 § fs 99 w1 wacag g1 on s
& wEd § | Fe sur fed SO
o€ sfewrm amt o aa A R
&9 W Qvow & @ E o 94§ 9 waT
g § ag wa dxy g o

At wermae sred) ;O & -
qre & Tt ot sl Tl F T e
% Twer w2 ¥ fga A ot amar
o g qeft & awveq & ag ww g
§ fs &iw wo W oW

s R oW TaTE §
&g wut ot fgier Tk ¥ o wee
w1 0F aaaq fooir ot frar d, o vy
Tl & £ ¥ aragz W1 & aqg s
et § 5 ¥ g TwTEE TR ¥ e
foat & g o T AT * fA ww-
TFrRITAE W § o
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H W S HT W IY AT wmw
waeE 7

st aeat ;B wwwa g e gt s
qTEga www T ght i wr o §

ot gEmerdiT wrest ;& At awmr )

=t 7w fewd : sroTag e
® W X # ax g TE wifE R
woie & uw fo € el @ wfaw fgem
qitmm ¥ e ¥ 2 oA & |

st aea W IR g & 9RR
gft W § ot & sw H gE A
T & s vt wfuw feame i aomm
¥ wrr gwy Ao

ot qerTET et 0 A0 oo
WA AR AR AN A A g Em &
fs aewy Aglew oW T g Afew &
www Al o yafag e w Ifm
R a1 T A% ¥ que § anfe & oY
¥ W g% WY AT A f 2w o el
AW ' !

waw wgEy o o wd ot A
wg fear § o' 9w & @wwr W mwar
& o e Aford

KARTIKA 19 1887 (SAKA)

Oral Answers

st 7y - & &1 gEwr wATE ¥
g fir d=9i 1 gy ot s ¥ gwfen
w15 ¥ w1 AT e @ Ad¥ ) ot -
i 9fs §iw fafet ¢ M ewd
wif fadfa o 76 77 o § W g
AN ww FEM O OgA AW
TETT & A FEH g 7 I3 quy A &6

AR . .

T o wi % T

T o IAET OO A § A wEAr
wars & e 3w =tfe =) fisdr s
it ot ey Y fowa s gwa § S five
ot FTRTT IT 9T XY g9 T MR
gy A T @ A W e nEy
% fau ag wrw  fraen @ afge
ag ey wmaia § ¢

st Ay & W T T W e

weaw wilw o oaw et o, 1
sifFfrmmEr o gah
¥ q¥ Wt I8y ufuw A8 w5 e
@t ww & ged v v g ?

[P GENSENENY S SR
& o w1 o Wy qu A gw IR
§9 wft @ adt @i ot 3Aw ek
wTaw 2% ¥ gew § arfe 37 9T g
w7

weaw wEhew - e g 2 4 Ay
wgd ¢ e xalyr s oy oA A 2
a5 |

Dr. L. M. Bioghvi: The line that
the Government scems to be taking
is to give Shri Namboodiripad u long
rope to hang himself with. We would
like to know why this kind of lati-
tude or line is not takenm in respect
of others who have propounded simi-
lar kind of views and why an excep-
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tion is being made in the case of Shri
Namboodiripad? It is evident from
the statement made by the Home
Minister that an exception is being
made in the case of Shri Namboodiri-
pad.

Mr, Speaker; The Minister has
given the reasons of the Government.
What else can T ask him to give?

Dr. L. M. Singhvi: We want to know
the reason for an exception being
made in the case of Shri Namboodiri-
pad.

Mr. Bpeaker: That he has mention-
ed in reply to Shri Shastri.

&t TRTrTR ;. WsW  AERY,
¥ v sgrEay &1 S R )

oW ARy A ot e @
wIiq, AT TF I Ah I3 qwAr |

off TRRCRT . 9 g A F 7
wra v & oo wwn ¥ s
TR

wem Wgm . WYeT Iy
T ®1 qAT |

o TRYWCTY . UsW 9§y,
arowt g § fe wTod qR s
w1 87 Iz & e fran . frAmw ag
{ fs wd ¥ w9 ot g AR
e o W TE WAl Agew wEy €
fFmRimaawa@miaixg
AR R oW avew #F e
3 %o o aww ¥ A1 wmw TEw
gt ot S s gt o ?

oW WEa ¢ U T & XA
LaufE 3 i

ot wye Fag AT oY 2 W E
weow wpw . 3 WO W

fir o 1€ sy w7 HATS ALY IS0
 afsn wiod &g fx 93 @ § X
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wy A #g fzar |« w9 @H @vh
ST ¥ ¥ FAA oI ¢

:ﬁtﬁm:n:ﬁﬁw@w
T A EE A 71 a1 A7 HF JA<C
femary ¥ o =ramar 1 wvw ¥ Y
e g !

Shri A. P. Sharma: Just now the
hon. Home Minister stated that what-
ever action Government considers
necessary is being taken against Shri
Namboodiripad and his party. In spite
of the activities of the Communist
Party and Shri Namboodiripad, may
I know why Government is not con-
sidering it necessary to ban this
party? What is the difficulty in the
way of the Government in taking
that action?

Shri Nanda: If I do not ban this
party, then Members of the House
and people outside can know what
type of people the members of that
party are. It is educating the people
about the heinous line or stand taken
by the party and its members on
particular subjects,

Shri 8. M. Banerjee: 1 am happy
that the hon. Minister has stated that
a close watch is being kept on the
various speeches made by members
of political parties in our country
about Kashmir. Kashmir is an inte-
gral part of India. I would like to
know whether a similar watch |s
being kept on some of the leaders of
the Swatantra Party also, who are
guestioning the integrity of Kashmir?

Shri Nanda: A watch is kept on
everybody who makes such state-
ments.

Shri Indrajit Gupta: What about
Shri 8. K. Patil? Are you keeping a
watch on him also?

Shri Nanda: Shri 5. K. Patil?

Shri Eapur Singh: May I ask whe-
ther there is any proposal before this
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Gover t to P to con-
trol and regulate the free expression
of opinion of citizens in the near
future?

Bhri Nanda: We are acting under
the Constitution.

Shrimatl Savitri Nigam: How is it
that a very responsible spokesman of
the Government of India, like the
Governor of Kerala, holds a view
different from that of the Home
Ministry in this matter? Was he
consulted before this final view was
taken by the Home Minister?

Bhri Nanda: The ®Governor of
Kerala could have taken any action
he pleased in the light of the condi-
tions there.

Shri D. C. Sharma: The statements
of Shri Namboodiripad are being made
front page news in Pakistani press
and are being broadcast by Radio
Pakistan. They are also circulated
by the Pakistan Embassies to all the
countries of the world. Besides tak-
ing action against him or his party,
may 1 know what action the Govern-
ment is taking to counteract the pro-
paganda of Pakistan on all fronts so
that our stand that Kashmir is an
integral part of India does not lose
ground in those countries?

Shri Nanda: The statement of Shri
Namboodiripad will not add wvery
much to the hundred per cent false-
hood that Pakistan broadcasts other-
wise. As to the point of time when
anything bas to be done about Shri
Namboodiripad, as we have said, cer-
tainly we are watching what should
be done then.

oY fem wEAms o osmn HEAY
gRET A A g # o &
geag § T #Y gLt ALy gy &
¢, ufz zi, @1 §8 FAT AATAT =¥
U™ & AFA7H & g7 IO & 9T GATRT
& mraeg & A1 ww @, war Ag A AT
Fgzimry # o & faereirapet
2
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St A WIT OF WTEE[ WG
TF AT AR, AV IAFT OF qET 1T 8,
dfes famt #g7 1 71 @@ aow
T 2, 7 TG A} ogw gwR
Tt 7T 1 gEme &, A FW 9E
A F A F A £

ot few qzamaw ;| weaw AEIET,
3 aw w1 A AEY g § 1 8 qen
¢ fr 5o gL FaTET 11 A Ty et
qr FWT TAHI & ;T H §, waT ag
oft i &1 T ¥ fereeft-opedy
t

ot wan o weat @ foeftapE
grlT, gl & A7 Faweir-aqet gnfy )

¥Mo T wAWT wfgar ;e
g, & oF sEEqr ¥T g9 gE@T
a1 wwwe wgr arr ¢ fe
“FTOT @ 07 O30 9% OTw
thoar " ot aw & oW oAt f, 0w
feafa gt & 1 feafir g & fr s
fegmams &1 wa p—"rTedtT €F g
a2 g fear | gRuw wee oty
< wAt AgEg 91T gat An gard
gau frafa & smo s )
A% faars ot w1 aToargl & amd
( Interruption ) wqeow wgww, #x
WIO% AR qg HAM JsAT &, T
fory ot f ...

weqw wptan - & fawew & AN
ag SFe 2 owan g fr e T wdaw
1 (@AWW 7 ®t ! ([neerruption)
Fag dwam g EEATE

Te TW FAET Wifgar : R W
At 7wt 3, &fwA avEh wioh
7wt wEEm &t AT wraEr gl
(Interruption)

Shri Hem Barua: What is the harm?
“Integral” means “fully”. Assam is
an imtegral part of India. 1 take
objection to this. We can use the
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word “integral”. 1 use the word
“integral” knowing fully well that
“integral part of India" means “fully
part of India”.

Mr. Bpeaker: Order, order. He will
please sit down.

Supply of Jet Fuel

*121. Shrl A. N. Vidyalankar: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether the Western Oil Com-
panies that enjoy wvirtual monopolies
of oil supplies had been responsible
for spreading oul g false rumour dur-
ing the Indo-Pak, conflict that India
had fallen short of the Jet fuel as the
supply arranged by Government with
the Western sources had not been
received;

(b) whether this false story was
published by the following journals
(i) Petroleum Intelligence Weekly,
(ii) Platt's Oilgram, and (iii) Capital
of Calcutta; and

(c) whether Government had consi-
dered the desirability o} taking any
action under the D.IR. against the
companies as well as gguinst the Jour=-
nals for spreading false rumours at
the time of serious emergency?

The Minister of Petroleum and
Chemicals (Shrl Humayun Kabir):
(a) and (b). No, Sir. No report of
shortage of jet fuel has come to Gov-
ernment's notice, but Capital in its
issue of 2nd September and Petroleum
Intelligence Weekly in its issue of 6ib
September carried incorrect reports
aboul delay in receipt of ATF sup-
plies arranged by Government from
Western sources. No such report was
published in Platt’s Oilgram.

{c) Does not arise.

Shri A. N. Vidyalankar:
action was taken against the two
papers that have been mentioned,
Capital and the other one, with regard
to their circuletion? Was this news
eontradicted or what was done?

What
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Shri Humayun Kabir: The frst
paper, the Petroleum Intellipence
Weekly, published a long article in
which it gave different points of view
and incidentally had referred that
according to certain reports the
Western supply had not come. As
soon as it was pointed out to them
that the information was incorrect,
they published a contradiction. So far
as Capital is concerned, they also aed
expressed certain views and they have
been told that since they are a paper
in India, they should always ascertain
the facts from authoritative sources
before publishing any such incorrect
news.

Shri A. N. Vidyalankar: I wanted
to know what the Government did
in order to remove the impression
that was created by these papers and
what action was token against the
papers because at a critical time they
crealed that impression and, T know
Sir, it was a general impression after
these reports were published.

Bhri Humayun Kabir: There was
no cause for any action. It was an
expression of opinion which was
contradicled. There was no shortage
of supply and this was stated again
and again. I do not think any paper
should be condemned or any action
should be taken simply because they
express certain opinions.

ot 6T qVET : O I 6 TwF
gu & ofwdft Jw weafrdi & oo &
AR ©1 9% Feq 0T § WA WORTT
% famrs ft §1E swad we
wWe?
Shri Humayun Kabir: The assump-

tion is wrong, there was no sabotage
of supply.

Ehri Indrajit Gapta: Is it not a fact
that the supply of imported aviation
fuel from other Western sources,
which was arranged by the Minister,
was not known in the beginning to
these three Western oil companies,
and did they not utilise this crisis %o
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demand higher prices for their fuel
during the crisis?

Shri Humayun Kabir: Not during
the crisis. When we secured a much
higher discount, they naturally argued
with us but the supplies were received
towards the end of July and they
have accepted the oil which we
received from the Western sources.

Shrimatl Renoka Ray: The Minis-
ter, in his reply, has said that, as the
papers have contradicted what mis-
leading news they had given, the
Government is satisfied. When at a
moment of crisis such misleading pro-
paganda is done in this type of papers,
may I know whether Government is
contemplating taking some more
drastic action than merely asking for
a contradiction after the mischief is
done?

Shri Humayun Kablr: As I said, it
was a long editorial in which they
had argued and said that the Govern-
ment thought that the Talukdar
Report did not go far enough whereas
all private companies thought that the
Talukdar Report was drastic. In that
connection, they expressed an opinlon.
1 do not think that we should go about
condemning every paper In every
part of the world simply because they
express an opinion.

_mqg—ﬁ#a“rnwﬁﬁm
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“While further investigations
were in progress, the said trader
of Kanpur....”

—that is, Mr. Agarwal—

...is alleged to have made
an attempt to bribe the Magistrate
who recorded the statement of
the Clearing Agent.”
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Shri 8. M. Banerjee: I had tabled
this question twice on two things. I
thought that at least in the Central
Parliament here we would be enligh-
tened with more information by way
of answers to questions. The UP.
Assembly was adjourned a day before

that because the name was to be
announced. ...

Mr, Speaker: The hon. Member can
have recourse to some other proce-
dure.

Shrl 8. M. Banerjee: Transistor set
or no transistor set, we should have
answers to our questions.
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IET AE ITA AT §  IART FAX
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8hri 5. M. Banerjee: He was always

in jail hospital,
it ®o Ao fam : W W Y,
wodw A oER D WA 8§

T W § AT Q1A% AW AR
woe At §, qfewd §aiEe g
wgt & I T g |
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el g W Ewe §, ER At
& ] off arre § 1 afer fora @&
w1 WY § fraer a2y @ d

Bhri Harl Vishou Kamath: Is it a
fact that this particular money-bag
of Kanpur made a very tidy contri-
bution of a lakh, perhaps more than
two lakh of rupees to the Congress
election fund during the 1962 elec-
tions, and is that the reason why
Governinent are suspected of adopt-
ing o ‘goudy-softy’ attitude in the
matter und is that also the reason
why the Chief Minister of UP. was
advised by the Centre not to make a
statement in the U.P. Assembly while
the matter was being processed at
the Centre by the big bosses here?

Shri L. N, Mishra: | may say that
we are vigorously pursuing the
matter and investigating the matter.
It is very wrong and unfair, there-
fore, for my hon. friend to say like
that. I do not know whether they
have made any contributions. I am
not aware of it. But so far as the
first part of the question is concerned,
namely the question of taking eny
steps against that firm or that party,
we are very serious about it, and it
will be unfair to say that we are soft
or anything of that sort. So far as
the statement is concerned, the state-
ment has been made in the UP.
Lagislature.
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Shri Hari Vishnno Kamath:
Chief Minister of U.P.?

By the

Mr. Speaker: He says that a state-
ment has been made in the UP.
Assembly.

o TW RAWT Wifigar : a7 A
faere @ § 1 gOK waw P |
Y o frr g fY eafier sy o
g waw faar ofter & @ T
fieaT 7T 4T | A TS AT AT T @
# 1 9T wE ErHT "R wit o

sl ®wo e faw : wa A,
ot T qar g |

To W wANET WHgar : Eer
& vy wifrd | fawer ofoae F aom
g ar, P ar 7 TE

«t wo At faw : ag & = qwHAT
g 1 S A g

Shri Hari Vishou Kamath: 1 did
not hear what he said about the Chiet
Minister of UP. I wanted to0 know
whether she was advised by the Gov-
ernment here....

Mr. Speaker: There a statement
was made in the Council

Shrl Hari Vishon Kamath: Not
now, but then, in September. I want
to know whether the Chief Minister
of UP. was advised not to make a
statement there when the matter was
being processed here and the matter
was sought to be hushed up at the
Centre by the big bosses here....

Shri L. N. Mishra: There is no ques-

tion of hushing up the matter. We
did not advise her like that. The
investigation was in progress.

The Minister of Home Affairs (Shri
Nanda): Where does the question of
hushing up arise at all? As soon as
the matter was brought to our notice
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we took it up, and the Central Bureau
of Investigation was brought into the
picture so that it could be tackled
very effectively. And it is being done.
After our having done that, if we are
still to be told that we are soft and
s0 on, I do not quite understand it.

Shri Harl Vishnu Kamath: My
question was whether the hon. Minis-
ter advised her not to make a state-
ment there?

Shri Nanda: No, we are not con-
cerned with that.

Shri Hem Barua: On a point of
order. It is a wvery serious matter.
Shri Kamath asked whether this
particular gentleman had made a con-
tribution of Rs. 2 lakhs to the Con-
gress fund during the elections. In
reply, the Deputy Minister has said
that it is an ‘unfair, wrong and un-
founded stalement’, In the same
breath, he said that he does not know
whether the gentleman concerned had
made any contribution to the Con-
gress Party or to the Congress elec-
tion fund. When he does not know
whether he made any contribution, is
it in order for him to say that Shri
Kamath's statement is wrong, unfair
and unfounded?

Mr, Speaker: Shri Kamath had
said so many things and not merely
one, As regards the gquestion about
contribution having been made, he
has said that he has no knowledge.
About the other things, he has said
that it is unfair,

Shrl Hari Vishnu EKamath: On
a point of order now arising out of
your ruling. As far as 1 understood
bhim, he said that the first part of the
statement, about contribution of Rs. 2
lakhs or more, was unfounded, unfalr
and all that. I do not think he re-
ferred to the rest of the statement in
that context. ‘The other thing I ask=
ed was whether the Chief Minister
of UP. was advised not to make any
statement while the matter was being
dealt with here at the Centre. There
is no question of any buseless charge
in that .
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Mr. Speaker: No, no. . .
Shri "+l Vishnm Kamath: You

are  brusming it off lightly—I am
sorry. My colleague Shri Hem Barua
raised a point of order that the De-
puty Minister, after having said that
he does not know whether this mo-
ney-bag made any contribution of
Rs. 2 lakhs to the Congress fund, in-
sisted that my statement was un-
founded. How dare he say that?

Mr. Speaker: I am surprised that
this attitude is taken and we are
proceeding like this. When a point
of order is raised, I give the decision.
Then it is contested, Then some
discussion takes place.

I had said that there were two or
three things that Shri Kamath had
said. ’

Shri Hari Vishna EKamath:
things.

Mr. Speaker: All right Then also,
about one, he said that he does not
know. About the second, the Minis-
ter said that it is unfair, the imputa-
tion in it. 'What is wrong there?

=t fmwene qie Wi €
et fradt ff oYt ¢t o W
ot ?

oft mo mre faw : «ET A
owdr m¢ ff & wraT 130 % wOw @ |
wift o W Sy w@T IATE |

wew wie : qg Rz § far
A
Shri B. B. Pandey: Apart from the
Kanpur trader, how many other
people have been arrested during the
hostilities between India and Pakistan
on the charge of smuggling goods to
Pakistan?
Mr. Bpeaker: It is a general ques-
tion.

8hrl U. M. Trivedl: This is a very
very important question, apart from
the scandal that may arise out of this
whole affair. How is it that this

‘Two
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whole affair, where many goverament
officials would be involved ,where
government at & very high level
would be involved—in sending out
fron sheets Lo Pakistan—how is it that
this matter was not brought to the
notice of Government directly, imme=
diately as soon as this step was taken,
and some information had to be led
to the Government?

Mr. Speaker: He has answered it.
He said it has not yet been established
that it was intended for Pakistan.
That is the allegation made. That is
being inquired imto. It was booked
for Ahmedabad and it had reached
there, but afterwards certain other
developments took place. They have
taken him into custody. The CREI is
inquiring into it. Unless the inquiry
is completed, how can he say that it
was intended for Pakistan or not?

Shri U. M. Trivedi: My question is
very simple. If this was the object,
namely, to send goods, particularly
iron sheets, out of India to Pakistan,
how is it that the Government of
India did not come to know of it
before thig infurmation was prought
to their notice?

Shrl L. N. Mishra: We knew it, and
we took steps. It was booked and
when we came to know of it, the man
was arrested. The CBI has taken
over the mquiry from the State Gov-
ernment, 1t jg selzed of it and is
looking into it very vigorously.

Mr. Speaker: The guestion is: when
it was intended to be sent to Pakistan,
how is it that it took so long a time
for Government to know? How is It
that the Government had no infor-
mation that some goods were being

e b3 s Drakiatan®
desp to F ?

Shri LN. Mishra: Only afier this
thing was detected, some people
-made allegations that this was being
sent to Naroda with a view to being
sent to Pakistan. That has yet to
bhe established.

Shri .8:N..Chaturvedi: What are
the offences for which investigation
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is being carried on. Is it being
carried on only for offering a bribe
or other offences also?

Shri L. N. Mishra: Both, violation
of the Essentinl Supplies Act and
offering bribe.

Mr. Speaker:
in the statement.
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8hrl Shivaji Rao 8. Deshmukh:
What exactly is the ambit of the re-
ference of this particular case handed
over to the C.BI. because this may
be only one incident in a chain of
incidents?

Mr. Speaker: That is given in the

statement.
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*123. Shri Gokulananda Mohanty:
Bhrimati Renuka Barkatakl:
Shri Sidheshwar Prasad:
Shrimatl Tarkeshwarl Sinhsa:
Bhri P. C. Barvoah:
Shri Mohammed Koya;

Will the Minister of Home Affalre
be pleased to state:

(a) whether the border States have
submitted a proposal to erect wire
fencing all along the land borders
primarily to prevent infiltration;

(b) whether Government have con-
ridered the plan in all its aspects; and

(¢) if 30, the result thereoft

The Minister of Stale in the Minls-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) to (c). No,
Bir. But a proposal initiated by the
Central Government for the ercction
of barbed wire fencing along certain
sectors of Assnm Fast Pakistan border,
is under consideration.

Shri Gokulananda Mohanty: May
I know when Government propose to
start this work and complete it?

Shri Hathl: We have gent the
Director-General of Border Security
to locate actually the areas where
this can be done and assess whal the
cost would be and whether it would
be feasible. After that we shall start.

Shri Gokulananda Mohasty: Did
they consider the financial aspect?

,Mr. Spegker: That is what is beilng
examined.

Shri Hathi: It would depend upon
the length for which we want the
wire fencing, but at present it is esti-
mated to be between Rs. 35 and
Rs. 45 lakhs.

Mr. Bpesker: P. C. Borooah, Basu-
matari.

6hri Baswmatari: In view of the
fact that most of the deportees are
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returning to Assam and also in view
of the fact that new infiltrators are
pouring in like anything, may 1 know
whether the Assam Government has
proposed wire-fencing of the border
of Assam with East Pakistan?

Bhri Hathi: No, Sir.

Shri R. Barua: May 1 know whe-
ther in any other part of the world
there is such demarcation of inter-
national boundaries?

Shri Hathi: I do not know.

Shri Buta Singh: With a view to
prevent inflitration effectively, has the
‘Government received any proposal or
proposals from the State Governments
of the border areas to supply arms
1o the people living in those areas;
it so, what is the reaction of the
‘Government of India to it?

Mr. Speaker:
thing.

Shrl 8. M. Banerjee: In addition to
fencing.

Shri Buta Singh: To prevent infll-
tration.

That is a different

Mr. Speaker: That would be dis-
cussed separately.

Dr. L. M. Singhvi: I would like to
know whether the Government have
at any time considered the possibility
of similar kind of fencing of our
western borders?

Shri Hathl: We have not yet con-
sidered that aspect.

Shri Hem Barua: Is it not a fact
that when this question of fencing the
border -was originally mooted, the
Assam Government raised objections
and then when the question of clear-
ing a two-mile deep belt all along
Assam-East Pakistan border was
mooled, the Assam Government rais=
ed objection to that. In view of these
objections may I know whether the
Central Government have tried to
probe into the mind of the Assam
Government and triled to find out
Arom them what measures they want
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to check {llegal infiltration from East
Pakistan?

Shri Nanda: I may make it clear
at once that the Assam Government
never raised any objection to this
question of barbed-wire fencing.

Shri P. K. Deo: Not only barbed-
wire fencing but even concrete walls
in Berlin have not been able to stop
inflitration from the east to the west,
Do not the government think that it
would be futile to have such fencing
and the way to tackle the problem
of inflltration is to arm the people on
the borders?

Mr. Speaker: That is a suggestion
Next question. Dr. Singhvi.

Shri Nath Pal: Have you really
passed on to the next question? If
you have mot completely passed on
to the next question....

Mr. Speaker: I have called the next
question.

Commission to study Administrative
Problems

+

*124. Dr. L. M. Singhvi:
Bhri J. B. 8. Hist:
Shrimat]l Vimla Devl;
Shri Harish Chandra’ Mathur:
Shri Sidheshwar Prasad:
Shri Jashvant Mehta:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether the Prime Minister’s
announcement to constitute a Commis-
sion of Enquiry to tackle the adminis-
trative problems of 1He célniry has
been implemented; and

(b) it =0, its composition, the terms
of reference und the duration within
which the Commission is likely to
complete its work?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). It has been
decided to appoint an Administrative
Reforms Commission. The details are
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under consideration and a resolution
appointing the Commission is likely
to be issued very soon.

Dr. L. M. Singhvi: This matter has
been under consideration for a very
long time and has been delayed either

knowingly or unwittingly. In the
meanwhile the Home Minister has
appointed a  special  consultative

group. I would like to know whether
it is proposed, in consequence of the
constitution of this Commission, to
shelve or supplant that consultative
group and in particular whether it is
proposed Lo institute a thorough probe
into the existing system of adminis-
trative tribunals and evolving an
adequate machinery for redress of
public grievance such as the instltu-
tion of ombudsman?

Shri Nanda: It is not at all intend-
ed to shelve, as the hon. Member had
put it, the other activity intended to
promote administrative reform includ-
ine the committees which have been
set up.

Dr. L. M. Singhvi: The question has
not been answercd. 1 wanted to
know whether it was the intention
of the government to institute a
thorough probe into the existing sys-
tem of administrative tribunals and
evolve an adequate system of redres-
sing public grievances.

Shri Nanda: That is to say, how
much of it will have to be dealt with
by this commission. 1 am not able
to say that at the moment

Dr. L. M. Singhvi: Is it a fact that
Mr. Morarjl Desai & member of this
House has accepted the chalrmanship
of the proposed commission and
whether the other persomnel and
composition of this Commission has
also been considered and finalised
and, if so, what are the details?

Shri Nanda: The personnel has not
yet been finalised. Till it has become
very definite and final, 1 do not think
1 should enter into that question here,
at this stage.
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Dr. L. M. Binghvi: The Press has
reported that from very authoritative
SOUrCes.

Mr. Speaker: Unless they are
finalised, he cannot say so.

Dr. L. M. Singhvi: That is to say
that the Press is a superior body to
this House! He can say whether he
has formally accepted or not. It is a
question of fact. Has he been asked
and has he accepted? That answer
must come forward.

Shri Nanda: Before we finalise the
personnel, several steps have to be
taken. People may have to be
sounded. But nothing final and defi-
nite has taken place...... (Interrup-
tions) ....even regarding the chair-
man.

Bhri J. B. 8. Bist: Has the Govern-
ment fixed any time-limit?

Bhri Nanda: I cannot say definitely
now, but it is nmot intended.

ot gwew feg: gaT? o WgR
T W g § faT ® wRAeRT N
Ear wff ot frdt wfame v §,

8hri Kapur Singh: There are two
functions to be performed; sometimes
they may be joincd in ome persom,
but the functions which he has to
perform are entirely different from
one ancther.
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Bhri Nath Pal: May I know,—if he
cannot enlighten the House as to the
.persunnel, for whatever reasons,
because we read it in the papers that
some gentlemen have been sounded
and they are giving their own condi-
tion and sp on—whether he can tell
us at least something about the nature
of the work that will be entrusted to
the Commission? Is he going to do
some white-washing of the rickety
administrative machinery or is the
Commission to be charged with the
duty of recasting radically and dras-
tically the existing system of adminis-
tration? What exactly does the Gov-
ernment have in mind?

Shri Nanda: The hon. Member goes
too far when he says that it is a
rickety administration. It has its
deficiencies and therefore it is neces-
sary to have a very comprehensive
inquiry, and it will be a deep and
comprehensive inguiry into practi-
cally all aspects that are of any value
in regard to the administration of the
country.

Shri Nath Pal: I am sorry, Mr.
Speaker; you should extend to me
the opportunity extended to Sardar
Kapur Singh, my distinguished col-
league. 1 had specifically asked, is
he going to drastically recast it, and
what will be the nature. He said all
aspects will be touched; it is only this
touching which has been going on all
these years, The question is whether
it will be reconstructed, recast dras-
tically. We do not want touching and
white-washing.

Bhri Nanda: I said it will be looked
into in depth. I feel touch and depth
are two different things.

Shri Eapur Singh: My hon. friend
Shri Nath Pai seems to be unaware
of the fact, which most of the Mem-
bers in this House know, that the
touch of Shri Nanda is all potent.
Therefore, when he said he was going
to touch, he meant everything that
Bhri Nath Pai desires him to do.

Shri N. C. Chatterjee: We get con-
flicting reports; the Home Minister
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sometimes accepis the principle of
Ombudsman and sometimes rejects it.
May we know i the Home Minister
has come to any definite decision on
this point or will that also be left to
the Commission to be finalised after
proper inquiry?

Shri Nanda: The Commission cer-
tainly will now deal with those
aspects.

Clash with Naga Hostiles
+
*125. Shrl Rameshwar Tantla;
Bhri Himatsingka:
8hri D. C. Sharma:
8hrl Basumatari:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Naga hostiles opened fire on our Bor-
der Security Forces on the night of the
27th September, 1085 along the Jorhat-
Nagaland border;

(b) if so, the action takea by our
Becurity Forces;

(c) the number of casuslties suffer-
ed by our forces and by the Naga hos-
tiles respectively;

(d) whether it is also a fact that the
Naga hostiles were armed with light
machine-guns and automatic weapons
obtained from Pakistan; ahd

(e) if so0, the measures taken by the
Security Forces to deal with the Naga
hostiles during the Indo-Puk conflict?

The Deputy Minister in the Minls-
try of Home Affalrs (Shri L. N.
Mishra): (a) Yes.

(b) The Security Forces immediate-
ly returned the fire and the hostlles
ran away under cover of darkness.

(c) No casualty was suffered by the
Security Forces. Government has no
definite  information of casualties
suffered by the Naga hostiles.

(d) Naga hostiles are reported to
be armed with light machine-guns.
As the House knows a number of
Nagas have got their training in
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Pakistan. However, so far as this
incident is concerned, there is no
information to show that the weapons
used by the Naga hostiles were
obtained from Pakistan.

(e) During the conflict with Pakis-
tan security measures were tightened
by intensive patrol by Security Forces
along the Assam-Nagaland Border.
Village defence parties were also
organised for rendering effective
assistance to the Security Forces.
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Shri Himatsingka: Is the Govern-
ment aware of the very unhealthy
influence exercised by the missiona-
ries over the Naga rebels and, if so,
what action does the Government
propose to take to control and ulti-
mately eliminate such influence?

Shri L. N. Mishra: All these ques-
tions refer to the peace-talks that
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have been carried on, and it is better
that the question be referred to the
External Affairs Ministry.

Shri D. C. Sharma: This Naga pro-
blem has been with us for a long
time and every day that passes makes
the Naga hostiles more and more anti-
Indian and hostile. When the secu-
rity forces have falled to tackle the
problem and the villnge defence
forces are only on paper, is the Gov-
ernment going to take some extra-
precaution to see that the Naga hos-
tiles are contained and they are not
allowed to make these incursions?

Shri L. N. Mishra: As I said earlier,
so far as security measures and law
and order situation are concerned, the
situation has much improved. I
would draw the hon. Member's atten-
tion to the fact that this incident does
not relate to the cease-fire area. It
relates to Assam and Nagaland border
where this particular incident took
place. The law and order situation
in Manipur has improved and the
village security forces have done well.

Bhri Basumatari: In view of the
fact that a number of cattle have
been lifted and killed sometimes, may
1 know what steps have been taken
to prevent it, and whether there is
any provision to compensate them for
these losses?

8hri L. N. Mishra: I am not aware
of this.

Shrimatli Jyotsna Chanda: The
Minister sald that security measures
are being tightened up. May 1 know
what steps have been taken about the
missionary work and how many mis-
sionaries are still there in Nagaland?

Shri L. N. Mishra: Missionaries are
there. We have not closed any of
them so far. They are functioning.
All these things are under the con-
sideration of the peace mission which
is looking after the main problem.

Shri 8. M. Banerjee: Is it a fact that
after the extension of invitation to
the Naga rebel leader, Mr. Phizo by
the peace mission, the hostile activi-
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ties of the Naga hostiles have Increas-
ed? 1If so, is it a fact that 1000 Nags
hostiles are on their way to Pakistan
to get military training?

Bhri Hem Barua: 1500.

Shrl 8. M. Banerjee: Is their num-
ber 1000 or 1500 and are they really
on their way to Pakistan to get train-
ing by both Pakistanis and Chinese
and then come back? If so, what
steps have been taken by the Govern-
ment to gec that they are not allowed
to come back?

Shri L. N. Mishra: 1 will answer
only the second part, because the first
part refers to the Ministry of External
Affairs. So far as training in Pakis-
fan is concerned, it is a fact that they
are getting regular training in Pakis-
tan. We are trying to stop their entry
into Nognland. As the hon. Members
know, in January, 1965, a number of
Nugas wanted to enter Nogaland after
getting training. We did not allow
a large number of them to enler
Nagaland.

ot wy fawd : U oF  egwedr
wr ae

Shrl S. M. Banerjee: He said, a
large number of hostile Nagas wanted
to go and they were not allowed to
go. Does it mean that the Govern-
ment allowed some Nagas to go?

Shri L, N. Mishra: 1 meant that
some might have smuggled,

oft wq g ;O oW cowedr
WTAEAE |

Shrl P. C. Borooah: May I know
whether the activities of Naga hos-
tiles have been on the incrcase since
the Pak sggression on Kutch border
and they are now trying to establish
some parallel government in three
sub-divisions inside Manipur and one
ex-M.P. of that area is underground,
and if so, what action the Govern-
ment have taken in this matter?

Shri L. N. Mishra: So far as the
three sub-divisions of Mamipur are
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concerned, the situation there has
improved considerably in the course
of the last few months, so far as law
and order is concerned. About their
activities in these sub-divisions, they
have not increased much.
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Smorr NoTice QUESTION

Supply of Crude oll to Agrical-
turists in Gujarat
S.N.Q. 1. Shri Jashvant Mehta: Will
the Minister of Petroleam and
Chemicals be pleased to state:

(a) whethey it is u fact that the
Gujarat Gover have repr d
to the Central Government for imme-
drate supply of crude oil to ggricul-
turists for wheat crop;

(b) 1f so, the stops Government have
taken to overcome Lhe difficull yitna-
tion of supply of crude oil to agricul-
turists in Gujarat State; and

(c) the reasons of the acute shortage
which hag affected and added tu the
scarcity situation in the deficit Stales
in food?

The Minister of Petrolemm and
Chemicals (Shri Humayun Kabir):
(a) to (c). The average monthly con-
sumption of light diesel oil in Gujarat
wus 13,000 tonnes per month during
1964, but on account of the failure of
the monsoons this year and the pro-
gramme for increased agricultural
production, the State Government
made a request for 40,000 tonnes
during the current month. Since pro-
duction of light diesel oil could mot
be stepped up immediately, it was
decided in consultation with the
Gujarat Government! that 25,000
tonnes would be supplied during the
month of November, 1965 and attempts
made to Eive some additional supply.
Accordingly, arrangements have been
made to despatch 4,000 tonnes by rail
and 11,500 tonnes by sea by 10th
November. Continuous watch is being
kept fto ensure that the quantity
agreed to is actually supplied.
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Bhri Jashvant Mehta: The hon
Minister has not given, in answer o
part (c) of the Question, the reasons
for the acute shortage which has
added to the scarcity situation in the
deficit States in food. (Interruptiom).

Shri Eabir: The bon,
Member did not follow the amswer
read out by me. The reasons have
been given. In my reply I have said
the failure of the monsoons and the
programme for Increased agricultural
production led to a stepping up of
the demand.

Shri Jashvani Mehta: May I know
whether it has come to the notice of
the Government that the main distri-
buting company has created an arti-
ficial score so that it can bargain in
its price policy; if so, whether the
Government is planning to take over
the whole distribution from all the
three companies, in the hands of the
Government?

Shri Humayun Kabir: This question
does not arise because the prices are
conlrolled and they are sold at stipu-
lated prices so far as the suppliers
are concerned. At the retail trade it
is for the State Government to sce
that the prices are not increased.

e TW wAWgE wifgm: vx ay
GHAT WTT WA qTCHET  GEErT AT
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Shri Igbal Singh: May I know
whether it is a fact that light-speed
diesel oil and power are not avail-
able in the State of Punjab but per-
mits are issued and it will affect most
adversely the agricultural production
in the State; if so, what action the
Government propose to take in the

matter?

Shri Humayun Kabir: This does not
strictly arise out of this, but becouse
this is a very important subject I will
give the anewer. So far as Punjab
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is concerned, we have supplied HSD
which is in demand there.

Shri D. J. Nalk: I want to konw
from the hon. Minister whether the
supply of crude oil will be regular
and timely in future, that is in the
months of December, January and
February which form the season for
rabi?

Shri Huomayan Kabir: It is not
crude oil. If it were crude oil we
would have given as much as they
wanted because crude oil is produced
in Gujarat itself. It is light diesel
oil that they want and for that, as I
have already stated, we have assured
a supply of 25,000 tonnes this month
and we will try to give something
more, We have also drawn up a
programme in consultation with the
State Government to see that the
supplies are maintained up to Feb-
ruary, 1966,

Shri Shivaji Rao S. Deshmukh:
May I know Government's reaction
to the fact that acute scarcity of
light diesel has nothing to do with
the failure of monsoon or the demand
of agriculturists for irrigation but it
is due to adulteration of light diesel
with high-speed diesel for sale as
high-speed diesel?

8hri Humayun Kablr: No, Sir, there
is a definite connection. Because of
the failure of the monsoon the
Gujarat Government have encourag-
ed the agricilturists to put up sta-
tionary pumps which are run by light
diesel. That is the connection.

WRITTEN ANSWERS TO QUESTIONS
Exodus from Pakistan

*126. Shri Bagri:
Bhri Madhu Limaye:
Shri Bhanu Prakash Singh:
Shri P. B. Chakravertl:
8hrt P. C. Borooah:
Shri Yashpal Singh:
Bhri Hukam Chand,
Kachhavaiya:
Bhrimati Savitri Nigam:
Shrimati Renuka Barkataki:
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Bhri Onkar Lal Berwa:
Shri Ramchandra Veerappa:
8hri Ram Harkh Yadav;

Will the Minister of Rehabilitation
be pleased to state:

(a) whether it is a fact that hun-
dreds of Hindu families are ﬂeeln;
from Pakistan to seek refuge in India
as a sequel to the Indo-Pak con-
flict;

(b) if so, their number (State-wise)
and the steps taken to rehabilitate
them; and

(c) the measures taken to restore to
them the properties left by them in
Pakistan?

‘The Minister of Rehabllitution (Shri
Tyagi): (a) and (b). VYes, Sir. About
638 Hindu families from West Pokis-
tan and 147 families from Fast Pakis-
tan have migrated into Rajasthan and
Tripura respectively. The families
who have migrated from West Pakis-
tan are proposed to be settled in Bar-
mer district and at other suitable
places in Rajasthan. Specific schemes
of rehabilitation or resettlement are
being formulated. The East Pakistan
migrants in Tripura, to the extent pos-
sible, would be taken to other States
for rehabilitation as  there is little
scope in Tripura for absorption of
more migrants.

() The question wil] be considered.

Surplus Government Staff

*127. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

{a) the extent of surplus staff in the
Central Secretariat and other Depart-
ments under the Central Gowern-
ment;

(b) similar staff in the State Gov-
ernments; and

(¢) whether Government have glven
any advice to the State Governments
to bring about economy in the mat-
far?
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The Minister of Stats in the Minis-
try of Home Affairs and Minlster of
Defence Supplies in the Minisiry of
Defence (Shri Hathi): (a) Staff re-
quired for departments of the Central
Government is sanctioned on the basis
of requirements. Surpluses are some-
times located as a result of studies
conducted by the Staff Inspection Unit
or administrative improvements intro-
duced. The studies conducted by the
S1U. in 17 Ministries and 22 other
offices from 1st April, 1964 upto 30th
September, 1065 have shown that 1,527
posts in different grades were surplus
to requirements. These have |been
or are being adjusted against existing
deficiencies or additional requirements
elsewhere.

(b) and (c). Econmomy in staff of
State Governments is the responsibi-
lity of those Governments and no in-
formation is available of any surpluses
retained by them. No specific instruc-
tions have been issued to State Gov-
ernments on the subject; but through
discussions relating to the Fourth
Plan and mobilisation of resources for
the mame, they are fully aware of
the need for enforcing strict economy
in implementation of scheme and in

expenditure on administration -nd{
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Re-employment of Retired Civil
Bervants

*129. Shri 8. M. Banerjee;
Shri Yashpal Singh;
8hrl M. L. Dwived|:
Bhri Sabodh Hansda:
8hri 8. C. SBamanta;
8bri P. L. Barupal:
Shri 8. N. Chaturvedi:
Bhri Bhanu Prakash Simgh:
Shri P. C. Borooah:
Dr, Ranen Sen:
Shri Dinea Bhattacharya:

Will the Minister of Home Affalrs
be pleased to refer to the reply given
to Starred Question No. 180 on the
25th August, 1983 and state:

(a) whether the Santhanam Com-
mittee’s dations in respect
of re-employment of retired Civil
Servants In private service have since

m.’. | by Gaver t
and

(b) if not, the reasons therefor and
when these are likely %o be imple-
mented?
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‘The Minister of State in the Minis-
try of Home Affalrs and Minister of
Defence Supplies in the Minisiry of
Defence (Shrl Hathi): (a) and (b).
The question whether the Santhanam
Committec's recommendations  could
he implemented, is being considered
and a decision is expected to be taken
shortily.

Oil near Calcuita

*130. Shri Parashar:
Shri Yashpdl Singh:
8hri P. B Chakraverti:

reseeesiee
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Will the Minister of Petrolecm and
Chemicals be pleased to refer to the
reply given to Unstarred Question
No. 2802 on the 22nd September, 1065
regarding oil-bearing areas near Cal-
cutta and state the further progress
made in the exploration?

The Minister of Petroleam and Che-
micals (Shri Homayun Kabir): As n
result of intensive seismic surveys car-
ried out by the field parties of the
Oil and Natural Gas Commission, an
interesting structural feature has been
delineated in the area. Preparatory
action for starting drilling operations
in October waa taken in hand but has
been delayed becanse of the conflict
with Pakistan. The drilling opera-
tions are now likely to start in
February, 1968,

Use of Hindl In Ministries

*131. Shri Bhanu Prakash Singh:
Shri Kishen Pattnaysk:
Shrd Bagri:
Shri Madhs Limarye:
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Skri D. N. Tiwary:
Shri 8. C. Samanta:

Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased (o state:

(a) the progress so far made in the
use of Hindi in all the Ministries of
the Government of India; and

(b) when a complete switch-over to
Hindi is likely to be achieved?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L N.
Mishra): Progress made in the actual
use of Hindi for various official pur-
poses of the Union is shown below:

STATEMENT

1. Letters received in Hindi  from
members of the public  are
replied to in Hindi,

2. Government  resolutions are
issued both in  Hindi and
English simultaneously,

3. Adminisirative reports, reports
o Parliaments and  Journals
are published in Hindi also.

4 10,000 departmental formg  and
35" manuals  have already
beea translated by the Central
Hindi  Directorate «Ministry
of Fducation), Steps  are
bewine taken hy the concerned
Ministring for the printing of
these forms and manuals in
Hindi also

5 Stepe have heen iaken for the
translation  and printing of
statutory and non-statutary
rules ineluding those forming
part of manuals,

8. ArranTomentz have  already
heen made for the publication
in Hindi also of afl parts of
the Garette of Tndia excepting
Part 1T relating lo statutory
matter

7 Nothing in Hindi has been in-
troduced in 278  Sectioms in
the various Ministries so far




1055 Written Answers KARTIKA 19, 1887 (SAKA)

(b) In the Official Languages Act,
1963, provision has been made for the
use of both Hindi and the English
language for various officiai purposcs
of the Union without any time limit
Thercfore the question of complete
switch-over to Hindi does not arise
for the present.

Financlal Assistamce to West Bengal

*132. Shri B. K. Das: Will the Minis-
ter of Rehabilitation be plcased to
sute:

(a) whether Government have any
plan to render pecuniary help to the
Government of West Bengal for re-
lieving pressure on the economy of
the State caused by a large number of
new migrants from East Pakistan
since the beginning of 1964 preferting
to say in that State without asking
for any rchabilitation benefit from the
Government; and

(b) it so, the broad outlines of the
plan?

The Minister of Rehabilitation (Shri
Tyagi): (a) and (b). The matter has
been under discussion with the Gov-
ernment of West Bengal. They have
been informed that, in respect of the
sectors in which 1ne existing develop-
ment schemes may have to be expand-
ed in order to relicve pressure on such
svctors as a result of the new influx
from Fast Pakistan, they micht formu-
late detailed proposals for comsidera-
tirn by the Ministries of the Govern-
ment of India concerned with  those
pectors, in  consultation with  the
Ministry of Rehahilitation. Tt is
understoogd that they would require
increased assistanc~e mainly for edvea-
tinnal and medical facilities. Detalled
propoeals from the West Bengal Gov-
ernment are awaited.

Pak. Infiltrations om Easters Borders

*153. Bhrt P R. Chakraverti:
8hri P. C. Borocah:
Shrl Karmnl SBinghH:
Shrimati Tarkeshwari Sinka:
Shri 8. N. Chatwrved]:

Written Answers 1cs
Shri R. Barua:

Shri Prakash Vir Shastrl:
Shri Jagdev Singh Siddhanti:

Wil the Minister of Home Affairs
be pleased to state:

(a) whether Government of West
Bengal have been instructed to keep
a strict watch over any possible ‘n-
flltration by the Pakistani nutionals
into Indian territory from Dahagram
and other Pakistani enclaves in the
State;

{b) whether it Is a fact that about
300 Pakistani nationals fromy Dula-
gram firied Lo cross into East Pakistan
through the Indian territory of Tin-
bigha, under cover provided by Pak-
istan| policemen; and

(e) whether the State Government
have alerted their border security
forces in Cooch-Behar against the pos-
sibllity of mass intrusion into Indian
territory?

The Minister or State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Minlstry of
Defenre (Shri Hathl): (a) General
instructions exist in regard to keeping
watch over anv possible infiltration of
Pakistani nationals into Indian terri-
tory.

(h) ¥es but they were not allowed
to do.

(¢} Yes, Sir.
Kidnapping of Naga Ex-Minister

*134 Shrimati Renuka Rarkatakd:
Bhri Ravindra Varma:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether it is a fact that Mr.
Othiko Daiho, a former Finance Min-
ister of Manipur, was kidnapped by
Naga Hostiles on the 6th Septrmber
1963: and

(b) 1f so, whether he has now been
set free?

The Minister of Siate In the Minks-
try of Home Affairs and Minister of
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Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
Shri Othiko Daiho, a former Finance
Minister of Manipur, is reported to
have gene to village Sajouba on 3-B-
19685. He returned to Imphal on 21-10-
1865. Since no complaint of kidnap-
ping was lodged by him, members of
his family or by any other person, it
may be assumed that he was not kid-
napped.

Petro-chemical Ccrporation In the

Pablle Sector
*115. Shri P. C. Borooah:
Shrl Omkar Lal Berwa:
Bhri Brij Raj Singh:
Bhri Gokaran Prasad:
Shri Subodh Hansda:
Shrl 8. C. Samanta:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question
No. 770 on the 22nd Septemmber, 1863
and state:

(a) whether a decision has since
been taken on the proposal to set up
u Petro-chemica] Corporation In the
public sector; and

(b) if so, the broad features there-
of?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri

Alagesan): (a) and (b). The matter
is still under consideration of Govern-

ment.
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Biack List of Contactmen

*138. Bhri Harl Vishnu Eamath:

8hri P. C. Borooah;

Will the Minister of Home Affalre
be pleased to refer to the reply given
to Starred Question No. 788 on the
22nd September, 1965 and state:

(a) the total
blacklisted; and

(b) the details of the malpractices
Indulged in by them?

Tho Minister of State In the Minls-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) 105.

(b) These contactmen have been
indulging in undesirable activities,

Detention of Britishers in Asmm

number of persons

Wil the Minister of Home Affalrs
be pleased to state:

(a) whether it is a fact that three
British nationals have been detained
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in Upper Assam under the Defence
of India Rules for suspected prejudi-
cial activities against the State;

(b) if so, the details thereof; and

(c) whether they are on bail mnow?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N
Mishra): (a) to (¢). On the night of
October 2, 1965, three planters, name-
ly, lrving Bell, Jin George Watts and
ARPM. Edi, were returning to their
gardens at about 0300 hours in a jeep
apparently after heavy  drinking.
They were accosled by Village De-
fence Parties and asked to declare
their identlty and purpose of thelr
journey. These planters are alleged
to have become cxtremely angry at
this, stating that they had been stop-
ped a number of times earlier, and
threatened the Village Defence Parties
and were offensive to them. One of
them is alleged 1o have written ‘Long
Live Pakistan' in the register of the
Party, and another is alleged To have
said “I am Ayub Khan”. Police on
investigation have submitted change-
sheet against all of them under sec-
tions ]53!352,’31 of the Indian Penal
Code. They are in jail custody.

National Policy re: Oll Distribution

*140. Shri D. C. Sharma:
Shri Yashpal Singh:
Shri A. N. Vidyalankar:
Shrl Kapur Singh:
Shrimati Maimoona Sultan:
Shri Kishen Pattnayak:
Shri Mohammed Koya:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether a national policy of ol
distribution is being formulated; and

(b) if so, the broad outlines there-
of?

The Minister of Peiroleum and
Chemicals (Shri Humayun Kabir): (a)
and (b). Yes, Sir. The policy is to
make arrangements for distribution of
oil products after taking into account
indigenous production. The question

NOVEMBER 10, 1885

Written Answers 1062
of regulating the growth of retail
pump outlets is also under examina-
tion.

Drinking Water from Sea

*141. Dr. Sarofini Mahishi:
Sbri Hari Vishno Eamath;

Will the Minister of Education be
pleased to state:

(a) whether a U.S. firm has offered
to build in Bombay a joint plant to
generate 200 million gallons of fresh
water daily from the Sea water; and

(b) if so, the action taken in the
matter?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir.

(b) Does not arise.
Intelligence System

*142, Shri D. D. Pari:
Shri Shiv Charan Gupta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether in the light of the
recent events, Government have
evaluated the effectiveness of our
Intelligence system;

(b) if so, in what manner the In-
telligence work has been found weak;
and

(c) the steps being
strengthen this machinery?

taken to

The anll.y Minister im the Minis-
try of Home Affairs (Shri L. N.
Mishra): (o) 1n (0). OQur Intelligence
organisation has proved equal to the
task. However, Government keeps
the performance of its intelligence
systern under constant review and
takes various measures to remedy de-
ficiencies and strengthen the machi-
nery. It is not in the public interest
to discl further detail

University for North Eastern Reglon

*143. Shrimati Jyotsna Chanda: Will
the Minister of Education be
to refer to the reply given to Unastar-
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red Question No. 236 on the 18th
August, 19685 and state:

(a) whether Government have
since «considered the question of
setting up a University for the North
Eastern region of India; and

(b) if 30, the result thereof?

The Minister of Educatlon (Shri M.
C. Chagla): (a) and (b). The matler
is still under consideration

Prohibition

*144, Shd Hari Vishnu Kamath:
Will the Minister of Home Affalrs be
pleased to state:

(a) whether, with a view to
augmenting the fAnancial resources of
the States, the State Governments
are free, if they so desre, to scrap
or modify the policy of prohibition;
and

tb) if not, what advice or directive
has been given by the Centre in this
regard to each of the States?

The Minister of State in the Minis-
try of Home Affalrs agnd Minister of
Delence Supplies in the Minlstry of
Defence (Shri Hathi): (a) No, Sir;
State Governments are nol Tree 1o
scrap or modify the policy of prohibi-
tion.

(b) Does not arise.

Engiry against ex-Chlef
of Orissa

+145. Shri Yashpal Siagh:
Shri Bhanu Prakash Stagh:

Ministers

Will the Minister of Home Affalrs
be pleased to state:

{a) whether Gouvernment heve re-
ceived representation from some
Members of t about 18
months ago demanding to hold a Judi-
cial Inquiry against Shri Blju Patnayak
and Shri Biren Mitra, former Chief
Ministers of Orissa; and

(b) it so, the decision taken In the
mattar?

el
rar
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The Minister of Home Affalrs (Shri
Nanda): (a) and (b). Action taken in
regard to ailegations apainst the
Orissa ex-Chief Ministers was already
explained in the statement made by
the Prime Minister in the House on
22nd February, 1965. All demands
from Members of Parliament  were
dealt with in the course of the pro-
ceedings in Lok Sabha during  the
dir~ussion on the No.confldence Motion
in the Lok Sabha on 15th and 1fth
March, 1965. Attentinn of the Hon'ble
Members is also Invited to the position
explained in the course of supple-
mentarics arising out of Starred Ques-
tion No. 2 answered in Lok Sabha on
3rd November, 1965 ie. any further
action can be conziderrd after PAC,
Orissa, have considered the matter.

Cement comcrete Producis manufac-
taring Units

*148. Bhrl Bagri:
S8hri Madho Limaye:
Shrimatl Renuka Barkalakl:
Shri Bhanu Prakash Slogh:
Shri Yashpa] Singh:

Will the Minister of Rehabilitation
be pleased to state;

(m) whether it Is & fact that funds
have been sanctioned for sctiing up
cement-concrete producty manufae-
turing units at Hoshongabad and
other places in Madhya Pradesh;

(b) if so, when the work on the
project is likely to begin; and

(e) the location of these unitst

The Minister of Rehabilltation (Shri
Tyagi): (a) Yes, Sir. Two such units
have been sanctioned for being set up
in Madhya Pradesh, one at Dars
(District Hoshangebad) and the other
at Mana (District Raipur).

(b) and (c). The m-heme was ranc-
tioned only on 24th Scptember, 1963,
The work at the Ttarsi centre has al-
ready started. Speedy nction is being
taken to start the unit at Mana
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West Indies Cricket Team'y Tour

*147. Shri P. R Chakravertl:
Bhri P, C. Rorooah:
8Shri Ram Harkh Yadav:

Will the Minister of Edueation be
pleased to state:

{a) whether it is a fact that the
Board of Control for Cricket in India
received a cable from West Indies
stating that on account of the unsettl-
ed conditions in India, the West Indies
Board cancelled the proposed tour;

(b) whether the Indian Board had
askej the West Indies to reconsider
their suggestion to call off their tour
of Indim as conditions were almost
normal; and

(¢) whether Government favoured
the holding of national and Inlerna-
tional sport events in the country?

The Deputy Minister in the Minlstry
of Education (Shri Bhakt Darshan):
(a) Yes, Sir.

(b) Yes, Sir.

(c) While Government favour the
holding of national and international
sports events in the country, the cases
of international events proposed to be
held in the country have to be exa-
mined on merits.

Oll Reserves at Kathana (Cambay)

#148. Shri P. C. Borooah:
Shri Sidheshwar Pramad:
Shri Yashpal Singh:

Will the Minister of Petroleam and
Chemjeals be pleased to state:

fa) whether it is a fact that oil has
recently been struck at Kothana near

Cambay;
{b) if s0, the nature and estimated
extent of the reserves; and

(¢} the steps proposed to be taken
for the exploitation of these reserves?

The Minister of Peiroleum and
Chemicals (Shri Humayun Kabir):
(a) to (c). Yes, Sir; but the nature
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and extent of the reserve and the pos-
sibility of its commervial exploitation
will be known only after more ex-
ploratory wells have been drilled in
the different parts of the structure.

Extradition of Walcott

*149 Bhri Harl Vishnn Kamath:
Shri Vidya Charan Shukla:

Will the Minister of Flome Affairs
be pleased to refer to the reply given
to Starred Question No. 485 on the 8th
September, 1965 and stote:

(a) the further developments jn the
matier of extradition of Mr. Walcott;
and

(b) the present stage of the case?

The Minister of State in the Miniks-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) and (b
The opinion of the Senior Counsel in
UK., whether the evidence is sufficient
for initiating extradition proceedings
against Walcott and others, is  still
awaited.

Objoctionable Fllm Pestery

327. Shri Bagri:
Shri Madha Limays:
Shri Ram Sewak Yadav:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether Government propose
to ban the display of such film pos-
ters as produce an adverse effact on
the youth of the country; and

(D) if so, when thig ban % likely to
be imposed?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). The Govern-
ment have no such specific proposal
under consideration. They  are,
however, exploring the  possibflity
of tightening the law relating to
obacenity.
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Exploring of Oil and Gas

329, Shri Sham Lal Saraf: Will the
Minister of Petrolenm and Chemicals
be pieased to state:

(a) whether the Oil and Natural
Gas Commjsgion has formulated s
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countrywide programme of exploring
oil and natura] gas; and

(b) it so, the achievements to ite

- eredit to date and whether collabora-

tion :n the fleld work exists between
the O.N.G.C. and the India Oil Corpo-
ration, Limited, another Government
Organisatiun working in the samas
direction?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir.

(b) The Commission has discover.d
and devcloped an oil field at Ankleshe
war and a gas fleld at Cambay in
Gujarat and production has commenc.
ed from these ficlds, Oil has also
been struck at other places in Assam
and Gujerat and production will be
undertaken in due course., Interest-
ing structures have been found in
some other areas and exploration is
continuing. Indian Oil Corporation
is not con.erned with exploration and
production of crude oll but refining
and distribution of petroleum pro-
ducts. Full details about feld-wise
drilling and production cannot be
disclosed under the Defence of India
Rules.

Arts College at Chelanoor

330. Shrl A. K. Gopalan: Will the
Minister of Education be pleased be
state:

(a) whether Government have re-
ceived a representation from a local
Committee requesting for ganctioning
an Arts College at Chelanoor near
Calicut from the next academic year;

(b) whether it is a fact that the
Committee have arranged 35 acres of
land and Ra. 1,368,000 for this purpose;

(c) it so, the reaction of Govern-
ment thereto; and

(d) whether |t will he possible to
give permission to start it in the next
academic year?

‘The Minister of Education (Shri ML
C. Chagla): (a) No, Sir.

(b) to (d). Do not arise.
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Banskrit College, Pattambi

331, Shri A. K. Gopalan: Will the
Minister of Edacation be pleased to
state:

(a) whether it is a fact that the
Banskrit College at Pattambij (Kerala)
i going to be upgraded as a first grade
college with Arts and Science sections;

(b) whether it is alsp a fact that the
public donated 15 acres of land for
this purpose; and

(e) whether Government are giving
priority to the matter? .

The Minister of Education (Shri M.
C. Chagla): (a) to (¢). The informa-
tion is being collected and will be laid
on the Table of the Sabha in due

- COUrse.
Complaints against Calicat Flylag
Squad

332. Shrl A. K. Gopalan: Will the
Minister of Home Affairs be pleased to
slate;

(a) whether it is a fact that the
Calicut Flying Squaj went to Kau-
very and Kuttikel, Thallparamba
Canannoore in Seplember and arrest-
ed some people, beat them on the spot
and also at the police lock-up;

(b) whether Government have re=
celved any complaiat in thls regard;

(¢) it so, whether any enquiry has
been conducted; and

(d) if not, whether Government
propose to conduct an enquiry in this
regard?

The Minister of State In the Minls-
try of Home Affairs and Minisier of
Defence Supplies in the Ministry of
Defence (Shrl Hathl): (a) to (d). The
information is being col.ected and will
be laid on the table of the House as
s00n a3 possible.

Family Allowance to Detenus

333. Shri A. K. Gopalan: Will the
Minister of Home Affalrs be pleased
to state:
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(a) whether Government proposs
to introduce @ wuniform scheme fur
granting family allowaace to the
detenus;

(b) it so, when it will be finalised
and implemented?

The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and  (b).
While there is no proposal to intro-
duce a uniform scheme, it has been
suggested 1o the State Governments
that a minimum of Rs. 50/- per month
may be granted as fami.y. allowance
in deserving cases.

Research Subjects

334. Shrl Krishna Deo Tripathi: Wil
the Minister of Fducation be pleased
to state the names of Universities and
Institutes where facilities of post-
graduate ond/or research are available
in India in the following subjects:—

1. Internationa]l Relatlons;
2 Public Administration;
3. Music;

4 Drawing and Painting;

5. Architecture; and

6. Nuclear Physics?

The Minister of Education (Shri M
C. Chagla): A statement is laid on the
Taple of the House. [Placed in Lib-
rary. See No. ZI-5106/65].

Grants to Degree Colleges

335. Shri Krishna Deo Tripathi:
Will the Minister of Education be
pleased to state:

(a) the celling of noa-recurring
grant sanctioned by the University
Grants Commission to the Degree
Colleges;

(b) the names of the Degree Col-
leges ani the total amount of non-
recurring grants sanctioned over and
above the ceiling; and

(e) the ressons thercfor?
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The Minister of Education (Shri M.
C. Chagla): (a) to (c). A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-
$107/85].

Coaching Camps for cricket

336. Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

(a) whether the Board of Control
for Cricket in India propases to hold
two All-India Cvaching Camps for
school boys; and

(b) if so, the details of the Camps,
marting date and the duration of the
Camps?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Yes, Sir.

(b) One at Bombay from 27th Nowv-
ember to 26th December, 1865, and
the other at Hyderabad from 16th
May to 30th June, 19886.

Find of Old Colns mear Jalpur

337, Shri Ram Harkh Yadav: Wil
the Minister of Education be pleased
to state:

(a) whether a large number of ear-
liest coins of the country were found
in Rairh, 82 miles from Jaipur;

(b) it 0, the details of the coins;
and

(c) their antigquity and special fea-
tures, if any?

The Deputy Minister in the Minis-
try of Bducatlon (Shri Bhakt Dar-
shan): (a) to (c). The information is
being collected and will be laid on the
table of the House, when available.
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Censtruction of New Markets in Delhd

339. Shrl Bhanu Prakash Ningl:
Shri Kishen Pattnayak:
Bhri Dugri:
Shri Yashpal Singh:

Will the Minivter of Home AMairs
be pleased to atate:

(a) whether the Delhi Adminisira-
tion propose to conatruct 15 new mar-
kets in Delhi;

(b) it 80, whether the mtes for
these markets hava been sclected;
and

(¢) the criteria to be followed for
allotment of shops in :hese markets?

The Deputy Minister in thy Minks-
try of Home Affalry (Shri L. N
Mishra): (a) to (c). The Delhi Ad-
ministration directly does not have
project for the construction of new
markets in Delhi.  Presumably the
question refers to the Municipal Cor-
poration of Delhi and the New Delhl
Municipal Committee. The Municipal
Corporation of Delhi propose to con=
struct 19 new markets and sites have
been selected. In addition to the
G. B. Pant Super Market in Con~
naught Place area, which is nearing
completion, the New Delhi Municipal
Committee are taking up the construe-
tion of two more markets one in the
Diplomatic Enclave area and the other
on Irwin Road. Sites for these two
markets have been gelected.
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The Municipal Corporation of Delhi
propose alloting the shops in new
markets to (i} displaced persons (ii)
squaiters removed from the site for
the construction of the market; (iii)
persong eligible under Slum Clear-
ance and Jhuggi-Jhonpri Scheme,

The New Delhi Municipal Commit-
te¢ are considering the adoption of
griteria to be followed for allotment
of shops in markets constructed with-
In their jurisdiction.

Ralds on Shopy in Delh

0. Shri Yashpal Singh:
Bhri Bhann Prakash Sigh:

Will the Minister of Home Afalrs
be pleased to refer to the reply given
to Unstarred Question No, 2717 on the
23rd September, 1965 regarding the
raids in Sadar Bazar, Delhi and state:

(a) whether the Salcs Tax Officers
took possession of the lorped Accounts
Books of the shopkeepers of Sadar
Bazar, Delhi; und

(b) if so, the action taken or pro-
posed to be laken againit those firms?

The Deputy Minister in the Minls-
try of Home Affalrs (Shri L. N.
Mishra): (a) and (b), Officers of the
Bales Tax Department, Delhi, took
possession of Accounts Books of four
shopkeepers of Sadar Bazar on 27th
August, 1066 for further werification
The verification is in progress by
Assessing  authorities. Appropriate
action will be taken after the results
¢t the verificalon are known.

Expenditure on Shelkh Abdullah

ML Shri P, C. Borooah: Will the
Minister of Home Affairs be pleased
fo state:

{a) the amount so far spent every
menth since the detention of Sheikh
Abdullah on different items in regard
o his maintenance in detention;

(b) the amount paid to his family
for their maintensnce during his de-
fentinn; and
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(c) the reasons for spending such
large sums of vey on his maint
ranee in detention?

The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Supplies In the Ministry of
Defence (Shri Hathi): (a) A state-
ment is laid on the Table of the House.
[Placed in Library. See No, LT-6108/
85].

(b) No mainterance allowance has
been sanctioned for the family of
Sheikh Abdullah.

(¢) Keeping in view the way of
life Sheikh Abdullah js used to, the
amount spent on him lg not consider=
ed to be excessive.

Tralning In Rifle Shooting

342. Bhri Rameshwar Tantla:
Shrl Himalsingka:

Will the Minister of Home Aalre
be pleased to state:

(a) whether it is a fact that Demhi
Administration has started short rifle-
shooting courses in the Union Terri-
tory of Delhi;

(b) if s0, whether Government have
advised the other States to introduce
this scheme; angy

(c) whether Government propose
to give such training to all able-
bodied persons in the country in view
of the Chinese and Pakistan threat te
India?

The Deputy Minister in the Minfs-
try of Home Affairs (Shri L. N.
Mishra); (a) Yes, Sir.

(b) Yes, Sir.

(c) A Civilian Rifle Training
Scheme was introduced by the Gov-
ernment of India. in co-operation
with the State Governments In 1954,
in pursuence of a resolution passed
by the Lok Sabha. The aim of the
Scheme is to train all the ablebodied
citizeng in the use of handling of
rifles.
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Gasoline

343, Bhri Yashpal Singh:
8bri Bhatin Prakash Singh:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
r.ply given to Unsiarred Question
No. 611 on the 25th August, 1985 and
state;

(a) whether the propusal thai the
octane number of motor gasoiine
should be increased from 79 to 83 has
since been examinedq by Government;

(b) if not, the reasong
and

(e) when the proposal is likely o
be finalised?

The Minister of Petroleum and
Chemical (Shri Homayun Eabir):
(a) to (c). In view of the additional
foreign exchange expenditure involv-
ed, the proposal has been kept in

for deiay;

abeyance. It will be considered after
the foreign cxchange position ime
proves, -

Export of Hamycin and Chlort
tracyclin Fydrochloride

344. Shri Yashpal Singh; Will the
Minister of Petroleum and Chemicals
be pleased to refer to the reply given
to Un=iarred Question No. 2508 on the
22nd September, 1965, and state:

(a) whether the possibilities of ex-
porting Chlort tracyclin  Hydrochlo-
ride and other products have since
been examined; and

(b) if so, the details thereof?

The Minister of State in the Minls-
try of Petroleum and Chemicals (Shri
Alagesan): (a) and (b). Yes, the pros-
pects of exporting Chlort tracyclin
hydrochlorid are not bright. In the
case of another product, Hamycin,
however, Hindustan Antibiotics Limit-
ed have concluded an ggreement with
e firm in U.S.A. for its commercial
exploitation. The agreement envis-
sges payment of royalty on the sale of
Hamycin. Bulk material valued at
sbout Rs. 75000 is being sent to the
American firm.
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Ol in Pert Canalng Arem

35 Shri 8 C. Samania:
Shri Subodh Hansds:
Bhri M. L. Dwivedi:

Will the Minister of Petroloum b
Chemicals be pleased to state:

(a) whether the Seimmlc Survey
for search jn oil in Port Canning ares
near Caicutia has been completed;

(b) if so, whether wsuitable strue-
tures have been found for Immadiuste
drilling;

(c) whether it is also a fact tlaé
an Americap Oy Company struck gae
in this area at a depth of 13,000 fees;
and

(d) if so, whether any further me-
tion hag becn taken in the matier®

The Minisier of Petroleum amdd
Chemicals (Shri Homayun Kabir):
(a), (b) and (d). No, Sir, but the
work recenlly carried out by the
Commission has indicated the pres-
ence of an interesting atructural
feature. It is proposed to drill =&
deep expioratory well and prepara-
tory action is in hand.

(¢) Yes, Sir.

International Indian Oeean
Expedition

346. Shri Vishwa Nath Pandew
Will the Minister of Eduocatton be
pleased lo refer to the reply given %
the Unstarred Question No. 212 oms
the 18th August, 1985 regarding In~
ternational Indian Ocean Expeditiom
and state:

(a) whether the research work
earried on the Indian Ocean by the
International Indian Ocean Rxpedi-
tion has been completed;

(b) if 30, the result thereof; amd

(¢) if the answer io part (a) above
be in the negative, when it is likeky
1o be completed?

The Minister of Edueation (Shri
M. C. Chagia): (a) Not yet, 8Sir
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(b) Information obtained on the
physics, chemistry, biology and con-
figuration of the ocean and continen-
#al shelves nf the Bay of Bengal and
Arabian Sea is being examined.

(e) The ficld programme of the ex-
pedition will conclude by December,
1965 but codification and study of
@ata will take some more years.

NEFA Administrative Reforms

B47. Shri Vishwa Nath Pandey:
Shrimatl Renuka Barkataki:
6hrl Kolla Venkalah:

Shri P. C. Borooah:

Will the Minister of Home Affairs
e pleased to refer to the reply given
%0 Unstarred Question No. 172 on the
18th August, 1985 and state the fur-
#her progress since made about the
zecommendations of Ering Committee
meports on the NEFA Administrative
Reforms?

The Minister of State In the Minis-
&y ol Home Affairs and Minister of
Defence Supplies in the Ministry of
Oefence (Shri Hathi): The present
position regarding recommendations
mmade by the Ering Committee |s us
follows:

(i) Formation of different bodies
at the village circle, district
and apency level—the recoms=
mendaiions are under exami-
nation.

. (ii) Change of nomenclature of

Frontier Divisions and Politi-
cal Officer—Since the lst Sep=

tember, 1085, flve {rontier
Divisions of NEFA are known
ws Districts. The Political

Officers, Additional Political
Officers and Assistant Political
Officers are now known as
Deputy Commissioners, Addi-
tional Deputy Commissioners
and Assi C issi s A
Regulation known as the NEF.
Administration Regulation 1985
has been promulgated to this
effect.

{ill) The matter is still under consi-
deration.
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(lv) The matter is being examined
(v) Language Policy of NEFA—

the question
consideration.
(vi) Supply of Electricity—The
NEFA Administration  has
already issued orders for the
supply of electricity to the vil-

is under active

lages.
(vii) Transport buses for NEFA—
Co-operative  Societies have

already been formed for run-
ning of transport services.

Detenus

348. Shrl Vishwa Nath Pandey:
Will the Minister of Home Affairs be
pleased to state:

(a) the number of detenus in vari-
ous jails in the country as on the 3lst
October, 1985, Statewise; and

(b) the causes of such detention?

The Minister of State In the Minls-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) and (b).
The required information is belng
collected from the Slate Governments
and will be placed on the Table of
the House.

All India Judiclal Service

M9 Sbri Vishwa Nath Pandey:
Will the Minister of Home Affalrs be
pleased to refer to the reply given
to Unstarred Question No. 213 on the
18th August, 1965 and state:

(a) whether Governmenf have
finalised the scheme of setting up an
All-Indla  Judiclal Service in tha
country;

(b) if »o, its broad features; and

(e) if the answer to part (a) above
be in negative, when it is likely to
be set up and what are the causes of
delay?

The Minister of State In the Mints-
try of Home Affairs and Minister of
Defence Supplies in the Minkstry of
Defence (Shri Hathl): (=) to (¢).
The matter is still under considera-
tion.
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Manufacture of Magnesium

350. Shri Umanath: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that the
Central Electro-Chemical Research
Institute, Karaikudi has almost per-
fected a process for the manufacture
of magnesium from Salem's high qua-
lity of magnesite;

(b) if so, the particulars thereof;
and

(e) the action taken by Govern-
ment to apply the process formula for
mass production of magnesium from
Balem magnesite?

The Minister of Eduocatlion (Bhri
M. C. Chagla): (a) to (c). At the
instance of the Madras Government,
the Institute has underlaken pilot
plant trials for the production of
magnesium  metal from  Salem
magnesite, The object is to standar-
dise conditions for the production of
12 kg. of magnesium metal per day
of 24 hrs. The work is in progress
and the process has not yet been per-
fected.

Institute of Oceanography

351, Bhri Bhanu Prakash Singh:
Shrl Yashpal Singh:

Will the Minister of Eduocatlon be
pleased to refer to the reply given to
Unstarred Question No. €12 on the
25th August, 1985 regarding the Insti-
tute of Oceanography and state:

(a) whether any decision for Its
location has since been considered;
and

(b) 1f 0, the details thereoft

The Minister of Education (Shri
M. C. Chagla): (a) Not yet, Sir.
(b) Does not arise.

Brahmi Manoseript found n USER
353, Shri Bhanu Prakash Singh:
Shri Yashpal Singh:

Will the Minister of Education be
pleased to state:

() whether it is 5 fact that a
manuscript in Brahmi has been dis-
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covered In USSR, according to the
Press repori published in the Times
of India dated the 26th Septembes,
1965; and

(b) if so, the details thereof?

. The Minister of Education (Ehad
M. C. Chagla): (a) and (b). MNw
further information beyond what has
appeared in the Press is available
with the Government of Indis

Migrants from Pakistan-oocupied
areas of J. and K.

353. Bhri Linga Reddy: Will the
Minister of Eehablilitation be pleasesl
to state the measures devised to give
relief to the migrants from the Pakis-
tan-occupied areas of Jammu and
Kashmir, specially after the outbreak
of the rccent hostilities between Indts
and Pakistan?

The Minister of Rehabllitatiom
(8hrl Tyagl): It has been decided %0
provide the following facilities:—

1. Tented accommodation;

2. Free rations of Atta, Dal ans
Salt, these are being replaced
by cash doles shortly;

3. Clothing;

4. Quilts and/or blankets;

5. Utensils;

6. Lanterns;

7. Medica] and Public Health
facilities in the camps;

8. Employment to the able-

bodied.
9. Education for children; and
10. Postal facilities.

Vocational bias to Educatiem

354, Shri Linga Reddy: WilI h
Minister of Education be plensed o
state:

(a) the steps taken by Governmeni
to give a vocational bias to educatiom
at various levels; and

(b) the extent to which such mes-
sures have been useful in tackling the
problem of unemployment in the
sountry?
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The Depuiy Minister in the Minis-
try of Bducation (S8hrimatl Soundaram
Bamachandran): (a) The steps taken

are:—
1. Orientation of elementary
schools to the Basic pattern,

by introduction of appro-
priate crafts.

2. Provision of diversified
courses.

3. Establishment of Junior
Technical Schools.

& Special training of craft

teachers required for voca-
tional courses.

B. Establishment of Polytechnics
and colleges.

8. Financial assistance to State
Governments for strengthen-
ing of vocational courses.

(b) The practical content of courses
i intended to give to the atudents
professional  skills  for undertaking
jobs in the particular profession.
They are therefore in a betier posi-
tion, than the unskilled students, to
obtain and retain employment.

Pay Beales of Survey of India
Employees

355. Shrl 8. M. Banerjee: Will the
Minivter of Education be pleased to
wtale:

(2) whether any decision has been
taken to revise the pay scales of class
11 and IV employees of the Survey
of India;

(b) if not, the reasons therefor; and

(¢) when a decision is likely to be
taken?

The Minisier of Education (Shri
M. 0. Chagla): (a) to (e). After
careful consideration of the question
of revision of the scales of pay In
the Survey of India, it has been de-
cided that s revision of all the scales
of pay which were revised as recent-
ty as in 1960 on the lines suggested
by the Second Pay Commission is not
tecessary.  Individual  eases, where
fusiifcation for revision exists, will
be considered hy the Governrnent.
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Murder of Naga Leader

354. Sh-rimatl Renuka Barkatakit
Shri Ravindra Varma:
Bhrl P. Venkatasubbaish:
Bhri Hukam Chand
Eachbavaiya:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Mr.
Z Yarhao, President of the Tangkhul
Long was killed by the Naga Hostiles
on the 2nd October, 19863; and

(b) if so, the action taken to appre-
hend the hostiles responsible for the
murder?

The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) Yes, Sir.

(b) Five persons have so far been
arrested in connection with the in-
vestigation of this murder and one
Company of Manipur Rifles has been
deployed to restore confidence among
the people. A collective fine of
Rs. 20,000 has also been imposed.

Eoyall Oil Refinery

357, Shrl Subodbh Hansda; Will the
Minister of Peirolenm and Chemicals
be pleased to state:

(a) whether there is any proposal
to link Kandla Port to Kowali oll
refinery by laying a pipe-line:

(b) it s0, the estimated cost of this
pipe line; and

(c) who will undertake this work?

The Minister of Petroeum and

Chemilcals (Shri Humayun Kabir):
(a) No, Sir.
(b) and (c). Do not arise.
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Bearch of the Premises of eerfain
persons connected with Punjab
National Bank

358, Shri Harl Vishno Eamath: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Btarred Question No. 461 on the 15th
Beptember, 1965 regarding the search
of the premises of certain persons
connected with the Punjab National
Bank and state:

(a) whether the scrutiny of the re-
sords has been completed; and

(b) It %0, the result thereof?

The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Supplies In the Ministry of
Defence (8h 1 Hathl): (a) Not yet.

(b) Does not arise.

Gol Gumbad, Bijapur
359, Shrl R. G. Dubey: Will the
Minister of Education be pleased to
state:
(a) whether Government propose
to wh.te-wash the Interior ol the Gol
Gumbad at Bijapur; and

{b) if so, whether necessary funds
Wave been sanctioned for the purpose?

The Deputy Minister M {he Minls-
try of Fduocation (Shri Bhakt
Darshan): (a) No. Sir.

{b) Does not arise.

Stipend to Teachers under tralning

361. Shri Mohammed Koya: Will
the Minister of Education be pleased

to state:

(a) whether the language teachery
taken for training in Kerala were giv-
en any stipend;

(b) when was it stopped;
{c) whether the tralned teachers
are given any additional pay;

(d) whether they are given their
pay during th= training pe-iod; and
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(e) whether during this training
period, their increments are stopped¥

The Minister of Education (Bhr
M. C. Chagla): (a) to (e). The
information is being obtained from
the State Government and will be
laid on the Table of the House in due
course,

Publishers’ Assoclation in India

362, Shri Hem Raj; Will the Mints-
ter of Education be pleased to refwr
to the reply given to Unstarred
Question No. 278 on the 18th August,
1965 and statc:

(a) the p ogress since made in con~
sidering the proposals made by the
Publishers’ Association of India; and

(b) when the final decision is likely
to be taken?

The Minister of Education (Shrt
M. C. Chagla): (@) and (b). A sta‘e-
ment is attached. [Placed in Library.
See No. LT-5109/65].

Western Himalayan Mountaineering
Institate, Manall (Punjab)

363. Shri Hem Raj): Will the Minjs-
ter of Education be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1225 on the lst Septembes,

1965 and state:

(a) the progress since made for the
reorganisation of the Western Hima-
layan Mountaineering Institute =
Manali (Punjab); and

(b) when the final decision s lkely
to be arrived at?

The Depaty Minister in the Minks-
try eof [Educatlon (Shri  Bhakt
Darshan): (a) The matter is  still
under consideration in consultatiom
with the Punjab Government.

(b) This cannot be indirated pre-
cisely. Ewery effort is being made te
expedite the decision.

Busslan 01l Supplies for India

364. Shrl Tndralit Gopta: Will the
Minister of Petroleum and Chem'eals
be pleased to state:

(a) whether the Russian wuner-
tankers are now successfully entsring
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the Hooghly river with oil supplies for

(b) the normal monthly quota of
potroleum products discharged at
Indian ports by the Soviet tankers;
and

(¢) whether India has recently re-
quested an increase in this quota?

The Minister of Petroleom and
Chemicals (Shri Humayun Kabir):
(a) No, Sir. Draft restrictions on the
Hooghly river make It impossible
even for medium-sized tankers to
ecome up to Budge Budge.

(b) About 125 lakhs tonnes per
month.

(c) The Indian ©Oil Corporation
Limited are negotiating with Russian
Buppliers for certain additional im-
ports of kerosene.
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Allowance to Officials in Laceadives
368, Shri Mohammed Koya: Will

#he Minister of Home Affairs be
pleased to state:

(a) whether an sllowance of 40 per
sent of the basic pay Is glven to Gov-
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ernment officials working in the Las-
cadives;

(b) whether this concession is res-
tricted only to those who are recruit-
ed from the mainland;

(c) whether a similar allowance &»
glven to the islanders working in the
mainland and different islands; and

(d) If so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
A special pay at the rate of 40 per
cent of basic pay, subject to a maxi-
mum of Hs. 350 per mensem, is ad-
misible only to persons directly re-
cruited or deputed from the mainland
for service under the Laccadive,
Minicoy and Amindivi Islands Ad-
ministration, when posted in the
Islands.

{e) No.

(d) The concession mentioned ab
(a) above is an incentive for securing
good officers from the mainland to go
over to the islands for service.

Homse Rent Allowance to Officers In
Laccadives

367. Shri Mohammed Koya:
the Minister of
pleased to state:

win
Home Aflairs be

(a) whether the officers working
the Laccadives and Minicoy Islands
are given any house rent allowance
or free quariers:

(b) whether this concession s ex-
tended to local people working in
places other than their own islands;
and

(e) if not, the reasons therefor?

The Minleter of State in the Mink-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Persons
directly recruited or deputed from
the maimland for service under the
Laccadive, Minicoy and Amindivi
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Islands Administration, when posted
in the islands, are allowed the con-
eession of rent-free unfurnished
accommodation. Where such accom-
modation is not provided to them,
they are allowed house rent allow-
snce in lieu thereof.

(b) No.

(¢) The concession mentioned at
(a) above is an incentive for secur-
ing good officers from the mainland
to go over to the Islands for service.

Leave Facllitles for Officers In
Laccadives

368. Shri Mohammed Koya:
the Minister of Home Affairs
pleased to state:

(a) whether the leave of officers
working in the Laccadive Islands and
belonging to the mainland iz counted
from the date they reach the main-
land;

will
be

(b) whether the journey time I
counted as leave and whether any
T.A. is paid during the journey pe-
riod;

(¢) whether the same criterion is
applicable to the island officials work-
ing in the mainland and in the islands
other than their own; and

(d) it not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affalrs and Minister of
Defence Supplies in the Ministry of
Defence (Shrl Hathi): (a) Persons
directly recruited or deputed from
the mainland for service under the
Laccadive, Minicoy and Amindivi
Tslands Administration and posted in
the islands, are allowed the conces-
sion of joining time once a year while
proceeding on and returning from
leave. The joining time covers the
period of the sea journey between the
islands and the mainland.

(b) The joining time referred to
tn (a) above is treated ms duty. In
such cases, the officer ls allowed free
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sea passage 1~ himsclf and the mem-
bers of his family in Governmens-
chartered ships and, in addition, s
allowed the daily allowance of his
grade for the period of the ses
journey.

(¢) Ne.

(d) The concession referred to im
(a) above is an incentive for secur-
ing good officers from the mainland
to go over to the Islands for service.

Anti-national Articles in Tamil Papsss

369. Shri Balakrishnan: Will the

Minister of Home Affairs be pleased
to state:

(a) whether it has been brought to
the notice of Government that soms
of the Tamil newspapers were pub-
lishing anti-national articles during
the period of emergency; and

(b) if so, the reaction of Govers-
ment thereto?

The Deputy Minister in the Minks-
try of Home Affalrs (Shri L. N.
Mishra); (a) Yes, Sir; some cases
have come to the notice of Govern~
ment,

(b) Such action as may be asked
for will be taken.

Theft In Agra Fort

370. Shrimati Renuka Barkatakk
Will the Minister of Education be
pleased to state:

() whether It s a fact that the
copper fountain installed in the Turkish
Bath at Agra Fort was stolen; and

(b) if so, whether the miscreants
have becn traced and the fountaim
recovered?

The Deputy Minister in the Minke-

try of Edocation (Bhri Bhaki
Darshan): (a) No, Sir.

(b) Does not arise.
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Ghest Tramsmlitier in Delnl

478, Bhrl P. L. Barupal:
Bhri Dhuleshwar Meena:

Wil the Minister of Home Affalrs
be pleased to state:

(2) whether it ha: been brought to
his notlce that a transmitter is being
operated somewhere in D01 area for
pasaing information to Pakistan; and

(b) if wo, the reasony for failure to
detect the same so far?

The Depuly Minister In the Minis-
try of Home Affairs (Shrl L. N.
Mishra): (a) Government have no
information if g transmitter is being
operated in Delhi area for passing
information against India to Pakistan.

(b) Dres not arise.
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Arvest of a Forowepur Priost

FiL Bhri Onkar Lal Berwa:
Bhri Gokaran Prassd:
Skri Bri] Ea) Bimgh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a priest of the Faroze-
pur Church was arre.ted during the
last week of Scptember, 1965 uander
DIR.; and

(b) If so. the details of the charyes
agalnst him?

The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Supplies in the Minisiry of
Defence (Bhri Hathl): (a) and (b).
One Father Edward of Ferozepur was
arrested on 24th September, 1965 but
after  investigations it was decided
not to p-oceed with prosecution.

Off-shore drilling in Iran

375. Shrl Heda: Will the Minister
of Petroleum and Chemicals be
pleased to refer to the reply given to
Starred Question No, 479 on the 8th
8eptember, 1965 and state:

(a) when the off-shore dmiling ope-
rations in Iran were started; and

(b) the progress made so far?

The Minister of Petroleam and
Chemicals (Shri Humayun Kabir):
(a) On May 29, 1985,

(b) The first well has been drilled
upto 3940 metres

Exemption to Tourists from Dry Law

6. Shri M. R. Krishna:
Shrl A. K. Gopalan:

Will the Minister of Home Affalrs
be pleaseq to state:

(a) whether it is a fact thal with a
view to encouraging the tourist irade,
Government have given a direclive to
the State Governments not to apply
the dry law to the visiting tourists;
and
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(b) if g0, whether all the State Gov-
érnment: have agreed to fal] in lne?

The Minister of State in the Minis-
&y of Home Affairs and Minister of
Defence Supplies In the Ministry of
Defence (Shri Hathl): (a) and (b).
In order to encourage tourist traffic,
the Government of India have
requested the State Governments,
where drinking in public is banned,
to permit the provision of a separate
room in select high-class hotels for
the exclusive use of foreign wisitors.
The State Governments have accept-
ed the suggestion.
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Kurukshetrs University
318. Dr. Mahadeva Pramsd: Wil
the Minister of Edueation be pleased
to state:
(a) whether it iy a fact that the
Kurukshetra University has decided
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to start post-graduate diploma courses
in Community Development, Pancha-
yatl Raj, Cooperation and Social Edw-
eation; and

(b) which of the other universities
bave started or intend to start aimi-
lar courses?

The Minister of Edusatipn (Shri
M. C. Chagla): (a) Yes, Sir. The
University has decided to start dip-
loma courses in these subjeclts im
1986-67 subject to availability of
funds.

(b) According to avallable infor-
mation, the Nagpur University has a
Diploma Course in Co-operation and
the universities of Baroda, Andhra,
Osmania, Sri Venkateswara and
Gorakhpur intend to start a similar
course. The Aligarh Muslim Univer-
sity has a proposal to start a post-
graduate Diploma Course in Co~
operation and Panchayati Raj.

Colleges in Delhi

380. Shri Shiv Charan Gupia: Will
the Minister of Education be pleased
to state:

(a) the number of new cliss rooms
added to the existing colleges and the
sumber of new colleges opened i
Delhi this year;

(b) the number of students admit~
ted this year in Pre-medical, BSec. and
B. Com, courses; and

(c) the action proposed to be takem
to sccommodate new students next
yoar?

The Minister of Education (Shri
M. C. Chagla): (a) While no new
class rooms have been added to the
exist' ng colleges, a new college for
women with an admission capacity of

700 has been wstarted at Timarpur
from this year.

(b) Pre-Medical 801

BSc. (General) 1001

B Se. (Hons.) 432

B.Com. 841

fe) The requirements for the next
academic year are being assessed,
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Setting wp of Universities in Fourth
Plan

381. Shrimati Vimlsa Deshmukh:
Will the Minister of Education be
pleased to state:

(a) whether Government have de-
cded not to eet up any more Uni-
versities in the Fourth Plan; and

(b) if so, whether this ban wil] also
apply to the establishment of Agricul-
tura]l Universities?

The Minister of Education (Shri
M. C. Chagla): (a) It ls the view of
the University Grants Commission,
the Planning Commission and the
Ministry of Education that, as far as
possible, no new Universities should
be started during the Fourth Plan
period.

{b) Ne, 8ir. The Fourth Plan
Working Group on Agricultural
Administration and Personnel and
Education and Training has recom-
mended in its report (1965) that if
some States show interest in estab-
lshing agricultural universities in the
next Plan, they should be encouraged
to do so.
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Kashmir Situation

383, Bhrimatl Maimoona Sultam:
8hrl P. C. Borooah:
Bhri 8. M_Banerjoe:

Will the Minister of Home Affales be

‘pleased to state:

(a) whether it is a fact that Pakis-
tan having failed in the battlefleld,
had again started engineering subver-
gion in the State of Jammu and Kash-

(b) if s¢, the number and nature of
such subversive incidents that have
occurred in that State since the date
of cease-fire Letween India and Pakis-
tan, namely the 22nd Septembes,
1965; and

(¢) Government's reaction thereto?

The Minister of State in the Mink-
try of Home Affairs and Minister of
Defence Bupplies in the Minisiry ol
Defence (Shri Hathi): (a) Yes, Sir,
such an atlcmpt has been made.

(b) Apart from violent demonstra
tions inspired by pro-Pakistan els-
ments and staged by a seclion of the
students, there have been 7 cases of
explosion and 4 cases of recovery of
explosives in the State. Some of the
handgrenades had Pakistani mark-
ings. There have also been 6 cases
of arson, 5 in Srinagar and 1 in Sopora
Som. nuad-written and lithographed
posiers were also seen pasted in cer-

tain towns containing inciting and
pro-Pakistani material.
(c) The situation was dealt with

firmlv and except for sporadic minor
incidents mvolving students normnalcy
has now been restored
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Institute of Russian Studles

Bd. Shri Mohsin:
Shri R. S. Pandey:
Shrl Ram Harkh Yadav:
Shri Vasudevan Nalr:
Shrimati Renoka Barkataki:
Bhri Harl Vishnu Kamath:
8hri Onkar Lal Berwa:
Shrl Hukam Chand
Kachhavalya:
Shri Bade:
8hri Yudhviy Singh:
Bhri Jagdev Singh Siddhanti:
Bhrimati Malmoona Sultan:

Will the Minister of Education be
pleased to state:

(a) whether it ia a fact that an ins-
titute of Russian Studies is to be set
wp in Delhl soon; and

(b) if so, the main objects of the
Institute?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) The main objects of the Insti-
tate are:

(i) to provide facilities for study,
research and dissemination of
knowledge of Russian Langu-
age, Literature as well as
Soviet Life and Culture by
organising (a) One year
Intensive course in Russian
language; (b) Three year
Honours degree course in
Russian language and litera-
ture; (c) Refresher course for
teachers in Russian language;
and (d) Post-graduate courses
in Area studies;

{li) to undertake and promote
translation of books in
Russian language into Indian
languages and of books in
Indian langusges into Russian
language;

to organise lectures, seminars,

symposia, conferences and
the like;

(iv) to institute and award fellow-
ships, scholarships, student-

{1t}

=
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ships and loans, monetary
assistance &nd prizes for the
furtherance of the objects of
the society; and

(v) to invite, as and when feasi-
ble, scholars both from India
and USSR to participate in
lectures, seminars, conferences
and workshopa.

Financial Assistance to Teachers

885. Shri Ram Harkh Yadav:
Shrl Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether the University Grants
Commisslon has selected a large num-
ber of deserving candidates for sup-
plementary award durlng 1965-68
under the scheme of financia] assist-
ance to the tcachers in Universities
and Colleges for undertaking research
work; and

(b) if so, the number of candidates
selected and the amount of Grant for
the purpose?

The Minister of Education (Shrt
M. C. Chagla): (a) Yes, Sir.

(b) Three hundred and thirty-six
teachers have been selected for sup-
plementary award during 1965-66
under the scheme of financlal assist-
ance to teachers in Universities and
colleges for undertaking research or
learned work snd a grant of
Rs. 3,12,710 has been sanctioned for

the purpose.
Quinine Factory in Fourth Flan

388. Shrimatl Jyotsna Chanda: Will
the Minister of Petroleum and Chem)-
cals be pleased to state:

(a) whether Government propose to
insta] a Quining tactory in West Ben-
gal during the Fourth Plan;

(b) It »0, with whose collaboration
and the amount of money involved;
and

(¢) when it 1 likely to go into pre-
duction?
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The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) No such proposal is
under the consideration of Govern-
ment.

(b) and (e¢). Do not arise.

Trombay Fertilizer Factory

387. Shrimatl Jyotsna Chanda: Wil
the Minister of Petroleum and Chemi-
eals be pleased to state:

(a) whether the Trombay factory of
the Fertilizer Corporation has gone
into production;

(b) if so, what will be the annual
production; ang

(¢) the amount of money involved?

‘The Minister of State in the Minis-
try ol Petroleum and Chemicals (Shri

Alagesan): (a) Yes. Trial production
s in progress.

(b) The factory is installed to pro-
duce 99,000 tonnes of u:ca and 330,000
tonnes of nitrophosphate.

(e) Total cost of the Project is esti-
mated to be about Rs. 38.38 crores
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Re-imposition of Blsck-eud

389. Shri Kajrolkar: Will the Minis-
ter of Home Affairs be pleased o
state:

(a) whether the black-out has beem
re-imposed in some parts of the
country;

(b) it so, in which parts;

(c) for how long this black-out is %e
be continued; and

(d) whether Pathankot was aguis
attacked by the Pakistanis after the
cease-fire agreement?

The Deputy Minister in the Minke-
try of Home Affairs (Shri L N
Mishra): (a) No, Sir,

(b) and (e).
(d) No, Sir.
Beating of Students

39%0. Shri  Vishram Prasad: Wik
the Minister of Edacation be pleased
to state:

(2) whether it is a fact that a boy
was beaten to death by a school tes-
cher in Delhi; and

(b) if so, whether Government pro-
pose to issue uniform instructiong to
all the educational institutions im
India in this regard?

Do not arise.

The Minister of Educatlon (Shri
M. C. Chagla): (a) No, Sir; this has
not been proved by the enquiries
made so far.

(b) No, Sir. The State Govern-
ments and Union Territory Adminis-
trations arc competent to issue such
instructions. Delhi Administration
and municipal bodies have also issued
instructions already.

Setting wp of New University in UF.

391. Bhri K. C. Pant: Will the Minis-
ter of Education be pleased to state:

(a) whether one more University is
proposed to be set up in Uttar Pradesh
during the Third Plan period;
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(b) if so, the region where the pro-
posed University will be set up; and

(c) the estimated cost and the de-
tails thereof?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) The Government of Uttar Pra-
desh have proposed that the Univer-
sity be established at Nainl Tal.

(c) The establishment of the Uni-
versity is estimated to involve an
expenditure of about Rs. 20 lakhs
during the Third Plan. The details
of the estimates are not available.

Gorakhpur Fertilizer Factory

392. S8hri K. C. Pant: Will the Minis-
ter of Petroleum ang Chemicals be
pleased to state:

(a) whether it is a fact that the
work on the construction of the Fertili-
zer factory at Gorakhpur is not pro-
gressing according to the schedule;

(b) if so, the reasons therefor; and

(¢) the measures taken by Govern-
ment to see that the progress of the
plant is according to schedule?

The Minister of State in the Minis-
try of Petroleum and Chemicals (S8hri
Alagesan): (a) to (¢). The progress
of the factory was slow in the initial
stages due to delay in the acquisition
of land and finalisation of civil works
eantracts, The present progress is,
however, very satisfactory.

Fertilizser Plants

393 Shri M. 8. Martl: Will the
Minister of Petroleam and Chemicals
be pleased to state:

(a) whether the examination of the
affer of Mis. Voest of Austria for the
n_pply of plants to manufacture cer-
tain types of fertilizers under the Aus-
trian Credit has since been completed;
and

(b) if so, the result thereof?

Afro-Asian $ 7]
Conference in Algiers (C.A.)

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) and (b). The matter
is still under examination.

e

12.06 hrs,

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC
IMPORTANCE

PosTPONEMENT OF Arro-AsiAn  Com-
FERENCE 1IN ALGIERS

Shri Rameshwar Tantla (Sikar): 1
call the attention of the Minister of
External Affairs to the following
matter of urgent public imporiance
and I request that he may make a
statement thereon:

The postponement of the Afro-
Asian Conference in Algiers and
{he reaction of the Government of
India therelo.

The Minister of External Affaime
(Shri Sawaran Singh): It is a2 long
six-page statemeni. Shall 1 read it?

Mr. Speaker: It may be laid on the
Table of the House, I will give some
other opportunity to members to ask
questions.

Shri 8. M. Banerjee (Kanpur): Bir,
if you will remember you have ruled
that whenever such long statements
are laid op the Table of the House a
brief summary of it should be given
by the Minister. Otherwise, it wil)
become a habit for the Ministers to
lay statements in response to Calling
Attention Notices on the Table of the
House.

Mr. Speaker: When a statement »
s0 long, it would take s long - timee
to read it

Shri 8. M. Banerjee: A summary
can be given by the Minister, For
instance, g summary of the Covernor's
report in the case of Kerala was lui@
on the Table.
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in Algiers (C.A.) Calling Attention Notice (Query)
Mr. Bpeaker: If it is a summary it 12,09 hrs.
wil] nat be useful for asking ques-
tions because {he details will not be . fE" £ .
there. T will gel it distributed. Then, we ﬂll'ﬁlﬂ!'(‘vﬂ (q;ﬁe'ﬁ:nz)-_
day after tomorrow 1 will give an LEEUL I o i f5 fom atiF &
opportunity to members to ask ques- g WT F1 dEE ¥ g @1 fI%W
tion. Al @ @ fag w1 agA g
Bhri Swaran Singh: I lay the state- T Q IR ald Fourr SI AN

ment on the Tanl: of the House oFr o3 ; m
[Placed in Library. Sece No. LT- Vi W ¥ wm dw ard @
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1T
8hrl Harl Vishao Kamath (Hoshan- &
gabad): Sir, on a point of order. In RE: CALLING ATTENTION NOTICE

consonance with the salutary practice (Query)
that you have laid down for starred -
questions and short notice gquestions =t uq frr (‘Eﬂ'{} O 9T

that whenever 4 statemznt 15 1o oe q EATEYT WeTq & AT ¥ owd
laid on the Table advance coples
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same practice may be followed in the &1 22 FAT woye foral & wmw
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Bhri Bwaran Singh: T agree. Copies
will be made available.
werw wEhTw ;KW A WY
Mr. Bpeaker: I fullow the hon. Mom- I AE wEwT g
ber. In the case of questions when
a statement is laid on the Table ad- fert : =it
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are Interested in that ean read jt und
come prepared for asking questions. Lot ) m= 2 wy o s
He has suggested that the same pro- FH w0
cedure may be followed in the case " s ﬂ'ﬂ'
of Calling Attention Notices. I will i
certainly agree to that. In the case it ™ i Do ¥ QY

of Calling Attention Notices tlso tne g ¥ Ligd Hifay foc & 43 smar
same procedure might be adopted. ! \

8hri J. B, Kripalaui (Amroha): . e
Whenever Ministers make statements e lil” P W L
they should be brief ang to the point aff & awar

tead of being long as their speeches.
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know when this Calling Attention

Wotice will be taken up for asking #1-.--

questions? , : |
Mr. Bpeaker: I will see. If it could <t o foni : o firrz -1

, 1 will fix day
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12.11 hrs.
PAPERS LAID ON THE TABLE

ACTION TAKEN BY GOVERNMENT ON
ASSURANCES

The Minister of Communications
and Parliamentary AfMairs ‘Shri Satya
Narayan Sinha): Sir, 1 beg to lay on
the Table the following statements
showing the action taken by the Gov-
vrnment on Various BSssurances. pro-
mises and undertakings given by
Ministerg during the varioug sessions
of Third Lok Sabha shown against
each:

(1) Supplementary Statement
No. 1—Tweltth Session, 1965.

(1) Supplemventary Statement
No. V—Eleventh Session, 1045,

(ii1) Supplementary Statement
No. IX—Tenth Session, 1984
(iv) Suppl tary Stat
No. XI—Ninth Session, 1064.

(v) Supplementary Statemen'
No. VI—Eighth Session, 1964

{vi) Supplementary Statement
No. XVI—Seventh Session,
1864,

(vii) Supplementary Statement
No. XIX—Fourth Session,
1863,

[Placed in Library.
5092/65.]

Shri S. M. Banerjee (Konpui):
When g similar statement was being
laid on the Table last t1ime I and
some othar Memoers raisel  the

1684 (A1) LSD—4.

See No. LT-
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juestion of foreign exchange given to
the various Ministers who have gone
abroad during the inter-session veriod
in 1964 and 1965 and the reply of Shn
Bhagat was that the information |s
heing collected. Of course, he did
not say that it will be laid on the
Table of the House. Then we re-
minded him by a question saying that
we wanted the information up to July
1964. May I request the Minister,
through you, to supply this informa-
tion. This information ig necessary
‘o see that the Minlsters did not mis-
use foreign exchange or foreign ex-

change was not granted o them fri-
volously when it was not needed.

Mr. Speaker: Does L say Lhat there
Wi An assurance?

Shri 8. M. Banerjes: Thero was an
assurance by the Minister.

Mr. Speaker: 1 will tind out and yet
it examined. He cannot say off-hand
whether there was an assurance or
not.

Shri Harl Vishau Kamath (Hoshan-
gabad); 1 wag happy to read in the
papers during the last recess that the
Lok Sabha Secretary, under your wise
guidance and in the efficient discharg.
of his dutics, had written to the
Ministries concerned that mony, many
—innumerable practically—assurances
nad been pending implementation,
#nd no statement had been lald on the
Table in compliance with the assu-
rance or promise given in this Housc
as far back as 1962, three years ago:
and the Lok Sabha Secretary, if |
remember aright, had asked the Min-
istries to address themselves to this
task and make a statement in this
session as to whether they intend to
comply with their promises or assu-
rances pending since 1082, for three or

four years. It has become 5 farce, a
parliamentary farce. Do you nol
agree”?

Mr. Speaker; I will sceo toat. 1

wil] see the previous gtatement as well
a. the assurances.
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Bhrli P, E. Deo (Kalahandi): On a
point of order, Sir. In this regard
I would like to draw the atitention of
the House to the fact that there i= »
parliamentary committee on assuran-
ces and promises. In the Order Paper
we find that the power of presenta-
tion of the report of the Assurances
Committee iy being usurped by the
Minister of Parliamentary Affairs. 1t
is against all pracfice. The Estima-
tes Committee or Public Accounts
Committee Chairmen present their
reports to the House. Why should
the Minister of Parliamenlary Affairs
usurp the right of the Committee on
Promises and Assurances? It is be-
cause of this that there nore so many
assurances which are not fulfilled.

Mr, Bpeaker: Hc has to  give de-
cisions or the action taken. 1 think,
on that account, the Minister has been
presenting this report here. Does the
hon. Minister want to say anything?

Shri Satya Narayan Sinha: | wouid
look into certain complaints which
have been made 1 should uwe
very much obliged if the hon. Mem-
ber would give me. ...

Shri Harl Vishou Kamath, The Lok
Sabha Secrelariat has written to ail
the Ministries.

Shri Satya Narayan Binha: | would
look into it.

Shri Har{ Vishou Kamath: It 15 not
for me.

Shri Satya Narayan Sinha: It con-
cerns the Ministries of Government:
therefore, fhe Minister of Parliamen-
tary affairs has to collect thar infor-
mation.

Shri Morarka (Jhunjhunu): May i
say a word? There is n misunder-
standing. What the hon. Minister js
presenting is statements on assuranc-
es given by the Ministers. When
the report of the Committee on Assu-
rances ls presented, it is presented
only by the Chairman of the Com-
mittee. What the hon. Mialster is

NOVEMBER 10, 1985
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presenting now ig the statement about
the compliance of those assurances.

Mr. Speaker: I have said tnat it is
about the action that the Government
has taken on those assurances.

Shri Harl Vishou Kamath: He
should ascertain from his colleagues,
the Ministers, whether it is so,

Mr. Speaker: Yes, he hag said that

ANNUAL REPORT oOr THE NATIONAL
CouncrL or EDUCATIONAL Rzseancu

The Deputy Minister in the Minks-
iry of Education (Shrimatl Soundaram
Ramachandran): Sir, on behalf of
Shri M. C. Chagla, 1 beg to lay on
the Table g copy of Annual Report
of the National Council of Educational
Research and Training, New Delhi,
for the year 1963-64, along with the
Annual Accounts and the Audit Re-
port thereon. [Placed in Library. See
No. LT-5093765].

RuLEs UNDER THE ApPRENTICES ACT

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): Sir, on beha'y of
Shri D. Sanjivayya, I beg to lay on
the Table a copy each of the follow-
ing Rules under sub-section (3) of

section 37 of the Apprentices Act,
1061: —

(i) The Apprenticeship (Fourth
Amendment) Rules, 1064,
published in Notification No.
G.S.R. 155 in Gazette of India
dated the 23rd Januzry, 1985
[Placed in Library See No
LT-5004/65.)

1i) The Apprenticeship 'Amend-

ment) Rules, 1983, published

in Notifieation No. G.S K. 1242

in Gazette of India dated the

28th August, 1983, [Placed
in Library. Sez No LT-

5095/85.1
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NomwricaTioNs unoer Kemata Fme
Force Act anp Art INpia  Semvices
Acr
The Deputy Minister in the Minis-
try of Home Affalrs (Shri L. N
Mishra): Sir, on behalf of Shri Hathi,
I beg to lay on the Table a copy each
of the following Notifications under
sub-section (3) of section 35 of the
Kerala Fire Force Act, 1062, read
with clause (c) (iv) of the Proclama-
tion dated the 24th March, 1065,
issued by the Vice-President dis-
charging the functions of the Presi-
dent, in relation to the State of

Kerala:—

(i) Notification S.R.O. No. 15564
published in Kerala Gazette
dated the 18th May, 1964,
containing rules in respect of
the members of the Kerala
Fire Service. [Placed in Lib-
rary. See No. LT-5007/65).

(ii) Notification G.O. (P) No. 181
published in Kerala Gazette
dated the 23rd February,
1965, containing rules in res-
pect of the members of the
Kerala  Fire Subordinate
Service. [Placed in Library.
See No. LT-5096/65].

copy of Notification No.

G.S.R. 1353 published in Gazette of

India dated the 23rd October, 1983

making a certain amendment to the

Indian Administrative Service (Pay)

Rules, 1854, under sub-section (2) of

section 3 of the All India Services

Act, 1851, [Placed in Library. See

No. LT-5008/65].

NoTiFicaTioNs UNpER Emercency Risxs
(Goops) INsumrAnce Act AND Emen-
cENcY Risks (Facromres) INsumance
AcT.

The Deputy Minister in the Minis-
try of Finance (S8hri Rameshwar
Sabu): Sir, on behalf of Shri B. R.
Bhagat, I beg to lay on the Table—

(1) a copy each of the following
Notifications under sub-section (@)
of section § of the Emergency Risks
{Goods) Insurance Act, 1082:—

(i) The Emergency

{Goods) Insurance

(2) a

Risks
(Third
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Amendment) Scheme, 1965,
published in Notification No.
5.0. 2013 in the Gazette of
India dated the 15th Septem-
ber, 1965. [Placed in Library.
See No. LT.5000/65]).

-

{iiy  The Emergency Risks
(Goods) Insurance (Fourth
Amendment) Scheme, 1965,

published in Notification No.
5.0. 3083 in the Gazette of
India dated the 28th Seplem-
ber, 1965. [Placed in Library,
See No. LT-5100/65].

fiiiy  The Emergency Risks
(Goods) Insurance (Fifth
A d t) Sch 1985,

published in Notification No.
S5.0. 8158 in the Gazette of
India dated the Tth October,
1965. [Placed in Library.
See No. LT-5101/685).

(2) a copy each of the following
niotifications under sub-section (7) of
section 3 of the Emergency Risks
(Factories) Insurance Act, 1062:—

(i} The Emergency Risks (Fac-
tories) Insurance (Third
Amendment) Scheme, 10665,
published in Notification No.
5.0. 2014 in the Gazette of
India dated the 15th Septem-
ber, 1985, [Placed in Lib.
rary. See No. LT-5102/85).

(ii) The Emergency Risks (Fac-
tories) Insurance (Fourth
Amendment) Scheme, 1965,
published in Notification No.
3094 in the Gazette of India
dated the 28th September,
1965. [Placed in Library. See
No. LT-5103/685].

The Emergency Risks (Fac-
tories) Insurance  (Fifth
Amendment) Scheme, 1965,
published in Notification No.
85.0. 3180 in the Gazette of
India dated the Tth October,
1065. [Placed in Library. See
No. LT-5104/85].

riify
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12:14 hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report
the following Message received from
the Secretary of Rajva Sabha:—

‘In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Advocates (Amendment)  Bill,
1085, which has been passed by
the Rajya Sabha at its sitting held
on the 3rd November, 1885."

12.14} hre.

ADVOCATES (AMENDMENT) BILL

Secretary: Sir, 1 lay on the Table
of the House the Advocates (Amend-
ment) Bill, 1065, as passed by Rajya
Sabha.

12144 hrs.

COMMTTTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SEVENTY-SECOND REPORT

Shri Krishnamoorthy Rao (Shi-
moga): Sir, I beg 1o present the
Seventy-second Report of the Com-
mittee on Private Members' Bills and
Resolutions.

Shri Hem Barua (Gauhati): May 1
congratulate you, Sir, on your enter-
ing into a pact with the Ruslm
Ambassador here in Delhi to live
long? God bless you for a long life!

Mr. Speaker: That is his wish, 1
have not said anything and no report
has been made in that respect
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Mr. Speaker: 1 have no desire 1o
live so long—I would not like to. I
have had long enough span.

Shri Harl Vishno Eamath: But we
want you and the world wants you.

12,15 hrs.

METAL CORPORATION OF INDIA
(ACQUISITION OF UNDERTAKING)
BILL*®

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): Sir, I beg to
move for leave to introduce a Bill to
provide for the acquisition of the
undertaking of the Metal Corporation
of India Limited for the purpose of
enabling the Central Government in
the public interest to exploit, to the
fullest extent possible, zinc and lead
deposits in  and around the Zawar
area in the State of Rajasthan and to
utilise those minerals in such manner
as lo subserve the common good.

Mr. Speaker: Motion moved:

"That leave be granted to in-
troduce a Bill to provide for the
acquisition of the undertaking of
the Metal Corporation of India
Limited for the purpose of enabl-
ing the Central Government in
the public interest to exploit, to
the fullest extent possible, zine
and lead deposits in and around
the Zawar area in the State of
Rajasthan and to utilise those
minerals in such manner as to
subserve the common good."

Shri §. M. Banerjee rose—

Mr. Speaker: Does he
oppose the introduction?

Shri S. M. Banerjee (Kanpur): Yes,
Sir. The Metal Corporation of India
(Acquisition of Undertaking) Bill is
being moved in this House and a
statement regarding Ordinance will
also be laid on the Table after this.

want fo

Shri  Hari Vishano Kamath 1 may inform this House that therc
(Hoshangabad): The House wants... were some negotiations going on bet-
*Published in Gazette of lndi;_Exfruurdlnary, Part 11,

dated 10.11-85.

section 2.
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ete. Bill
ween the Metal Corporation of India
Limited and the Government of India.
I am surprised that this Ordinance
was brought on 22nd October, 1965,
when summons had already been
issued and it was known to the
country and to the Hon, Minister in
particular that this House was going
to meet from 3rd November. In this
connection I may invite your kind
attention to a previous question on
Land Aequisition. You remember, at
that time....

Mr. Bpeaker: Is he objecting to the
passing of Ordinance?

Shri §. M. Banerjee: It is all inter-
linked. Before I lend my support to
this Bill at the introduction stage, I
want to seek certain clarifications.

Mr. Speaker: At this moment, only
if you want to oppose the introduc-
tion, you can make out a case for it

Shri S. M. Banerjee: I am coming
to that.

Mr. Speaker: He may state briefly
why he wants to oppose.

Dr. M. B, Aney (Nagpur): Usually

at the stage of introduction, no
opposition is made.
Mr. Speaker: Generally it is not

done. But if the Member wants, he
can oppose the introduction of the
Bill.

Shri 8. M. Banerjee: This Bill could
have been brought without the Ordi-
nance being issued on the 22nd Octo-
ber, when the Parliament was meet-
ing on 3rd November.

Mr. Speaker: That objection can be
taken when the Bill comes before the
House. That is a different thing. At
this stage the Bill is only being intro-
duced.

8hri 8. M. Bamerjee: Please see 1he
order paper....
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Mr. Speaker: We are only intro-

ducing a Bill, but he jumps to the

next stage; that would come after-
wards,
The question is:
“[hat leave be granted to
introdiuce a Bill to provide for

the acquisition of the undertak-
ing of the Metal Corporation of
India Limited for the purpose of
enabling the Central Govern-
ment in the public interest to ex-
ploit, to the fullest extent pos-
sible, zinc and lead deposits in
and around the Zawar area in
the State of Rajasthan and to uti-
lise those minerals in such man-
ner as to subserve the common
good.”

The motion was adopted.

Shri Sanjiva Reddy: [
the Bill.

introduce

12.18 hrs.

STATEMENT RE: METAL CORPO-
RATION OF INDIA (ACQUISITION
OF UNDERTAKING) ORDINANCE

The Minister of Steel and Mines
(Shri Sanjiva Reddy): I beg to lay
on the Table an explanatory state-
ment giving reasons for immediate
legislation by the Meta] Corporation
of India (Acquisition of Undertaking)
Ordinance, 1985, as required wunder
Rule 71(1) of the Rules of Procedure
and Conduct of Business in Lok
Sabha. [Placed in Library. See No.
LT-5127/85].

Mr. Speaker: Mr. Banerjee's objec-
tion is that no Ordinance was neces-
sary when the House was to meet on
3rd November. This would be dis-
cussed when we take up the Bill

Bhri 8. M. Banerjee (Kanpur):
Kindly hear me, Sir. My basic objec-
tion is that an Ordinance should nol
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be issued when the Government
knows that the session is fast appro-
aching. I know there was a seven-day
discussion on this point on Land
Acquisition; it was ultimately brought
in the form of a Bill. On 22nd Octo-
ber, 1965, this Ordinance was issued.
It was said in the Ordinance that
Government was in need of zinc and
lead and on 14th September, 1865,
the control order was issued. I am
surprised—] want the Hon. Minister
to correct me if 1 am wrong—that
not an ounce of—no gquestion of
tonnes—zinc or lead was required for
Defence purposes. This Corporation
has now been taken over by the Gov-
ernment. 1 wamt to know whether
one of the big industrialists of this
country wanted to negotiate and take
over the Corporation. Of course, he
eould not take it. I also want to know
whether after this a new corporation
is going to be formed by Government
with its registered office in Rajas-
than. Is this corporation going to be
a wholly Government organisation or
are big businessmen like Birlas also
going to be nssociated with it If
another businessmen is being brought
in, then 1 want to know the reason
for the same. I would also like to
know whether Government had a
desire to nationalise the whole thing
or it has been taken over because
some other businessman is interested.

Mr. Speaker: This is not the stage
when that can be discussed.

Shri 5. M. Banerjee: They should
tell us why the ordinance was issued,
and why zinc and lead was not being
lifted.

Mr. Speaker: Ap Ordinance had
been passed, and mow a Bill has been
introduced in its place to be passed
by this House so that it could replace
that Ordinance. The hon. Member
can teke up all these points wt the
stage when the Bill is taken up.

Shri 5. M. Banerjee: It is neces-
sary to take them up now. I do mot
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object Lo the Bill, but I would like
to know the necessity for having
passed that ordinance when the ses-
sion was approaching. . .

Mr. Speaker: That could be dis-
cussed when the Bill comes up.

Shri 8. M. Banerjee: Previously,

vou allowed the hon. Minister to
reply at least.

Mr. Speaker: 1 shall give the hom.
Member an opportunity when the
appropriate ocecasion comes.

Shri 8. M. Banerjee: My basic
objection is this. What was the

necessity for this Ordinance when the
House was going to sit?... .

Mr. Speaker: Now, Dr. K. L. Rao

12.22 brs.

MOTION RE: PAYMENT TO WORLD
BANK AND RELEASE OF WATER
UNDER INDUS WATERS TREATY

The Minister of Irrigation and
Power (Dr. K. L. Rao): I beg to
move. ...

Shri Nath Pai (Rajapur): Before
the hon. Minister proceeds with his
motion, I would like to ask for one
small explanation. It seems that Gov-
ernment are determined to play
down the importance of the gubject-
matter which the House is called
upon to discuss mow. The Ministry
headed by Dr. K. L. Rao has very
little to do with the payment; the
subject-matter is germane to the
question of our relationship with
Pakistan. We had thought that Gov-
ernment would take it up very
seriously, because the whole House
and the whole country is agitated
owver it; it is not a technical matter
with which the Ministry of Irrigation
and Power is concerned, but we think
that it is a political lesue; it is an
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issue which is concerned with our
whole relationship with  Pakistan.
Either the Minister of External
Aftairs or better still, the Prime
Minister must be here to initiate the
debate.

Moy I say that on the previous
occasion when this matter was dis-
cussed in the House, it was the late
Prime Minister Jawaharlal Nehru
who gave the reply. I do not want
this to appear to be derogatory to
the status of Dr. K. L. Rao who does
a good job under very difficult condi-
tions, and taeking into consideration
how Ministers perform. he is a good
Minister.

Neither the Leader of the House is
here nor the hon. Minister of External
Affairs is here. May I have an assu-
rance from you that one of them at
least will be here?

Mr. Speaker: 1 shall just find out.
1 certainly like this suggestion and I
also support it. It would be desir-
able if either the External Affairs
Minister or the Leader of the House
himself could be here. The House
would like to have their presence

Shri Nath Pal: Thank you for
this

Dr. K. L. Rao: | beg to move:

“That the payment of Sixth
Annual Instalment to the World
Bank and releases of water,
under the Indus Waters Trealy
1960, be taken inta considera-
tion.”,

While moving this motion, 1 wish
to submit in the first instance a brief
outline of the events that have hap-
pened, leading to the signing of this
treaty and explain a few important
provisions of the treaty.

When India was partitioned in 1947,
the boundary cut ecross the Indus
river systems without having any re-
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gard either to the physical or to the
hydrological features of the basin and
without any reference to the areas ir-
rigated at that time or to be brought
under irrigation later on. Thus, the
Madhopur headworks were allotted to
India while the Central Bari Doab
Cana] which irrigated some areas in
Pakistan had gone to Pakistan. Simi-
larly, the Ferozepur headworks are in
India, while the Dipalpur channels
irrigating cerlain areas are in Pakis-
tan. Thus, the trouble arose almost
immediately after the partition re-
garding the supplies of water to this
system of areas, which Is a very ex-
tensive one, namely the Sutlej sys-
tem of areas, which s nearly 48
lakhs acres in Pakistan as against 40
lakhs acres in India. And unfortu-
nately the Punjab Partition Commit-
tee did not make any rules at the
time in this regard. So, later on, this
came to a head. Finally, in 1848, on
the 4th May, there was an Inter-
Dominion Conference held, and an
agreement was arrived at between
the Government of India and the
Government of Pakistan. That agree-
ment stated that India would allow
water to the areas in Pakistan under
the Sutlej which it had been enjoying
for a very long time and that these
waters would be gradually reduced
and Pakistan should make alternative

arrangements.

Now, this was the agreement, ac-
cording to which the waters were to
be distributed. But then, Pakistan, as
it seems to be its habit, even before
this agreement was signed, was sec-
retly trylng to dig up a channe] to
divert the waters of the Sutlej, by
construction of a channel upstream of
Ferozepore, so that if this was not
detected in time, the eastern canals
and the Bikaner canal would have
gone dry—that is, those that are in
India. So India promptly noted
this and protested against it. Then
those works were given up. India
having got a hint of this, then pro-
ceeded with the construction of the
Harike Barrage, 40 miles upstream of
Ferozepore, where the Sutlej passes
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through entirely Indian territory and
safeguarded our interest by ensuring
that the Ferozepore headworks were
not put out of action, so that the
waters would be available to the
eastern canals and the Bikaner canal
on our side.

Al the same time, Pakistan also felt
there might be danger arising out of
this for themselves as well. So they
began the construction of the Bam-
banwala-Ravi-Bedian-Dipalpur canal.
This canal, to which I will refer
later—this is the Ichhogil cana'—was
started in 1048. This was started by
Pakistan as a sort of precautionary
measures for themselves to  divert
the water to their own gystem; in coze
India did not give water, they would
try to get the water from Chenab
through their canals.

Now, the relations between the two
Governments were not, naturally,
smooth, because this problem was not
settled. Pakistan at one stage, waont-
ed to take it to the Security Council
and the International Court of Justice.
But India refused to accept adjudica-
tion of these natural resources and
said that this must be settled only by
agreement and by negotiation. At
this stage, the World Bank offered
their services to setile this issue. This
was in 1851, It took them three years
to formulate their proposals. In 1854,
they formulated their proposals. Then
it took 8 years for the Government of
Pakistan to accept those proposals;
while India readily accepted those
proposals, the Pakistan Government
took nearly 6 years to accept them.
So that finally, an agreement was
signed between the Government of
India and the Government of Pakis-
tan together with the signature of the
World Bank President, in September
1060, to be effective from April 1,
1860. This is, in short, the history of
this Indus Waters Treaty of 1060
which s the subject of our discussion.

1 will now briefly mention the im-
portant provisions of the Treaty. The
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Treaty provides that the three eastern
canals, namely, Ravi, Beas and Sutlej,
the waters thereof, would be used

“entirely by India and the three west-

ern canals, Indus, Jhelum and Chenab,
entirely by Pakistan, with some re-
servation for us. ‘The lands that are
there in Pakistan which are under
irrigation of the eastern rivers, that
is, those whose waters will be utilis-
ed completely by India, are, as I men.
tioned, about 43 lakh acres; these are
to be irrigated by waters which are
to be brought from the other three
river-systems, that is, the western
rivers. So that what are called re-
placement works have to be under-
taken to have those waters brought
from the westerr. system in replace.
ment of the waters from the eastern
system meant exclusively for ws.
These waters from the western sys-
tem have %o be brought through links
to the Ravi, Beas and Sutlej so that
these arcas in Pakistan, previously
irrigated by the waters from the
eastern rivers, may be irrigated by
these western rivers.

‘Then the problem was who was to
bear the cost. That was a very diffi-
cult problem, because the cost of this
plus the development of the Indus
came to about Rs. 700 crores. The
World Bank came to assist the whole
affair, and they gave by way of loans
and grants as much as Rs. 620 crores,
60 per cent of it was outright grant,
and the countries that contributed for
this were Australin, Canada, New
Zealand, UK, U.S.A., and the World
Bank. "

Shri Indrajit Gupta (Calcutta
South-West): And West Germany.

Dr. K. L. Rao: And West Germany.
India also contributed Hs. 83 crores.
That was the amount which was fixed
after a lot of argument. It was a
fixed contribution. All this money
was constituted as a separate fund
calleg the Indus Basin Development
Fund, entirely to be manned and
managed by the World Bank. The
World Bank is the administrator of
this fund. I will come to that later.
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So, the money was advanced by
these countries and the World Bank
“in order to meet the cost of these re-
placement works. Also, it was stipu-
lated thatl these replacement works
must be completed in ten years, com-
mencing from 1960, By 1870 all the
replacement works must be complet-
ed, and the waters that were there
before, being enjoyed by Pakistan
from the Sutlej will be transferred
to India, and India can completely
utilise all these waters.

They have also been allowed an-
other three years as an extension of
the transition in order to provide for
any breakdown, any kind of accident,
by which the works might get ex-
tended, but, for this, Pakistan has to
pay some penalty. The penalty is of
the order of Rs. 4 crores every year.
It they want extension of one year,
they must pay Rs. 4 crores; if they
want extension of three years, they
have to pay as much as Rs. 12} crores,
in pound sterling. Also, it wag sti-
pulated in the arrangement by which
the waters of the Ravi and Sutlej re-
quired for Pakistan are to be led into
the canal system, the cost and main-
tenance of the works, Madhopur and
Ferozepur Barrages, would be paid
by Pakistan. The question arose
whether it was in Sterling. Pakistan
said no. Whatever it is, they are now
paying Rs. 44 lakhs every year in
pound sterling under protest. That
is about the Eastern rivers.

So far as the Treaty is concerned,
we will be entitled to the full utilisa-
tion of the three eastern rivers. Not
only this. We are also entitled to ir-
rigate 7 lakh acres in Jammu and
Kashmir from the three western
rivers. More important than all this
is the fact that we are at liberty to
develop hydro-electric power from
these rivers—8} million K'W. power,
which is two-third of what the whole
of India has today. All this power
we can develop ourselves and utilise
in India. Of this we have developed
only 0.4 million K.W., almost all of
which is Bhakra's contribution. So, a
large amount of electric power also
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zan be developed. So, these are some
of the provisions.

Hon. Members wil] note that in
Punjab there is a heavy amount of
waterlogging, and one of the reasons
for this is poor drainage. Therefore,
drainage is as important as irrigation.
There are four very big drains which
pass out from India to Pakistan-—the
Hudiara drain, Kasur drain, ete. All
these drains have also to be maintain-
cd in full end correct condition by
Pakistan. These are the main advan-
lages that have been arrived at by
the Treaty by India.

This Treaty wos discussed in the
House exactly flve years back in
November, 1860 and supported by the
House. It has received the assent of
the House, and it was entered into.

Before I discuss what we did, whe-
ther we should have observed the
Treaty, I would like to submit some-
thing about the Ichhogil Canal, which
is something which comes up very
often in the discussion. It was, as I
said, a canal started by Pakistan in
order to take the waters from the Che-
nab to feed the Dipalpur canal in
1848. When we took up the construc-
tion of the Harike Barrage, they
thought they should also be carefu]
as they did not know when India
might ~ut off their water, and so they
constructed the Upper Chenab Canal,
the Bambanwala and Ravi canals,
about 108 miles long. This canal
passes under Ravi by a syphon; Ravi
river goes above and this canal goes
underneath.

Shri Hari Vishnn Kamath (Hoshan-
gabad): Let him not bring the main
issue before the House with these
details and technicalities.

Dr. K. L. Rao: Many hon. Mem-
bers would ask for the details about
this canal and so I am saying them.
This canal was started in 1948 and
completed well before the treaty and
the money for this has come from
Pakistan funds. The world bank has
not paid any amount for this. That
is the reason why I have been stress-
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ing this a little bit and it will be use-
ful for the Members to know these
points. We found the pill boxes con-
structed on this side of the canal. We
do not know exactly when they were
constructed. On one of them it had
been written, January, 1965. It may
be correct or it may nol be correct.
We find that these were

150 feet from the canal on the left
side, that is, towards India. There
was another row @bout a thousand
feet away, at intervals of half a mile
ur so.

Shri M. L. Dwivedi (Hamirpur):
On the other side, they are just on
the bank. I have wseen myself . . .
(Interruptions.)

Shri Shiva)l Rao S. Deshmukh
(Parbhani): There are underground
gun positions towards Lahore side of
the canal,

Shri M. L. Dwivedl: They are on
the banks of the canal on the other
side,

Dr. K. L. Rao: It looks like thal.

Mr. Speaker: Members have gone
there and seen for themselves. They
will have their opportunity. Let us
hear him  now....(Interruptions).
Members are  getting impatient.
Really, it is not the agreement details
that they want to discuss; it is the
political aspect that they want to
discuss.

Dr. K. L. Rao: I am coming to
that. Because this would come up
during discussion, T am describing a
few of the detalls. One of the points
that may be referred to is that the
funds were used for constructing pill
boxes in the canal srea. 1 saw those
pill boxes myself. Before I go further,
1 may say that the each pill box
may cost about Rs. 5000. I do not
know how many pill boxes are there
and that information is not avallable
to us. But the whole cost on them,
1 would estimate, would not be more
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than Hs 5-10 lakhs. Members are
agitated quite correctly....

Shri N. C. Chatterjee (Burdwan):
Is he defending Pakistan here? We
are not at all agitated We want to
know facts.

Mr. Speaker: He is giving the facts

st wenec sredt (faahT )
st Qe a@awi A wEr wm fa
Tiw afeena €1 #1, @ A w0
CaCERC (i

uWw WEWW ;. REH AT WA
wifge, A A1 w9 freww  aa
wt

Wt : ey AT,
g AN A TOHeE

gww  WEAE A GRA I
wga f

Dr. E L. Rao: I wanted to give
some facts by way of introduction. 1
will now come to the subject proper.
Hon. Members are agitated about two
aspects and are anxious to know
something about those two issues.
One issue pertains whether this instal-
ment should have been paid or not.
Secondly, whether the waters, in view
of the fact that there is scarcity now,
should have been withheld. These
are the two points on which hon
Members are, quite correctly, agitated.
I myself feel, and for that matter of
that. every citizen of India will feel. ..

o} T (FTAT ) T
wgra, & woe ana

W W : qA T A

oft TrivreR : TET WEET I
femmar T @ ©w 9 & wrow
femrn w0 ®F qiw gy
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=A—qiferma’ gy T 7w
E Y Femft g wwres fowra 3
weifer gy &, 32 T4 s @
a8 ax eyer w7 7 fRar ?ofe
gifesra &1, o7 may 228 @ A
HTIT 55 ¥ TOLT SEET wATE
& faw wrm 7 fam 17 w3 w0 AT
o st o oo agowm o
wr tfe afeers 7w da @
frm arywry a2 ¥ 1 & T Awwn
fe ag fema g3 ¢ @ war sgwET
g5 A wk

Dr. K. L. Rao: | was submitting
that every citlzen of Indis, who is
highly educatad (Interruption)
every citizen of this country wants
satisfaction on these two points,
because, they are snxious that what-
ever we do must not increase the
military potential of Pakistan It is
quite correct, and | am sure that
Pakistan has already shown weakness,
and I am also sure that even if they
do something in future, our jawans
will take care of it. But in a case
like this, in a discussion of this type,
we should be very careful and very
calm and we should very carefully
study and consider the wvarious
aspects. As regards Pakistan, it has
nothing to lose; it has no reputation
to lose, while we, India, have a cer-
tain standing and respect in the world.
Therefore, even those nations which
are not friendly recognise our honesty
and our standing, and so, I submit
that the standing of India has to be
taken into consideration, and we have
got to consider this question very
carefully.

1 shall now gproceed Lo give the
House the reasons which welghed
with the Government in taking this
decision on this matter. First, with
regard to the payment we have
already paid five instalments, and this
is the sixth annual instalment which
has been made, and this is made not
to the Pakistan Government—this has
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Rot to be noted and this is most im.
portant—but it is paid to the Indus
Basin Development Fund which i«
maintained by the World Bank, and
the World Bank is the administrator
of this fund. It is & very important
point which, 1 submit, the hon. Mem-
bers must take note of The World
Bank iy the administrator. . . .

8Shri J. B. Kripalanl (Amroha): All
these facts are known.

Dr, K. L. Rao... . and the con-
tracts are made in the name of the
World Bank, and most of the contrac-
tors, nearly 80 per cent of them—are
foreign contractors, and the World
Bank gives this money by way of
foreign exchange, and the World Bank
supervises it and scrutinises the
amount and this money is intended
solely for the construction of the re-
placement works

Shri J. B. Kripalani:
exchange is more important
rupee exchange.

But foreign
than

Dr. K. L. Rao: That is what T am
saying. That is what exactly I am
submitting.

Shri J. B. Kripalani: They are
more advantageous to Pakistan, my
dear friend

Dr. K. L. Bao: Pakistan is not get-
ting foreign exchange. That is what
I want hon. Members to under-
stand. The foreign exchange is not
given to Pakistan at all. The foreign
exchange is paid directly to the con-
tractors, and the contractors are all
foreign centractors. The World Bank
has given an assurance in this respect
that the foreign exchange payments
are made to the contractors and not
to Pakistan. Wby 1 am saying this
is, hon. Members are afraid that the
money is being used for the construc-
tion of pill-boxes. That is one of the
points. But the cost of the pill-boxer
may not go beyond the order of Rs. 5
to Ra. 10 lakhs, but here, we are con-
cerned with crores of rupees given
through the World Bank,
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Shri J. B. Kripalani: Does the
Minister know how many pill-boxes
arc there, when he is talking like
that? (Interruption).

Dr. K. L. Rao: | am sure they have
calrulated some of them. [ thought
that the House may recollect it, what-
ever it is.

Now, there is another point. This
\reaty, about which we are concern-
ed grately, is not a direct treaty be-
tween the Government of India and
the Government of Pakistan alone;
there is the World Bank coming in.
This is, so to say, a tripartite agree-
ment which has been entered into, and
we are members of the World Bank.
India is one of those few countries
which have got m permanent execu-
tive director on the World Bank, and
therefore, when we are dealing with
the World Bank, we have got to be
very careful in our dealings and we
do not want to cause any embarrass-
ment or become a defsulter. We do
not want to be a defaulter; the World
Bank has given us financial assistance,
and they have been helpful in getting
the consortium, and other aids from
various countries. Whatever it is, we
cannot take any hostile attitude with
reference to the World Bank on this
issue,

There is another very important
point, and that is. we have paid so far
Nve instalments, This is the sixth
instalment, and we have paid Rs. 50
crores. If we stop at this and become
a defaulter and pull back, the whole
treaty will be thrown into confusion.
The benefits that are accruing to us
will all be now delayed, and probab-
ly, the whole scheme may take an
entirely different pattern. Therefore,
it was at the time when the treaty
was being entered into that proper
discussion should have taken place in
the House. But having gone far, for
more than half-way, six years have
gone by and we have only four years
more—at this stage, to go back on the
treaty, would mean that the whole
amount of money paid so far becomes
infructuous.
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Then again, what is more import-
ant is this. What is the object of this
trealy and what is the object of the
process that we have gone through?
The object is o secure the best utili-
sation of the waters for India for the
development of our land. We want
to irrigate 33 lakh acres in the arid,
desert regions of Rajasthan and we
wani to irrigate a large amount of
land in Punjab also. In fact, we were
irrigating at the time of partition only
40 lakh acres. Now, we are going to
irrigate 120 lakh acres with these
waters. After all, there is a certain
amount of obligation in respect of
the treaty which we have to discharge
and we must respect the treaty. Sup-
pose we do not do so, then the deve-
lopment will be in jeopardy and
there will be delay and retardation of
the development which 1 am sure the
House wil] not like, especiplly when
we have gone far. We have now been
constructing the Pong dam and also
the canals at a cost of so many crores
of rupees. At this stage, at this
crucial hour, having gone half-way,
it would be putting the whole money
into jeopardy, at danger, if we did
not observe the treaty.

What are the benefits that we are
receiving. As | submitted, we were
irrigating only 40 lakh acres at the
time of partition, 1048.47. Now we
are irrigating 78 lakh acres; which is
double of what it was.

Shri J. B. Kripalani: One ques-
tion: if we give water to Pakistan,
there will be less water for us.

Dr. K L. Rao: I will come to that.

Shri J. B. Kripalani: 1 thought that
if we gave less water to Pakistan, we
would have more water, and the Pun-
jab Government has been crying that
it has not got enough water for its
own needs.

Dr. K. L. BEao: [ am coming to
that: 1 was dealing with the pay-
ment issue. I said that we are mak-
ing this payment. We make these
payments because we do not want any
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kind of harm to be done to the treaty
to which we are a party. This money
is being spent only on the replace-
ment works. This money is being
administered by the World Bank. The
total amount of Rs. 83 crores is not
the whole amount that is being spent.
The World Bank gives to Pakistan
something like Rs. 60 crores to Rs. 70
crores every year. Our portion will
be only Rs. 8 crores. So, it is not as
if we hold back the money and can
thus thwart completely the progress
of these works. Why I am submitting
these facts when we are discussing
this issue is because the House has
to consider these facts very clamly
and see the various aspects. With
regard to the waters, I would submit
that hon. Members should listen to
the facts very patiently, because,
there is a lot in the facis; and facts
can tell the real tale. The facts are
like this: We are giving water at
two places, one al a place on Ravi
on the Central Bari Doab Channel;
that irrigates about 6 lakh acres in
Pakistan. We are giving water at
that point; according to the treaty,
we have to give water at that polnt.
There is another point at which water
is given, and that is at Ferozepur, on
the canals on the river itself. These
are the two points at which we give
water. The treaty lays down the
very detailed conditions, and the de-
tailed formula. They have not left
any kind of doubt with regard to this.
The treaty lays down everything
completely covering every inch of
it. This year the Central Bari Doab
Channels have to be given water ac-
cording to the indents placed by
Pakistan. Fortunately Pakistan has
not sent any indent and so we did not
give any water. As a result, Amritsar
and Gurdaspur had the full benefit
of this water.

But this year is one of the worst
vears in the history of India from the
point of view of rainfall. There has
been very heavy deficit of rainfall.
To give some inieresting statistics,
Ganga at Narrora carried only 30 per
cent of water compared to last year.
Saroda at Bambasa carried only 40
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per cent and Ghagra at Elgin bridge
had only 50 per cent. They are this
much worse. In Punjab it is not like
that. Sutlej carries 70 per cent and
Beas 65 per cenl Ravi carried much
more. So, it just happened that in
Punjab the position was not very bad.
We arc always deficit in  water be-
cause of our expansion. Thix year
during the khariff period, the Punjab
irrigated 4 lakh acres more then wha
it did last year. Of course, I give
credit to Punjab for having done it.

wt qemw (wferr ) o wew
& &l w® s oeft Y faar
2 qww w et foer o A
t frek fr wron o A agE ATh
§r wrg b oa fs fen€ B apen
T®  WTEET |

Dr. K. L. Rao: | agree that Yamuna
was very bad: there was very little
water., But T pay a tribute to the
Punjab Government. They have
taken a number of steps. Anticipat-
ing this trouble, they have put in
more of electrification and tubewells
They have taken many other steps to
sec that they irrigate as much as
possible. They have reached a very
high figure this year. Maybe in the
rabi period, they may have some
trouble, but they are not anticipating
very much

Therc is another point which ]
want hon. Members to note. At the
second point a1 Ferozepore, il iz not
a fixed amoun: of water—so many
thousend cusecy or something like
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that, It is a percentage—T9 per cent.
Whatever water cOmes in, you take
off a certain percentage. If there is
less water, you take less. If there is
more, you take more. Then, about
this 79 per cent of the Beas, probably
one may feel it is a very huge amount,
but we must see that in Sutlej, we
do not give any water at all Pakis-
tan's share comes to 25 per cent of
the three rivers taken together, We
are today giving them 25 per cent of
the tota] water flowing in all the three
rivers. ‘Therefore, the observance of
this treaty is a very essential thing.
1 wish I had distributed copiex of the
treaty. Then probably....

Shri Nath Pai; We have got it.

Dr. K. L. Rao: 1 am very happy.
If you read it, you will find that in
case of any difference whatsoever,
immediately Pakistan can go to a
neutral expert, to an arbitration board
and so on. Suppose Pakistan resorts
to that, they will easily create a com-
plete confusion. We have already
irrigated 78 lakhs of acres and we are
going 1o do the rest of 40 lakhs acres
and we are going to supply water for
the Rajasthan Canal and sc many
other projects. All that will be upset.
Pakistan will be glad to revert back
to the 1947 position and say, “we must
have the waters of these three rivers
only; we do not want to have it from
the other rivers."” That is the con-
fusion they will bring about.

Shri J. B. Kripalanl: Pakistan made
this agreement te oblige us!

Dr. K. L. Rao: Probably a speech
in 1980 would be different. But hav-
ing adopted the treaty and gone with
it for nearly ...

Shri Harish Chandra Mathur
(Jalorc): He had better go through
the specches made in 1860, tearing
this agreement to pieces and showing
how it was to our disadvantage. When
1 spoke sp strongly about it, it was
eaid that mine was a rabld speech.
Now every word of it has come true.
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Shri Hanumanthatya

(Bangalore
City):

Dan't overdo its benefits.

Dr. K. L. Rao: I am not going into
the merits. 1 only submit, having
got along with the agreement and
having come to a certaln stage, at this
stage if we want to go back, it is not
proper. We must see the other points
also. We are going to get out of this
s0 much amount of water, which is
very difficu]t to obtain. There is no
point in going back at this stage.

Under the treaty it has been laid
down that Pakistan can go to a neu-
tral expert or an arbitration board, in
which case there will be complete
confusion. So, we have got to watch
very carefully and we should not give
a chance to Pakistan to get out at this
stage and cause confusion. We are
interested in our development, but
they are not interested in their own
development. (Interruptions).

Mr. Speaker: Hon. members will
have an opportunity to have their
say. Now they must hear the minis-
ter patiently.

Dr. K. L. Rao: The breaking of the
treaty at this stage is not a desirable
one and not at all proper having re-
gard to this fact that this treaty is a
sort of tripartite treaty and not mere-
ly between India and Pakistan. We
have spent crores of money over this
and at this stage it is really not in
the best interests of our country to
do anything that will go against the
due observance of the treaty.

I am sure there will be quite a large
number of members participating in
the discussion. T shall be glad to note
down their points and 1 will feel it a
privilege to try to answer them. I
would only say that by the due obser-
vance of this treaty Indim comes out
as a stable and mature country.

Mr. Speaker: Motion moved:
“That the payment of Sixth

annual instalment to the World
Bank and releases of water, under
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the Indus Waters Treaty, 1080, be
taken into consideration.”

What about the time-limit?
An hon Member: The whole day.

Mr. Speaker: That total time has
already been fixed I am talking
about the time-limit on speeches.
Will 15 minutes be all right?

Shri Nath Pal: No, no.

13.00 hre.

Mr. Speaker: Let it be 20 minutes
for the first spokesman of the Party,
for the leaders, and 15 minutes for
other speakers.

Shri Harl Vishno Eamath: Sir, |
rise on & point of order. 1 am con-
strained to bring to your notice that
vour earlier directive has not been
complied with, and neither the Prime
Minister nor the Minister of External
Aftairs is present in the House. It is
a grave affront to you and to the
House. You ordered them to be pre-
sent here.

Mr. Speaker: They are having an
emergency Cabinet meeting amd the
desires of the House have been con-
veyed to the hon, Ministers. They will
try to make available as much time
as possible and they will be here.

Some hon. Members

FORe—
Mr. Bpeaker: Shri Kapur Singh—

Wt  gwmmie Tedt 0 wEw
EYea, el sy ?

wegw witww : 1 woff faalt
I e maeftzgz avew femb ow
T AR R W WA AT
¥ ot Wt e fear k
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Shri Tridib Xumar Chaudhuri
(Berhampur): Sir, 1 beg to move:

That for the original motion, ihe
following be substituted, namely:—

“This House, having considered
the payment of sixth annual instal-
ment to the World Bank and
releases of water, under the Indus
Waters Treaty, 1960, and the be-
haviour of Pakistan towards
India, recommends to the Govern-
ment that the Indus Waters Treaty
of 1860 be reviewed.” (3)

ot ywnle et ¢ & wEw
FTE 6 qANEMT ¥ 5qq ™ ap
W AT -

“fag o mfa, 1960 ®
waiy aw 2 d\T faew 3%
71 git arfas fewr &1 wamgdy &
art 7 faarr v & v W@
a1 %1 gg 77§ fr orfes
e & vz, TieEra st
8 KU 97 &1 fFwer T &7 W
HURTT ¥ WTONE FU-ZTATRT &
are gra  fem § o gEfan
az war gaomT & favig & woAr
gqgafa smer s R0 (4)

Shri Hukam Chang Eachbavaiya
tDewas): Sir, I beg to move that for
the original motion, the following be
substituted, namely:—

“Thig House, having considered
the payment of sixth annual instal-
ment to the World Bank and
releases of water, under the Indus
Waters Treaty, 1960, iz opinion that
in view of the present conflict with
Pakistan, the payment be not made
till our ships are released by
Pakistan.” (5}
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Mr. Speaker: The original motion
and the substituie motions are now
before the House.

ot vy fewd : wem wEnm,
T W17 §9% WqET 7

oW : HIAATE AT
femrm &t e
Shrl Kapur Singh (Ludhiana): Mr,

Speaker, Sir, if any further argument
was needed in support of the obser-
vation which was made by my hon.
friend, Shri Nath Pai, that it should
be the Prime Minister or the Minister
of External Affairs who should take
charge of this debate, this argument
has been wmply provided 'br the per-
formance which the Minister of
Irrigation has just now made in this
House,

Sir, it 18 no pleasure to have to risc
to support the Government action, now
under discussion, for two reasons.
Firstly, the conduct and the perfor-
mance of the Goverrment during the
past years have not been such as to
merit any approbation or support from
those who wish well of this country,
such as we on this side of the House.

An hon. Member: Only?

Shri Kapur Singh: Not “only”
we arc ope of them ([nterruption).
Sccondly. any payments made or
sought to ‘be made to Pakistan at this
moment smack of disrespect to the
memory of those who have recently
laid down their Jives in defence of the
frontiers of this codntry against the
wantun aggression by Pekistan. But,
Sir, nevertheless, on = dispassionate
con-ideration of the whole matter, it
seems clear to me that the Govern-
ment action must be supported, for
what they have done is, on the ba-
lance. in national interest.
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It will be recalled that this debate
has been triggereq by iwo observa-
tions that were made on the state-

ments that were laid on the Table by

Dr. K. L. Rao on 4th November, 1965.
One of them was by an hon. Mem-
ber, on this side of the House, to the
effect that the statements contained
many things which he described as
“sweeping”, and the other was your
own observation, Sir, to the effect
that certsin provisions in this Treaty
were “strange provisions”— the re-
ference was to Annexure H to the
Indug Waters Treaty.

13.05 hrs.
[Mn, Depury-Speaxen in the Chair)

These provisions, which were des-
cribed- ag “strange provisions”, Mr.
Deputy-Speaker, by the hon. Spea-
ker, relate to stipulation obliging us
to release stated quantities of irriga-
tion water to Pakistan, irrespective of
our own requirements.

Any cool examination uf the rele-
vany facts before us will make it clear
that neither the statements made by
Dr. K. L. Rao on 4th November, or
today. are “sweeping”"—in the gense
of being infected with inaccuracies—
nor the provisions of Annexure H,
described by the hon, Speaker as
“strange,” are strange in the sense
that they were agreed to by our Gov-
ernment without due regard to natio-
nal interest.

It would be best for me to support
my observations in this matter by
taking a bird's-eye-view of the pro-
visions of the Indus Waters Treaty
which lic at the basis of the debate
which we are holding today. This
Indus Waters Treaty of 1960 containg
three or four provisions which are
vital and relevant to the debate which
We are ha!ding._ They are:  Arlicle
V. Article TV(1), Articls TX and Arti-
cle T1(5). Those who have read thie
Treaty know that Article V makes it
clear that this Treaty was being
nade.

1684 (Ai) LSD—5
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“In consideration of the fact
that the system of works referred
1o in Article IV (1) is the replace-
ment from the weestern rivers and
other sources of water supplies
for irrigation canals in Pakistan
which on 15th August, 1947 were
dependent on water supplies from
eastern rivers, India agrees to
make a fixeq contribution of
Pounds Sterling 02,080,000 to-
wards the cost of these works."

India, by this provision, agreed to
make a fixed contribution of Pounds
Sterling 62,080,000 towards the cost
of these works., Sub-clause (2) of
this provision made it clear that this
sum “shal] be paid In ten equal ins-
talments on the 1st of November of
each year; “the first of such annual
instalments shall be paid on 1st Nov-
ember, 1960."  Sub-clause (3) sald:

“These instalmentg shall be paid
to the Bank for the credit of the
Indus Basin Development Fund to
be established”

Sub-clause (4) said that the payment
“shall be made without deduction or
se{ off on account of any financial
claimg of India on Pakistan arising
otherwise than under the provisions
of this Treaty.” The sub-clause (8)
of this provision sald that these pro-
visions—

“shall not be construed as com-
ferring upon India any right to
particlpate In the decisions as to
the system of workg which Pakis-
tan constructs....or as constitu-
ting an assumption of any res-
ponsibility by India....in regard
to such works™

Articlp TV(1) said that Pakistan shall
use its best endeavours to construct
a system of works which will accom-
paeish the replacement, from western
rivers. of water supplles for irrige-
tion canals in Pakistan which, on 16th
August 1947, were dependent for
water supplies from eastern rivers.
Article IX says that any dispute of
fact, interpretation or application of
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the Treaty shall firsy be settleg by
Indus Commissioners of the two Gov-
ernments, failing which by an agreed
neutral cxpert, and even if he fails
to solve it, then the matter shall go
to agreed medialors, and even if that
does not bring about the desired re-
sults, then an arbitration court shall
be constituted. Article 11(3) of the
Treaty fixes g period of transition in
which India shall limit its with-
drawals for agricultural purposes or
extraction for storage from the pastern
rivers and also make deliveries to
Pakistan from eastern rivers. This
period, as we have been now told, is
for ten years and can be extended to
13 years through mutual agreement.

Now, what is sweeping, what is
wrong, Whal ig inexact in the stale-
ments of fact which have been made
on behalf of the Government by Dr.
Rao, either on 4th November or to-
day? They, it is true, do noy agree
with certain impressions and notions
in the mindg of the public and certain
members bf this House. It would be
best to go to the genesis, to the origin,
of these impressions and notions to
understand properly as to why so
much objeclion has been taken to
Government action ip thig respect.
For that purpose I beg uf your leave
to refer to a mews flash which ap-
peared in the Economic Times of
Bombey, dated, 2nd October 1985.
Herein it was said as a headline
“India may suspend payment to Pakis-
tan under Indus Treaty”, and it was
supposed to have originateq from
“Our own New Delhi Bureau", and
its date-line was "New Delhi, Octo-
ber 1". It gays:

“The Union Government is
considering a proposal to suspend
the payment of future ingtal-
ments due from it to Pakistan
under the Indus Waters Treaty if
Pakistan persists in its present
aggressive postures.”,
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Further on it says:

“According to well-informed
circleg here, there is enough evi-
dence at hang to show that
Pakistan has not properly utilis-
ed the money paid by Indig and
the World Bank for constructing
link canals. Op the other hand,
Pakistan seems to have diverted
sizable funds and materials for
building pill-boxes and bunkers
alongside the bankg of Ichhogil
Canal, a link canal constructed
by Pakistan under the Indus Val-
ley Treaty.”

It goes on:

“This diversion of funds and
materials grossly violaltes the
terms of the Treaty and as such
India ig not bound to honour
these.".

Further on it says for the benefit of
hon. Members of this House and
those who are interested in the legal
aspeets of the matter:

“Students of international law
also point out that it is an estab-
lished practice of international
law thay all treaties, agreements
ang protocols between two coun-
tries are automatically suspended
it they are engaged in armed
conflict, whether or not there is a
formal declaration of war bet-
ween them."

This is the genesig of the anxiety and
uneasiness which prevail in the minds
of the members of this House and in
the minds of the public at large.

This news flash has made out
three points. One point is that
Pakistan has misutilizeq thy funds
contributeq by India Dr. Rao, in
his today's speech as well as in the
paper which he laid on the Table on
4th November, has made it clear that
these funds are actually used by
foreign contractors under the super-
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vision of the World Bank. The ques-
tion of Pakistan having misutilized
these funds could simply not arise
unless the foreign contractors, with
the collusion of the Worlg Bank,
have given Pakistan some advantages
to which Pakistan was noy entitled
in respect of the utilisation of the
funds. But that would be a matter
which would not come under either
the purview of this House or under
the provisions of the Treaty which
we are discussing.

Sccondly, this newspaper has put
into ths minds of the people that
Ichhogil Canal wag constructeg out
of these funds. Dr. Rao has now in-
formed us that Ichhogil Canal cons-
truction work commenced in the
year 1948, soon after partition, and
that it was actually compleled in the
year 1055. Here 1 may point out that
it is ancient wisdom that nothing
should be done, either by the press
or by public men or by those who
hold responsible positions to disturb
the minds of the public and the
masses. If such attempts are made to
produce impressions which have no
factual basis, then iy becomes diffi-
cult to control the passions of the
people, and in a way of government
like ours, namely, the dembcratic
way of government, thiz can lead to
a tremendoug amount of harm both
to the country and nation and the
world at large.

Besides these two arguments which
1 have mentioned, another argument
which has been generally advanced
against the action which the Govern-
ment has taken in making the pay-
ment which was due on Ist Novem-
ber 19685 is that, diversion of such
funds grossly violates the {erms of
the Treaty and as such India i§ not
bound to honour it. 1 have already
read out the relevant provisions of
article V ang sub-clause (8) which
make it clear that the terms of the
Trealy have not been violaled in
view of the facts which have now
been disclosed to us by Government.
Sub-clause (6) of article V provides
that no provision in this Treaty shall
be cbnstrued as conferring ypon Indis
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any right to participate in the deci-
sions as to the gystem of works which
Pakistan constructs.

Again, let ug have a look at article
IX with regard tp dispules. When a
situation arises where we hold that the
provisions of this Treaty have not
been properly observed, which inclu-
des also our grievance, if we make i,
that any funds that we have given lo
the World Bank have not been pro-
perly utilized by Pakistan, then this
Treaty provides that in such a contin-
gency first of all the dispute shall be
referred to the Indus Commissioners of
both the Governments, and if they
fail to come to any accepted conclu-
sion, it shall be handed over to an
agreed neutral experl; if he does not
come to an acceptable decision, then
it will be referred to an agreed medi-
ator or mediators and, lastly,
it may be referred to an arbitration
court. I will come laler to the point
whether outside the Trealy, in the
esentext of the Treaty we can repu-
diate it. For the moment I am argu-
ing that there is no provision what-
soever in the Treaty which gives us
any right whatsoever to repudiate
outright either the provisions of this
Treaty or to suspend instalments
which are duc on dates specified in
this Treatly.

Another grgument that has been ad-
vanced, time and again, for thiy Gov-
ernment nol making this payment on
the ist of November 1885 is that, the
international law gives ug the power
to suspend this treaty because there s
a conflict between Pakistan and India.
To this the reply js simple. Firstly,
the conflict between Pakistan and
India has itself been suspended.
Secondly, we have no conflict with the
World Bank which is also a party to
tHls Treaty. Therefore, this argument
of international jaw that bipartite
international treaties are automatically
suspended during the conflict has no
relevance fo the situation which we
are dis-ussing.

Some people might say, some people
have been heard to say outside this
House and in public that we should,
under the circumstances of this case,
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In view of the provocations which
Pakistan has given us, in view of the
attitude which Pakistan has shown
towards the ethics of international
conduct and towards the desirability
of observing international {reaties,
we should now repudiate this Treaty
altogether. Sir, T can understand the
anger and passions out of which such
an argument grises. But treating
international treaties as simple scraps
of paper i3 not child's play. Kaiser
Willlam and Hitler learnt from hard
experience as to what it means to re-
pudiate International treaties outright,
for reasons which appeared to them
to be plausible, but which the world
at large may not accept as plausible.

Shrl Nath Pal: Let us also remem-
ber that Chamberlain learnt to his
cost that appeasing an aggressor does
not pay.

Shrl Kapur Singh: The hon. Shri
Nath Pai has converted my argument
of not repudiating international trea-
ties as scrap papers into my urging
or my pleading that aggressors should
be appeased. This is a position which
I have never {aken. He is putting
words into my mouth which are far
from my intention or words which I
have never spoken here,

As 1 wag saying it Is not chlld’s
play to repudiate international trea-
tles and they cannot be repudiated
even by spurious or dreamed up
arguments such as my hon. friend,
Shri Nath Pal, has suggested.

Indla, particularly at the present
moment of her ecritical situation, is
hardly in a position to play Kaiser
or Fuehrer, even if her ethical tradi-
tiong permitted her to do so. I hope
and pray, India will never join this
unenviable gang of treaty-breakers.

Now let us turn to the suspleion
that provisions of Annexure H to the
Treaty are ‘“strange”, as the hon.
Bpeaker observed on the 4th Novem-
ber 1965—In thy sense of being pre-
Judicial to the natlonal Interests.
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This objection is most suitably met
in a leading article of the Hindustan
Times, dated the 6th November, 1988,
and | crave your indulgence to per-
mit me to quote a few lines out of
it. It says:—

“The decision to releage waler
in terms of the transitional ar-
rangements outlined in Annexure
H of the Treaty i somewhat
complicated by the fact that our
own necds of water are desperate,
But under the Treaty, the obliga-
tion to release the water is un-
circumseribeq by any considera-
tions of our own needs. Whether
such a lacuna should have been
allowed to creep into the Treaty
is arguable, though in fairness to
those who worked hard on the
agreement it should be said that
no agreement would probably
have becn possible if it had had
to provide for too many contin-
gencieg of this kind."”,

1 could not reply (o this point in
bette, words than those 1 have read
from the Hindustan Times. Herein
this objection has been stated in most
suitable terms.

In another leader, in the Times of
India, of the 8th November, 1965,
reply has been given to this objection
which also I wish to quote, It says:—

“But it was in India's interest
to have signed the Treaty even
if it did not lead to an improve-
ment in relations with Pakistan.
The Trealy gives India the exclu-
sive use of the waters of the Sut-
lej, the Beas and thg Ravi once
the transitional period is over on
March 31, 1970".

So, even this stipulation in Annexure
H iz eventually, ang on the balance,
in the interest of India.

Let us. therefore, be clear in our
mindg that whatever the failings of the
leaders of this Government—here [
wish to say in parenthesis, that # the
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whole of Indian Sea became the ink
and all the reeds growing on the banks
of the seven sacred rivers of India
were converted into pens, they would
not suffice to write out fully the fail-
ings and misdeeds of this Govern-
ment—but they are not guilty either in
this case gr, as far as I know, in other
such cases of one failing, that is, sell-
ing out nattonal interests to Pakistan.
Therefore, credit should be given
where credit is due.

May I say here that during the last
hundred years Governments have
based their defence policies on an esti-
mate of their potential enemies’ mili-
tary capacity rather than their inten-
tions, on the reasonable ground that
the latter are more difficult to discover
and may change in any event. Now
that we have made it clear to Pakis-
tan around Srinagar in 1947, and on
the flelds of Wagah ang Sialkot this
year that, Pakislan must not try to
settle her differences with us on
the military battleground, let us give
up all postures of petulance and exhi-
bitionism and behave towards Pakis-
5 tan as dignified and mature men.

The last—and I conceive, the real—
argument sgainst the action of the
Sovernment is that because Pakistan
nas conflscated our cargoes and be-
cause their distinguished foreign
statesman, Bhutto, has called Indians,
“dogs”, let us retaliale by dishomour-
ing the Indus Treaty. This secms to
me to be the real argument which has
triggered off the emotions and pas-
sions which have set this House
against the action of this Govern-
ment. To reply to this argument, I
pose three queslions.

The first question is: Is it, the re-
pudiation of the Treaty, in conformity
with the international image of our-
selves that we have been endeavouring
to pruject? The second question is:
Can we inflict any substantial damage
on Pakistan by withholding an instal-
ment due under the Indus Treaty? The
third question is: Ig it in our self-
wnteres!, in the interest of India itself,
to do s0? 1 say that the answer to all
these three questions is in the nega-
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tive. Our international image, as we
all know, is that of a lover of peace,
a promoter of international law, an
opponent of colonial exploitation and
a supporter of induction of ethfcal
norms into international conduct. How
shall this image be either vivified or
improved upon by our defaulting on
the Indus Treaty payments?

The second suggestion is with regard
o the damage, substantial damage.
Can we inllict on Pakistan substantial
dumuge by refusing to make this pay-
ment? 1 we can inflict some substan=
tial damage, it would be an argument
worth considering; but I say, our de-
fault can only result in further sym-
pathics and snaterial aid being pro-
ferred to Pakistan by foreign count-
ries and by further hardening of
feeling towards India. This is a deve-
lopment which we cannot afford to
invite upon ourselves.

Mr. Deputy-Speaker: The
Mcember's time is up.

Shri Eapur Siagh: I am concluding.
With regard to the argument of self-
interest, this argument has been ans-
wered by the excerpts which I read
from the Times of India. Another ar-
gument has been provided by a hand-
out which the Government has distri-
buied 1o Members of this House today,
namely, that if we repudiate this
Treaty, it will provide Pakistan with
material for reviving its ealier propa-
ganda that it is essential for it to have
Kashmir; otherwise, India may inter-
fere with the flow of the western
rivers in their head reaches to the
detriment of Pakistan.

The last grgument remains, namely,
the conduct of Mr. Bhutto in calling
us “dogs” which has materially con=
tributed towards the anger and pas-
sien which we had been obliged to
induct into thiz matter as well as in
other postures and atlitudes towards
Pakistan. 1 have never had the
pleasure of meeting this interesting
young man, but from what one learns
of him through his performances on
the domestic and international stages,
he is a very well read man and a very

hom.
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[Shri Kapur Singh]
wel| educaied man, but all his studies
du not seem ip have produced any
curbs  on his cultural behavioural
patterns. Let me put his outburst
against India in its true perspective.
When he called Indians, “dogs”, he
was nol hinting at our canine ancestry,
which ancestry, he knows he shares
with us; he way merely employing the
culiural rhetoric of some lslamic com-
munitics when at war.

I seem to remember numerous in-
stances in  the history of Islamic
Arabs, Iraniuns, Turks and Mongols,
where they refer to their opponents
iy war time as “dogs”. I have, this
morning, been able to lay my finger
precisely at two such instances. In
u manuscript in the British Museum
Library, called Tarikh Hussain,
written in 1798, there is a reference to
the collection of Sikhs at Jandiala 1n
Punjab and in this folio it is sald:—

2 g el S e
aall paly gy oixia sluie

et 9gai Npolaaaly, Wladlyg

Translated, it means: *“The dogs col-
lected from the entire Punjab in num-

bers nmounting tg 70,000 gr 80,000 and
they besieged the Fort of Jandiala™

Again, in another Persian manu-
script, which is lying in the District
Records of Dera Ismail Khan, called,
Jangnamesh by Qazi Noor Moham-
mad, written in the year 1765, it is
said in reference to the Sikhs:—

e fae 824 & pr Ui
st #loey oyt h0 ©
amgddls & Gyl y S5 S
tioaeylU b 2 oo lad o

8hri Sinhasan Singh (Gorakhpur):
May I draw your attention....

Shri R. Ramanathan  Chettiar
(Karur): He might translate it also.
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Shri Kapur Singh: Let me trans-

late this excerpt from the manuscript.

Shri Sinhasan Singh: On a point of
order, Sir.

Shri Kapur Singh: Let me finish;
then he can raise it. 1 am not yield-
ing.

Shri Sinbasan Singh: A point of
order must be heard. The hon.
Speaker fixed the time limit of 15
minutes and 10 minutes. ...

Shrl Nath Pal:
leaders.

25 minutes for

Shri Sinhasan Singh: You have

been ringing the bell.,,,

Mr. Depuly-Speaker:
only one bell,

I have rung

Shri Sinhasan Singh:
15 times.

More  than

Mr. Deputy-Speaker: There is no
point of order. Please sit down,

Shri Kapur Siagh: I have been
asked to translate it.
Mr. Depuly-Speaker: He may

finish it now.

Shri Kapur Singh: I am translating
this excerpt of Persian from the
manuscript I have just referred to.
This means that, “adultery is abso-
lutely impermissible amongst these
dogs—he is referring to Sikhs— and
so is theft; they give no quarter to
a philanderer or a thief; every thing
else in them is evil.”

So, when Mr. Bhutio called Indians,
“dogs”, he was merely employing a
cultural idiom of his people to indi-
cate that he hates Indians becouse
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they are at war with his people. This
would seem to me to be hardly a good
ground for our repudiating an inter-
national Treaty.

I support unreservedly the action
taken by the Government in meking
punctual payment of the instalment
due on the 1st November, 1985, under
the Indus Waters Treaty.

ot WA wew fag (TAE)
aradta ITTem wEEm, Wis s 0F
w1 A A w9 AAEIA § W
frar qar & =8 W & weET ow <@
FERgar & WY 3w v oW afa-
foem 2ar & wfafouai & g &
gg o earwfa® I ¢ | nffFma F
o4t FY gart w97 g fEar § Wl
39 gey ¥ 7 A AvAET gvw g€
# f 37 7 gsuifre ag7 oY fog v
FAMT §, FAF FTH HAAT H 7w T
w1 gT Ak T A ad

AR TF T ¥ AAA ¢ (6 @wwT
F ww fagnr 77 w9i 1 qawT % w2
wa gfafafai w1 ga art 7 g fawr
g & A T w1 A frar g sy
a% ¢ faars 1 9% @ qaw &t ogq
& oY 37 DA 97 fanT w7 Wi
qgAT at ug & 5w Afen
qfFena § & X 87 1947 & wgH
fergeam & woat oY |17 37 W oW
oY, WYT AT 97 VT & maw
# & wgi & o afzar e £

git 7z 7 qaw gy fe adem
afy & wyarT oifee W@ @ AN
F AR AN E T ET 1947 F
9 77 fewam a1 W@t 9% w0 ¥ faat
g A o7 1 xw & fawmem & @
g fezar mfemna & 1 mn, o7
qfFmm w1 g7 o 7 gz wfger
art gor fie 4z g3 afedi i oy &
% | A g Afzan @ § o
9T et g 3w fadr w1 wfawre
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agf grr 1 g wmden farmrda
F1 ¥ fararr wravaw &1 57§ 1At
¥ WA gu A WOAWE _tr
nar ¢ f&  qfewmrm w0 e
%t § (A afegt & @A 5w 0 afz
aifeena ¢ afeqi 9T oo A @0
T TAH @ A fawran, A1 07 wravow
g1 wmar 5 giwr & fao g 3 afadi
7 oifesma ®1 o &0 g ) @
e & weda, ot aw & swee
g @ am o mfewna w7 fargrma
# oF gawlar gwn (§ ofemrT jo70
ar W afvewt Afzai @, (wy, sow,
zdTg, 37 @ ¥ a9 ¥ wva fAg
it #1 sggeen €T H o7 a7 an qff
afegi & qem 9T 7, A7 A7 1970
& avad fee aw a7 mA 3@ w0
g gura o o 0w and b1, gER
gwTt qm o fgar w1 1 gafaw gamt 3|
1 80 ®LE GTaN 47 Ay afoy AT
a8t | 37 qifeeara a7 T2Y a9 sEet
a1 g ¢w Afeqi & v sfawa  mdAi
w7 fog &3 wa @) g A w6 A
& Trr gETt W & W, T WiT
TR #, 120 W 0RE qfw ®
wATH FOW I W WIT A7 g
fir fe gwd gl @iw wT H @) w7
T fam wdm o w" on mA ¥ gEe
ted &Y FOF w9 fae & graaar
§ m afeem® ®1 g0 wO¥
T & @ wrf qeAT Ay gem
afr g9 o® swelan Af w3F 1 @1
feema fafvaa w9 & @ afege o
ardt A YT gw IuEEl A TF ar
T

gudt @ a7 § fF oft 79 1970
a% qifesma T A T N0 A W
I A " W 5w AT T
fag 3% T 49 gt T 0¥ T
21 g | Afe g ag ARG
fr ag wm= ot &of & W= g Wi
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[ wrq swrwr fa]
€wH gurt o g & s oz w1 ot
€, ¥ ¥ § 7 | gHIAY 4% WAWE
¢frMgmamtq@éiag 38 ©
arfe st & st g g Afagl &= oy
a7 wfgerT § ¥ a0

| affg & wem, 9® aF W
arawr(t &, gwA A g0 FUT FAAT
fem @ Sw@ Wi gt WX F@ W A
wIawaEar T4 §, g FHT q§ Wq
AT wg E 9T NG | gH 80 FUEH
qr dm o wfrs & w1 do A §
o wgias Premds o qam §, 2@
qifee 1 620 FUT T X qET §
o urit T wfuw oY ag s% &
A gF At g g

O AE w81 3 1 39
afegt sodrc #F @ # et &
afeea 1 X g s o A @)
fogema @ afegi F1 T 2 1 & o=
arx ¥ agwa A E | gETe Wme
aifeena w1 oy wa fagw &, o
FEAE AR | WA 18T F
TR =g § ged ag mfaa
wT fiear & fF gw Tar & 5% awa
i gy o wafe & 1 G et
Y fran & Fordr afeama &1 ow g
w1 ¥R | fwa q® ag wa ¢ fir afz
el ¥ A X g A g A
framft WX wTof W A oW
wrq Y Ta, 71 e § s
wEgTT B AW FT FEF! AG WA
Diasfi g fe st ;@ @At =
TIw 2 Fa& o v A S qaiT1-
i e adf g, ofeea &1
AP AT TF FHIL WY W g IW
w) 3w go 1 At F swfrr aw @ e
g% ®) @ frga & aga s T #
aff wre srfige | g T an safag
gt W fmfm il ot
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| %1 3w Sifge e m@ & oofaw
gt s fom e anfEa @
=t § wWifF i o

farzwit # 2\ & AT g0 g0 Ko
¥ orear wra wrew g § 1 Tt o A
wadey  awAra §f wd F §
vaug & we & 9 fadee s wrar
g fo ot ot ag @ faww ¥ waw 9o
a1 1 ot a8 g& fawg ¥ w14 7 aEw
g ¥@ i fr womrT gt 3w w1 nfaw
w wivw fga Qar & | faad qure gw
%t wfus & wiws wnf £ ot &
T ¥ wgew 2 Wfge o

At ardi & wrq & wre & faag
#ox W7 A AT e § o
T ol Al & wvA § @.afem &
TR g frafs g 7 78T F aweA
#1 mac gl fear A1 ofeeam e
far & om Twar & fs s
Fww! fot 9 | ®O ware § fF @-
fema & (o wos < 1 Frerer carmtr
wgeager @ & o fo owt farerar
qiffena T FOETT F A1 OF AT
farz1 77 wwan & Afwd T47 o7 iy
¥ ag fovm 4t g awar 9\7 1E A
FFI e T wfge W mAe
Wt faa 721 & qg 7
f& gi ag =&fw dre T wfge, &
ng aZ wgm fF g afw § aqme
Fraar W@ FE T1fg, afem
W OEWHI F WIWe & A% WK
o T A e gl ag wee
% 3 T g WX TwEE
g1 e # ®RT &0F @l
&, Grer M TEAfaE HaT gen€ a]
ar 3f=a gam
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wigt &% §fg &1 99 3, & gEw
Qo &7 ¥ gada w7 § wWits og af
TRA AN ¥ fAuamawms g1
a1 W WY ww g fan §ow
¢ aga aft oW g} ) EW R WS
FUT # fae #7 48 wiE v 2 Ok
g azwde s oA ¥ 2

aft 32 FAT w7 W A WX
& amey & Wi aft &g T oA
& fray s oY g 3 Y 48 FOT TIW
fam § ag =d & s WK I
Iue grit | wafey oy gk few # R
fe g oy & ot ag ¥t Q@ WX
aiff ag ot St el & 1 § 50 5E-
wa: & whw ag T faega AT 9@
WX &1 ®T AT O g9 ¥ A 1 a9
afg fafieer w0 & gert Ruenfedt &
fir % s ag @ wifew | & @ 1
9 ¥ ® FHYT T E

oF g0 am & oy g W
fir wgt aF wvEC & AR 1 AW R
aifeera aft swic & fau wfmmez
ot ar v § wwr aw e oag afewi
aget § o famed fv ag agm wge-
gt s @ YT eafa & wwh 6
AT FT T E A1 W9 AEY Ay A G
¥ fgedr § fomer fy ag s wofic
v & et fe 9ad vt ot ofeer
w1 wfww W AE Fa, IW gAwm W
T w77 Wi gt fe g A
@Y § @ awra afee ¥ oagh 0
wg wfaaigz a6 a8 o 7 =@ 91
TR &0 F o1 &4 fw 3§ S
w1 w1 qftorw gar & ¢ afew =®
. g wifge owmfrga w6
¥ FTaE ¥ o w5 IwE g

ot odwwTerx « ATAATD ®EET
R # JawT FOX A q 9N
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fow T T 6y @ § 7w e
Frd w ag W W W g,
FEfemm o = Tme ¥ xawa
A #1 daR § 7 ofe ofFeEm &
1Y A G TRy !

Joeaw wetew @ W, w
e g 1w e A aw
F afvm 1 arew o gter @R
% fag fadom

ol Ry ;W1 qifeeT
I g wreafaor w1 afewre & ?
FWEIT ¥ wAwa ®OA €7 I A w1
wga § afen  oifeems &1 g% @
HHTT T A7) 23 7

oft oy www ey oAl
# wrar Fedts # qrfieeary o100 wAEA
AAFIqT WTAR FOHIT F7 TT9 FT 7/
& Afis ar=rr # fgsgear @ o W
oY FifF ga qaq aifieera & sfaga
w6 ¥ | wifeerd T 39 weT
& feer &1 wrag el w24 81 TAR
fag a7 az gara & fie o mfeena
TG FATT FAHA AT qTA AT oAl
¥ T ag wede i 34 fod § ag
waw w10 Faawt Fr ag s afaw
s off ween @1 g Ay oy & fn
oTH AF AT A eI I T
¥ fezh w1 A1fr 3a% A v W §
Fdr A 3 aifvena ar feen ady
21§ FalT g9 AT qTH AT T €T
F fge & Arfr zam? 53 W 3 9@ gm0
frmmaafar dn g g ) fa g0
AgY T T T e W aTAl
wfaw s ar § grafe a7 ow-fmgré
feem wdT WY gt a1y AfY § T wg
aferam & dwmAt 1 3TOER &
=% § ¥ | T W gor g oe fpew
t 1 & o7z gafm o T o s 4w
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[t Wy swor fag)
qifwam ®#1 adaifas a1 sAAT Al
aUF EY ar=aT # 1 77 gATd AEAT §
ZT W1 ag AW F graeq ® 37wy
a% 57 frew 18 AT & 397 go TFo
Hle # 34 A1F F1 gHwm Arfaw fwar 2
fie va% afr ava &t § o1 fiv 3a% g
e gafae o frazm ag t e
aft gt fga & & g7 a3 ¥ &
ar g ot gw wt ffeas w0 & ag o
®T Fifzq Sfaa wgt a% Agd T
g w1 quq & & g7 a7 Foqor ww H
agrA g e argegu 2z I &
w1 ag grar =rfee

¥ & aifeeqrr ot fegema
& geael & are § faora &7 91 faaw
AT § FAHT e wrwlaa A wmgan
g araifs 7z agt o g wwy A9z
agY a1 Wit § 37 7 ap frd =m fw
1§ 47 gwTT AEdr faamm I W aw
fegrma-mfsrmm w1 faaw g1 97
w1} ag gwTe wreq faarr i, arfeeAr &
wgt Wt I wiwr Fman @ agi o7 g
qg &ATA w1 wifere w1 2 fw gw aaAr o7
# we zas =i Ziwr go Ao we
wYT gEy 2wl # g 0 & ava fadw
weft & ag 77 fagza w7 g
I% TH § F7 gAT AT 7 91T o T
e # 7 A7 & A&7 %3 (% qrfweam
THA ¥ WG AT N7 7§ 6w
o 9T & | 9% 17 FET a3 &
e —

“gw uTg WY w7 § A1 §) I & TEA,
g Fem A g EAT I AT AL AAT

xafog sfraq, w7 & g f4t feafr T
wrfigy anfin ot =&t and §f we @t gaT*
& ¥ fg7 & & 7 awfafc g Tfem
ag %% %7 & o5 g @ awdA ww &
ds amm g
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Shri Indrajit Gupta: A few ‘minu-
tes ago 1 was hoping to be heard by
at least one of the three signatories
to this treaty because he was present
here, but he seems to have departed
again. ..

Shrl Nath Pai; Departed?

Shri indrajit Gupta: 1 do not know
what the position is because this
matter has been mentioned several
times since this debate began. 1 am
glad that the hon. Minister of Exter-
nal Affairs who is the only signatory
to that treaty who is present now is
again entering the House. I hope he
will follow the course of this debate
with some interest.

Our contractua] obligations under
this treaty are very well known.
There is no need to go on recapitulat-
ing them. The hon. Minister of Irri-
gation and Power dealt with this
matter in & way which could be split
up into two parts. On the one hand
he tried to make a very enthusiastic
defence of every single provision of
this treaty as though everything con-
tained in it was ultimately to India's
benefit, and he maintained that there
was nothing in the terms of the treaty
itself which was in any way harmful
to India or disadvantageous (o
India. That is one portion of his
argument.

The other portion, of course, Wwas
whether it was politically desirable
or expedient or not to depart from
those contractual obligations in any
way today because of the situation
which had ariscn as a result of Pak-
istani aggression.

May 1 just mention oni or two
things which I think the hon. Minis-
ter has not quite correctly represent-
ed to the House? He said that any-
body who had objections to the pro-
visions of this treaty should have
raised them at the time of the treaty
itself, particularly regarding the pay-
ments that we were supposed to make
in foreign exchange. May I remind
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him—] have gone through the records
very carefully—the debate on this
matter ook place in this House in
November, 1960, and one of the main
puints raised by several Members at
that time was why the opinion of
this House and the approval of Par-
iament had not been taken  before
Government actually signed this treaty,
because the trealy had been signed in
Scplember, and the matler was
brought up for discussion before this
House in November. The late Prime
Minister in his reply to those argu-
ments maintained that it was the right
of the Government—and constitution-
ully it is their right—to enter inlo an
agreement, and he said that only the
technicalities relating to exchange of
mstruments of ratification were still
left to be completed. Bul 1 must say
one thing that while raising the prin-
vipal objections at that time, which
1 find in the course of the record of
thu. debate, in which many prominent
Members of this House participated in
the ghape of critics including the now
Deputy Chairman of the Planning
Commission, they did not in my opi-
nion object very much to the detailed
provisions of this treaty. The main
objeetions which were raised fall into
three categories. Onc objection was
on the constitutiona! point whether
Government had done the right thing
in signing this treaty without getting
the prior approval of Parliament, The
scrond point was regarding the pay-
ment of Rs. 83 crores, where the main
eriticism miade wos why we agreed o
pay in sterling instead of in rupees—
not that we ghould not pay anything
al all; the third criticism made was
regarding Pakistan's own record of
perfidy, and many Members expressed
their apprehension on the floor of this
House that we could not depend upon
Pakistan to carry out conscientiously
the terms of the treaty. I think I
have made a fairly objective summary
of, as I could find, most of the eriti-
cism raised in this House gt that time.
It ‘s not true to say thst no criticisms
werr made or that the Government
was very willing to listen to the eriti-
cisms, because it was already a fait
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accompli when it was brought before
this House.

Then 1 must puint out another slight
matter of record. Just now the Irri-
gution and Power Minister said that
fortunately nv indenis for water have
been received so far this year from
Pakistan and, therefore, we have not
had to supply any water to them. |
was glad to hear that. But 1 wouid
like to know why this statement which
he has made toduy here had not been
issued publicly earlier, because not
content wilh receiving the water
supplies and the money which we have
to give them and which we have paid
just now, on the lst November, the
latest instulment, Pakistan has coun-
ter-accused us. There is a newspaper
report dated Nov. 5 from Rawalpindi
which says that a government spokes-
man on their side has said that India
was not observing the Indus Waters
Treaty. It is they who are charging
us, that India has not been supplying
Pakistan's due share of the water sup-
ply to the Central Bari Doab Canal and
the Suilej Valley Canal, He said that
the Central Bari Doab Chnal has not
been recciving water from India since
Sept. 23, that is to say, since the date
ol the cease fire. the Minister
te li us something different. It is a
very important matter. This kind of
thing is being propagated through the
press throughout the world whereas
he Minister tells us now that no In-
dents for water have been received
from Pakistan and, therefore, no water
has been supplied, and we are not
obliged to supply since no indents
have been received. If what he has
stated is the correct position, why did
not Government make its  position
clear earlier. If this debate had not
come up, nobody would have becn any
the wiser because we have only read
about Pakistan's charge against us in
the papers.

As far as the provisions of this
Treaty are concerned, the obligations
we have undertaken for supply of
water and so on, I have not much to
say, because there is plenty of evidence
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[Shri Indrajit Gupta]

in the treaty to show that the matler
was gone into very carefully by our
own engineers; and certainly, 1 am not
an engineer or technical man and so
I cannot ssy. Even now the Minister
has said that there will be ample
water for our purposes. His pre-
decessor at that time, Hafiz Moham-
mad Ibrahim also said on the floor of
the House:

“As far as the irrigation needs
of India are concerned, within
Kashmir, Himachal Pradesh and
East Punjab, the water Indja can
take under the Treaty from the
western rivers is enough for the
needs of these areas which are
irrigated at present and those
which wil] be irrigated later”.

Because many members had raised
this question of the development of
our own cultivable area and the possi-
bility of water being insufficient for
the purpose. The Minister said:

“For both purposes, sufficient
water has been allowed. Seven
to ten million acre feet is the
quantity which may be taken
That js enough for that area, no
more can begused there for irri-
gation”.

I take it these are responsible state-
ments made by the Government before
Parliament. Therefore, under normal
circumstances, I have no reason to
doubt that even under the Trealy we
have taken ample care to see that we
are not deprived of the water which
is essential for our own cultivable pur-
poses. But I am surprised to find that
this Treaty makes no provision, no
allowance whatsoever, for any changed
circumstances, however temporary that
change may be. Suppose there is a
particular year when our country is
badly afflicted by drought or by mon-
soon or by locust pest. Even in such
a year, there is no allowance whatso-
ever made in this Treaty whereby we
can claim some amount of allowance
or exemplion—partial exemption—for
that year because of a particularly
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critical circumstance in that year for
our own agriculture or our own rain-
fall. There is no provision made for
that. Thercfore, if many members are
complaining—because this is a very
bad year, particularly for the Punjab,
Rajasthan and other areas which are
sulfering from droughl—they are very
well justified in doing so, because there
seems to have been a total lack of
foresight in that no provision for any
kind of contingency of this sort has
been made in the terms of this Treaty.

About the payment which has been
made in sterling, other members have
raised the point; I do not wish to
repeat it. Dut I find that our Gove
ernment suffers from some sort of a
pathetic infatuation with the World
Bank. The World Bank is not an ¢n
tity floating in a vacuum. There are
8 countricg which are participating in
this particular project of the World
Bank regarding the construction of
replacement works in Pakistan. Of
these, one is the USA, one is Wos
Germany—whose anti-tank cobra mis-
siles were also in the Punjab two
months ago—and the other countries
are of the Commonwealth, So when we
say that the World Bank is some:hing
to which we must always bow down
with respect and which should never
suspect for a single moment and all
that, I refuse to be a party to thac
kind of infatuation. The  concrete
facts of the mater are that certain
counirics are invelved. Those coun-
tries are known—if they were not
known to hon. Members opposite be-
fore, I hope at least now they are
after August-September—to have the
most venomous kind of bias against
India wherever Pakislan is concerned.
But in 1964, this World Bank—of
which 1 am talking—had  submitted
certain proposals to both countries on
the basis of which it suggested that
a treaty should be drawm up. We
find that ultimately in 1960, it is those
proposals of the World Bank which
have been incorporated almost in toto
in the terms of the 1960 Treaty. If one
reads through the debate which took
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place in this House in November 1960,
one findg both the late Prime Minis-
ter and the present Deputy Chairman
of the Planinng Commission waxing
eloquent and indignant about any
criticism made by anybody about the
bona fides of the World Bank and
suggesting that it is beyond suspicion,
we must have no kind of grouse
against it wha'soever.

Now I find that this World Bank has
been given even more powers, super-
visory and inspection powers, under
this Treaty than even the Joint Indus
Commission which comprises represen-
tatives of both India and Pakislan. One
may say that they are contributing the
major part of the money, he who pays
the piper calls the tunc and, therefore,
they sghould be allowed to do every-
thing. But we are also paying; we may
be paying less than the World Bank
all the same, we arc paying for works
to be constructed in another country.
We are contribuling to that for a
transitional period of tem ycars; but
we find that it is specifically provided
in the Trealy that India will have no
righ! whatsoever in participating in
the decisions regarding the construc-
tion of those works in Pakistan none
whatsoever. This entire power vests
only with the World Bank and we ac-
cepted it without a murmur.

Then there is no provision, as T sald,
for any modification, even temporary,
in the event of any kind of natural
calamities which may afflict us. There
is no provision either for any kind
of review of the working of the Treaty
and for necessarvy amendments in the
light of any changed circumstances
which may arise—there is one, to
which I will come later, but that is
wholly in favour of Pakistan and
against us. A machinery has been
set up. That machinery has been re-
ferred to here as two Commissioners,
one representing India and the other
representing Pakistan, who are to
function as a Joint Commission, T
would like to know onc thing. in view
of the talk which has pone on here
about whether Pakistan has diverted
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funds from this Indus Basin Develop-
ment Fund for other purposes, parti-
cularly for war preparations. Article
VIII of the Treaty says that these two
Commissioners who jointly constitute
the Permanent Indus Commision will
undertake, once in every five years, a
general tour of inspection of the var-
ipus developments and works, I
would first like to have this in-
formation from the hon. Minister.
It is just a little over filve years
since the Treaty was signed.
According to the obligations of this
Treaty, during these five years, there
must have been at least one—at least
one—general inspection tour, s joint
tour of the two Permanent Indus Com-
missioners, to look into all these works
see how the development work s
proceeding. Not only that. There is
a clause which says that |f ethler of
the Commissioners makes a request, on
that request thls Commission will
jointly and promptly undertake Ins-
pection tours of such works as may be
considered necessary for ascertain-
ment of facts. I want to know whether
up to date this joint Commission has
ever met or not; if it has met, what
are the reporis it has submitted; has
it ever undertaken this joint inspec-
tion tour which it is obligatory to
make once in flve years; If so, what
is its report; if it has not done so, why
not?

14 hrs.

If anything is brought to his notice,
our Commissioner can ask for &
prompt Inspection of any partlcular
works in order to ascertain the facts.
He iz given this power. Has he ever
done this? Has he ever had any oc-
casion to make such a request; if so,
what was the fate of such a request;
was it acceded fo, or turned down by
Pakistan? We do not know anything
about {t.

I zay these things for this reasan
that certain military works have been
constructed along the Ichhogil Canal
or anywhere else. I take it that they
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were not constructed overnight. What
was our Commissioner doing? [ do
not know who that gentleman is, I
do not want to be unnecessarily harsh
on him, but I say that our Commis-
sioner, not as a person but as an entity
in this Treaty, has got certain powers
and obligations. It is mot correct, as
the Minister said casually in the course
of his speech, that these areas of the
Ichhogil Canal are not available to
us for inspection. They are available
through our Commissioner, but we
have no record as to what the Com-
missioner has done or what the joint
Commission has done, what its report
says, ete.

Personal'y, speaking for myself I
do not believe that it was necessary
for Pakistan to divert money from this
Indus Development Fund to construct
a few pill boxes. Why should they
do it? They are getting ample money
for military asisstance from  other
places, we know it. Do we think that
people who can supply them with
Patton tanks and Sabre Jets cannot
give them money to comstruct pill
boxes and bunkers on the Ichhogil
Canal? 1 am really distressed {o find
that the way an uproar has been creat-
ed in the country that this money has
been diverted for that purpose, s
really giving, in effect, an alibi to the
military partners of Pakistan who have
supplied it with things much  more
lethal than a few micerable pill boxes,

Dr. K. L. Ras: The hon. Member
was asking whether our C issi
had inspected the works and seen the
Ichhogil Canal and so on. I want 1o
submit that quite a large number of
meetings took place between both the
Commissioners ang the aunual  re-
ports are laid on the Table of the
House every year in June, and they
have been laid for the last flve years.
Also, he will kindly see that according
to the definition of works they can-
not go to the canals. The only places
they can see are the river works, be-
cause it is the rivers which we have
divided among ourselves. Therefore,
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they cannot go anywhere to these
canal works. That is why we have
not gone to the Ichhogil or other
canals. And then the Trealy provides
very: specifically that India cannot
question anything about these canals.

Shrl Indrajit Gupta: Thanks for the
clarifica ion. That only butresseg my
argument that we have enicred into
some loose and undesirable clauses in
this Treaty.

Nothing has been forthcoming so far
which can be called evidence jn the
real sense of the word to show that
this money has been diverted by Pukis
tan for unlawful purposes. If it has
been done, it could only have been
done with the collusion of the Wor'd
Bank, there is no other way in which
it could have ben done, because the
World Bank has got supreme powers
of direction_ inspection, control, man-
agemen. and so on. Thercfore, we
cannot have it both ways. If thi: thing
has been done, if Government belicves
it has been done,—at least Govern-
ment does not say clearly yet, they
say they have no evidence—then we
must see the World Bank, or these six
countries which make up the World
Bank for this purpose, in their true
colours, If it has mot been done, or
there is no evidence, we should not
go on repealing this parrot-like all the
time and giving an alibi unnecessarily
fo these people who have supplied
Pakistan with much worse things than
pill boxes. They can easily supply
them money for construction of pill
hoxes also. So, I am not prepared tn
ditto the Minister's statement that
everything in this Treaty is verv fine
and all that.

1 may just point out that there is
an emergency provision, which  he
should also have pointed out, because
there T think we have had the luckiest
escape of all. There is Article 10, the
emergency provision, from which we
had a very narrow cscape, which says
that if at any time before 31st March,
1965 (that means we escaped by about
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five months only) Pakistan tells the
Bank—I gm not quoting werbatim, 1
am paraphrasing—that because of the
outbreak of large-seale international
hostilities arising out of causes beyund
Pakistan's control, it could nol oblain
the necessary materials and equipment
for completion of these replacement
works by the target date, which is
31st March, 1973—ten years plus an-
other three years which are allowed on
the basis of payment of some penalty
to us—and if the Bank, after consult-
ing India (it will, of course, be gene=
rous cnough to consult us) is satisfied
that Pakistan's slatement is correct,
then the Bank's good offices will have
to be sought by Pakistan and India
together for any neccssary modifica-
tion in the Trealy. It does nol say
“international hostilitics other than
any hostilities between India and Pak-
istan", but there was enough mischiefl
in this provision jn this Article 10 for
Pakistan to have utilised its recent
hostilities to have come forward and
said: “India has vommitted aggression
on us, this is international hostility
under this Article 10; therefore, the
World Bank should now come along
and force India to agree to further
modifications of this Treaty.” Some-
how the time-table has gone wrong.
I do not know whether originally some
aggression was planned before 31st
March, 1865, by Pakistan.

Dr. K. L. Rao: There is one Phase
I in the Treaty, that is why they have
put it. Anyhow, as the hon. Member,
said it is good.

Shri Indrajit Gupta: You mean you
are lucky, fortunate. Why did you
agree to such a thing? I am raising
that point.

Nobody has got any illusions about
Pakistan or Pakistan's record. We all
know that and it can be repeated here
ad nauseum how they have become
almost professional law-breakers, that
there is no single agreement or Treaty
which has; been made betwen India
and Pakistan which they have pot vio-
lated partly or wholly at some time
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or other. We know that. It is also
a fact that there are many things
which go to show that they are nurs-
ing quite aggressive designs, with some
sort of an eye on these walers also.
You wil! find that Gen. Ayub or Mar-
shal Ayub—[ do not know how he
likes to be called—had made this
statement publicly four or five years
ago: -

“By accepling the procedure for
joint inspections of the river cour-
ses, India has, by implication, con-
ceded the principle of Joint con-
trol extending to the upper re-
gions of the Chenab and Jhelum
and joint control comprehends
joint possession.”

This was the way he casually inter-
preted this thing before the press at
une time.

Then we had the recent aggression
in Kashmir, and it is through Kash-
mir that some of these rivers flow,
it is in Kashmir that they have their
upper reaches. If the armed attack
of the First Armoured Division of
Pakistap had not been smashed in the
Kasuir=-Khem Karan sector, it is a
known facl, plans captured from the
enemy showed, that they intended to
cut the Beas at the Beas Bridge on
the Grand Trunk Road, to seize the
Beas right down to Ferozepore where
the headworks are situated. From so
‘many moves of thelrs we can sec that
they are got their eye on the river
courses and on the canals also. We
have to thank our armed forces that
at least thig plan to seize the Beas
Bridge and cut off the Grand Trunk
Road at thal point was foiled.

There is no point in asking why
they agreed to a'l this, because it is
not possible to undo all these things
now. The late Prime Minister, speak-
ing in that debate said here: “We pur-
chased a settlement, if you like. We
purchased peace, and it is good for
both countrics.” That was the hope
with which he did jt. If he had been
alive now, he would have been the
first man to agree that his hopes have
been thwarted by Pakistan's agres-
sion.
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It was admitted here by him that we
had agreed to some very unpalatable
things in the larger interest of getting
peaceful relations stabilised between
the two countries. Some Members
may feel that he was ill advised and
some may also feel, as I feel some-
times, it is very easy to be wise after
the event. Anyway my point is that
there is a political question which
arises, Although there are many
things which are undesirable and in
my view disadvantageous to India in
this treaty, can we now come forward
and say that we should suspend it or
that our obligations should be sus-
pended or we should repudiate the
treaty I do not know if anybody wants
to say that. There are a number of
amendments which call for suspension
or gomething coucied in a similar
language. The framers of the amend-
ment have probably not had the
courage to be more blunt and open.
But the amendments cannot be imple-
mented unless it is done by the non-
implementation of our obligations
under the treaty. 1 submit thet it is
not possible, 1 feel that some sort of
a review of the terms of this treaty
are necessary. But it is up to the
government to make an assessment
and review, in the light of past ex-
perience and also the recent experi-
ence and on that basis, if it is possi-
ble for them to move the United
Nations, the World Bank and approach
Pakistan too, when conditions are a
little more normal—] do not think
that anybody will agree to what we
say now—tio try and get some modi-
fication in this, although it is not per-
missible, within the framework of
the treaty from what 1 can make out.
We wil] have to wait at least five vears
for that.

Further, I am against any ping
of water supplies. Our cnemy 1is not
the people of Pakistan. One of the
most noble war aims we have declar-
ed is that we are not fighting the peo-
ple of Pakistan; we are fighting the
military dictatorship which rules over
them and the only result of stoppage
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of water supply is to turn that area
into desert and stop whatever the
poor peasants do there. That is not
our aim in this war. Therefore, we
should not go in for that kind of
thing. And if 1 may say so, Pakistan
has proclaimed openely on more than
one occasion the doctrine of an eye
for an eye, a tooth for a tooth, This
is the language of gangsterism in in-
ternational politics. That is the lan-
guage of a people who have sarned
for themselves a name for breaking
the laws all the time. 'We do not
want to stoop to that level. Some
minister today has hit the headlines,
I find, in the morning papers, and it
seems that some Members of the rul-
ing party are very much on the war
path. I do not know what they
said yesterday at their own party
meeling. But one of them succeeded
in hitting the headlines in a big way
this morning. But I would request
them not to stoop down to the same
position of Pakistan and to indulge
in that same kind of language and
the same kind of behaviour which we
are accustomed to see from Pakistan.
Therefore, although 1 do not for =&
moment subscribe to what the Minis-
ter has said about the treaty being
wonderful and perfect and beautiful
and so on—I do not accept that argu-
ment—we have entered into that
treaty, and we cannot also prove that
Pakistan has violated the parti-
cular treaty. If that was a fact,
despite everything else I would have
said that we could unilaterally violate
this particular treaty. We can certain-
ly have then good ground for saying
that we are not going to adhere to
the treaty. No such argument had
been advanced. Therefore, in these
circumstances, there should be no
more talk of repudiating the treaty
or suspending our obligations under
the treaty itself. Government should
at least devote some attention and
thought whether it is possible In some
future date, if not just mow, within
the next period of five years, to secure
certain modifications of this treaty so
that at least normal pravisions are 11:
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corporated in it, in the view of the
changed circumstances or in the view
of certasin special circumstances
which may occur in a particular time
there may be some scope for modifi-
cation and revhew.

ot wo ®Wro fyat : IR wgET,
feeq ow miferna w1 W & aaew A
N LI Lt
A T waArt § 39 o Y § g qa
e fon § 1| & ag wqwa v § fe
W wgeg 4 A1 aw fad § ¥ giersmr
2, w0 & Wi g s & ynfas gw
SOt WA %7 TIAT AT A A & W
afre & aradr o sgk @ | gafey &
gawr fate Aft w=m 9 a7 Tt
wim fr forg 3= ¥ ot T g o=
1 & wfgh = wrgt & fee o 4
T o ag Y T ofgn 4t ) fey
d g fe & g 9 wfaw sy oy,
gz a7 & gt w@ww & aww T
LU A

g & faw ot oot e A
aaerar fe ot gvEife are & g
qifwerTT 4 81 1948 7 Tk ot
ag aea g wwan § s age o qard
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FUAN IR fr ot §r Sy e B
" AFTA & W Ay ard, & oadeft
FaE AI¥ T4 G aifw o AL FAT
urs firt? & e g fe Qi At o
& AT 9T TifEd | s g R g A
w a1 favg @ & wy T wfgy @
f oifwema gwra qenft &w ar, W
& afeg £ 4y o T 1 1 g7 s0 ¥y
o ot ¥ % § § 1960 ¥ 1 Afew
W1 IEh a7 ot g % A wifgd
arfie arfrerTT g9 ¥ TF FL 1 /A, 1965
® I ¥ W@ T wreeer Y faar g
arway & O W g e oy Oy
oY AgT 7T vk g, I9 W @Ay frw
forar foan o ogr &1 & Y ol
& 7% ¥ wgww At § g g oW
qrft T A w wfed | & fear
@t % frvg Tt §, & T we
7 ) orer 7 foear oy, Afer N gu A &
wegi ¥ ag ax & fe fa= femml ®
¥ anft X T & ot 9 fet &
I & T FETT A aTeR § T,
w7y o ® g & fom &
wT ¥ W W o Ty 8 F e
ord a1 ®1¢ W W gt od ot ¥y
T 9T A FT q%F 4 | Wi I
ag % ¥a1 gwzer ¥ 1§ ewar
TC® W1 TE Gar femT gy | g
fawr & oo & a3 gy ¥ 1 wfec
X %7 qOAT T § | [F ¥ qoAT 9
t fr wgi 7T & o g o o
g forw (A K1 g O A A A W
I gewanT feat o ot e 39§
fordr foemm o1 5w ¥ Tex wlw w<
A o, gt ATy Y PR T I
ggre |G Ty 0 TTECH T A qg
e fafaa waw & v faws g ot
QK IOk A A g Y AETC

LA
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e wite farngg s & Favoht
(=t warwrax fast) w7 WY *T AT
g & f frami & 90 s & e areg
alar ?

st wo w10 fdd : ¥ waew W
ar f fom fearal 1 g oo w0t
wEAeqT v @ ¥ F f frw gt
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®T W ST @ o)

% WAt BeE T W At qrfE-
w0

st ®o w10 fydat : 0w aga fafvar
T R TF @Y H q05 W1 A | 9w
& wrare da ¥ At & A e fe
qq O BAT A w | 230 A 9%
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T gy & g & W e e
o< smefagt wt agr & & mar qi, 3w
ax fafear amr &t fis aoa ol 1 0g
ot S 1 a1 | wq qfeET §u
B ZEd ¥ o aga ol g W wwwE ¥
§ &% ¢ f g1 g 1§ qedwr
Wt Z1 Y arg ey g W IR I
arfeeart Feit ®1, A fir w@ W ¥ &,
Wt g %y fear § ) @ I
w1 WOTH 47 ag A1 A AT, AfwA ¥
@ waw 2R, fae S wmit
ot a1 o T ¥ A wew g A

g | R Tl el a4 £ 1 afsa
qIfeET ®Y O gL Yu-Ro @iz gl
W Lotz WY i gEwr v oy
w1 e wa i oy 39 TR & e
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1 °1d A1 95 7T I9% oo qveT w1
w2 I gw A afw # o ag w=g
TR ¥ ¥ ot Ffea nfea ¥ s
oo fear 8 1 W B o9 aw W
AT FT 9T TEY 41 A% WY A oy
Afpr oo gw FY W T I @
e gard ST guw aw i
gy & | gWIl NHW HEl o 9w
AT T ZT T W 4 A1 g
gt & faert feem oy amw 2 79
¥ FTT L A K A 7 Y, WA ® Al
g w0 sz g e @ fegema &
w31 & w17 ge% o e sE g &
g ear ® vaar g o & ag ol
wga fr qa afw ) ae & ofgg
o) T AT ST § 99 gl
qat sran § fr e 1 @t afeai
¥ 43 wrwr gy oErT &7 fet oW
oW EY T & W AT 1970 ¥ 1% Oy
AT FET {1 AT | T 0 g f
f& ag ®TO w1 @70 9T SW W &
ar gaa faer ®dm

w19 {1 919 gAR! W T ¥
g it wreqw g & e of g afw
o1y & § a1 ag o gEer g g
ofy e & a1 g s e f)
T | & § ST e 3w A AT gw
gfr =ff o< s 1 gl aife-
o o § sk goeh W &
afer g dwn fy fmem froere
dardt FCF Wi ¥ FEAT g 47 )
Qs ¢ fe a7 ool a9ma & fag

W wfEATeat anft T T § Uy aw Ay
T 9 9 gafEg gw & gak fasg
arwy A fear fe @ 15-20 &z
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T WK 110 BT N AT T T
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g7 "EN T Sl 61 W Ag i ¥
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g faar ¢ 1| wiFo eit w8 e@%
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weua g) &) fava &% & @ won feg
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FRET JEw g § | uw et
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w97 aga w-e1 e e
W ¥ T el # fear s
ovEsw # g fewr | @fe @ ae 5
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1 st dmf # qgraen faw @
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awdr A ¥ o

we ;o sfte @i (ATMYY)
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[#’f Ho HATe fﬁﬁl

afer # W ¥ gF a1 a8 FEO TEA
g f% fgrgeare & o mfeema &y ot
fear 99 vy ¥ sFadT dg aaeEn
mar 3 5 69 Ifa wra ot arfrems Y
foam g% sz 9T o Tw oWy ¥
ara afa v oY e F) fed
afwa o 1 7g 30 wfam T
) far <y 8, ¥ aw afawa oot
aweq w1 faw wr & 1 gEe waew
ag gt fe aifeers & afw & 9@
| & AT T fFar frad waarc
TAEqTd w1 30 wfawa qer faa
a1 | g €7 ara F arw wAT gy e
Tfeerm & ag TAT #47 A frar AT
#H ¢ 1 qaraq ¥4 wfgy fF A
AZ XA TAT FY AT GO 1 A gE A
T A 1A fis st wfe &) oy
gty ...

Dr. K. L. Rao: May T submit to the
hon. Member that the water s not
given by Pakistan? On the Rajasthan
Canal, we regulate the water.

ﬂwemuw:aﬁi'ﬂ"ﬁﬂ
arferara @ ®7 ST a7 |

Dr. K. L. Rao: Pakistan has noth-
ing to do with the regulation.

wit wo wro fydwt : & ag s
afem aifpena & ag0 w1 27 gy }
1T ax aifsema 69 7C 2 o w1
FTANT FT AT § AT IART 3097 §=
Txeqr ¥ fag 2 wfamoa
Afgs 3w aff gor, TAegA w1 Faa
= 7 W qrAr frar ar & 1 g
o Azl aftg & @y gardt wAar w
afa g€ & 1 Q@ A 0 afeea
TAT &71 JUT THET WY @7 TG W
wwr Froreror w% W1 wfreg ¥ Gy
T w2

gt 5 g wfg & a1t & 89
1960 ¥ ¥& &z & &z frarz &1 g1
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w4 917 oy wan fed= som ammem o
o 7 qwn gon i da ¥ e
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THA AT FW TAAT § AT AZ W WA
¥ a9 & a1 A 1 gEF A7 gw aey
iF 7 quarm fam 2, forg 1w
g, i 57 w97 & far7 § a1 fodft
90 wg wrE W7 feww w7 9
gt afr § 1 w3 § a4 mawena
T I KIE g w1m 7 frgem
qifaTT & FT7 FE 397w WA
&1 ag @Y A fode § oy w0 v
HTHEIT R FwHAIS #7 Afa 781 &
ag = Hfezwer aifafesy &, adife-
AT af gzviamw Pt
g fremr Ay ¥ e Ww
g T 1 ( Interruptions. ) WT
farr AR g7 Wnd T whE
o A & gowa g e 9% worga
T wifgd W s W e
wifed | gafad g &t o 2 s fedew
s s frm o w & ad waw
g wa &5 AT} wT oy ww
¢ v gr oifeara o0 #1§ a @ ¢
¥ g & A1 ag ol g R
brw ag gl dfeeww mifafovs 2
Wi fzivae wfeimm & fad ew
IO %7 ¢ § ¥ gHe 279 6w
ot =fgd |

Shri Nath Pal: Mr, Deputy-Speaker,
Sir, it s necessary to keep the debate
in its proper perspective and focus.
Many things have been said today
which by themselves are interesting
but are not germane to the subject
matter before the House. The ques-
tion of payment of Rs. B crores to
Pakistan has got to be viewed and
assessed and judgment passed not
with reference to the Treaty nf 1860
but in relation to and in the context
of what Is happening today. If we
miss this perspective and this focus, 1
think this debate was better mnever
ralsed. If there has been any con-
cern in the country, if people are feel-
ing agitated—and some members have
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thought it fit to refer to this feeling
of excitement—the reason is not be-
cause we are niggardly with regard
to payment, not because we are in-
different to our international obliga-
tions, but simply because the pay-
ment has got to be examined against
the background of Pakistan's present
postures towards this country. If we
do that then only would it be possi-
ble, 1 think, to get a rcal answer to
the question that is being asked.

I am distressed, Mr. Deputy-
Speaker, that in spite of the clear in-
junction given by the Speaker, neither
the Prime Minister nor the Foreign
Minister is present in the House, 1
am very i of the pr of
the charming lady representing the
Ministry of External Affairs. But I
want once again to warn the Govern-
ment against trying to soft pedal this
debate. This debate has nothing to
do with an amount or a sum or this
particulsr Treaty. This debate has
to concern itself all the while with
our relationship with Pakistan. This
debate cannot take place without that
background, without that context in
mind.

1 should like first, therefore, to
disabuse the mind of this House with
regard to certain misconceptions and
fllusions that are being deliberately
fostered by this Government to de-
fend its indefensible posture with re-
gard to this Treaty. In the first place,
the Government claims that this is a
tripartite agreement. The Minister
concerned in the rourse of hiz stale-
ment before the House hos stated:

“It is to be noted that the
Indus Waters Treaty, 1960 is in
effect a tripartite pact between
the Governments of India and
Pakistan and the World Bank.”

I do not know how Dr. Rao persusd-
ed himself to read into the Treaty
something which does not exist thare.
Sir, may I very briefly draw your



I195 Indus
attention, and his too, to the pream.
ble which opens like this:

“The Government of India and
the Government of Pakistan, be-
ing equaliy desirous of attaining
the most complete and satisfac-
tory utilisation of the Indus sys-
tem of rivers . ... have resolv-
ed to conclude a Treaty ...”

It is & treaty between these two Gov-
ernments. The World Bank is not a
party to this treaty. It comes in
what capacity? It comes in the capa-
city of a limited function which has
been given, namely, that of an agent.
The function of the World Bank is
that of a banker. We have no obli-
gation towards the World Bank.

May 1 here, therefore, draw your
attention 1o the relevant Chapter of
this Treaty? The Treaty has been
signed by Shri Jawaharlal Nehru on
behald of India and Mohammad Ayub
Ehan on behalf of Pakistan and the
Treaty ends there. There is 8 migna-
ture of Mr. ILff on behalf of the
World Bank but the limitation of the
assignment of the World Bank is very
clearly defined. Not only the signa-
ture comes after the Treaty proper
has been signed but it says:

“For the International Bank for
Reconstruction and Development
for the purposes gpecified jn Arti-
cles V and X and Annexures, F,
G and H.”

Evervone who wants to have this
Treaty wants to create this miscon-
ception that somehow we may be free
to defy our obligations towards Pak-
istan because of Pakistan's misdeeds
to this country but can we adopt the
same kind of attitude towards the
World Bank. But the Bank is not
concerned with it. If what I have
quoted is not enough—I hope you
will take due note of that—Bank s &
signatory only in a limited capacity.
That is what the Treaty itself stlpu-
lates in Articles V and X. The money
that is to be paid by India to Pakis-
tan js to be channelised through the
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agency of the World Bank. The Bank,
therefore, has a very limited function.
If you want to pay money, do pay it,
but do not take shelter behind false
postures and false pleas.

Dr. K. L. Rao: [ may inform the
hon. Member that this matter was
gone into at length by the Ministry of
Law and they have very dulinitely
come to the conclusion that it s in
effect a tripartite pact.

Bhri Nath Pal: Well, I have very
great respect for the gentlemen who
sit in the Ministry of Law, but, I
think, we are not going to be impress-
ed by just citing the learned men of
the Law Ministry, that they have
given their verdict. Even their ver-
dict will have to be substantiated by
referring to the Treaty and in the
Treaty, 1 want to know, what is the
function of the Bank except that the
Bank will be receiving the money
which India has obligated to pay. He
is mow taking shelter by shifting the
responsibility and saying, T may be
agreeing with you, Shri Nath Pal,
that the Bank is not direct]ly concern-
ed; but the wise men of the Law Min-
istry have sald so”.

Bhri Shivajl Rao 8, Deshmukh: But
the opinion of the wise men of the
Law Ministry hes always been cor-
rected by the law courts

Shri Nath Pal: I am very prateful
to the hon. Member from the ruling
Party.

Dr. K. L. RBac: He says that Le-
cause he is not the Law Minister.

Shri Nath Pal: May 1 point out
that not only the Treaty makes no
provision for any kind of obligation
on the part of India towards the Bank
but that was precisely the under-
standing of the man who defended
the Treaty in this House. The then
Prime Minister, Pandit Jawaharlal
Nehru, said in this House on the 30th
November, 1960, in defence of the
Treaty: —

“The Bank has nothing to do
with our relations with Pakistan
or with payments to Paldstan™
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He further says:—

“All kinds of money are going
to be paid to Pakistan by the
World Bank. The Bank is a sig-
natory in that sense and that part
of it.”

What further evidence do you want?
But, if you are still not satisfled and
if you are going to throw in my face
and in the face of the House the opi-
nion of the wise men of the Law
Ministry, may I quote the then Prime
Minister further? He said:—

“not the exact payment or pay=
ments or whatever we have to do
to Pakistan or they have to do
to us. The Bank has no business
here.”

Yesterday, somebody told the Con-
gress Parliamentary Party—it is re-
Fularly being trotted out in the
press—that we cannot repudiate our
obligations to the World Bank. How
long are you going to tell Parliament
this? How are you going to honour
obligations which you never under-
took? You are trying to ralse a ficti-
tious plea which has no foundation in
fact either in the Treaty or in the
interpretation Pandit =~ Jawaharlal
Nehru placed on this Treaty.

The real perspective is provided by
Pandit Jawaharlal Nehru further. 1
wish, sometimes they studied and took
into consideration what happened
when the Treaty was under fire in
this House and, I think, the leading
papers of those days had criticized the
Treaty. The Treaty was regarded as
inequitable and unfair to India. I do
not want to go into that; some hon.
Members have tried to touch wupon
that aspect of the Treaty too. The
Treaty was inequitable because when
the division of waters came, Pakistan
was having three and a half times per
capita use of water compared with
India. The Treaty was inequitable
because Pakistan was rightly at the
most entitled to 75 per cent of the
waters of the Indus Basin and she
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‘was given, under the provisions of the
Treaty, 80 per cent. Pakistan cannot
use all the water Lhat has heen given
to her. Pakistan does not have
enough irrigable land for which all
this water can be used. The Treaty,
therefore, was inequitable, unfair, un-
just to India. Nonetheless, this Gov=
ernment entered into this Treaty.

Why did it do ro? Here I should
like to quote what Pandit Jawaharlal
Nehru had to say in justification of
the Treaty. He said:—

“In the circumstances this is a
right payment. We purchase a
settlement, if you like; we pur-
chase peace with Pakistan, if you
like.”

He said that taking into consideration
the wider aspect of Indo-Pakistani
relations, this is a payment to win
Pakistan's goodwill, to win Pakistan’s
friendship, to persuade Pakistan.
That is the context in which I want
the House also to see it

Again and again he was giving the
technical reasons for the present decl.
sion. I would like to remind that the
Treaty original]ly—a wrong one, un-
fair and inequitable—was justified hy
holding the House and the country
the carrot of improved Indo-Pakistani
relations. That is what the Preamble
stipulates. Why did we enter into
this Treaty? We entered into this
Treaty “in a spirit of goodwill and
friendship”. How much goodwill and
how much friendship is flowing from
Pakistan today to this country?

An hon. Member: No goodwill

Shri Nath Pal: Tt is fthis thing
which we have constantly to bear in
mind. 1 have quoted the then Prime
Minister of India; mav I say what was
the attitude of Mahotma Gandhi? You
are hoping today to propitiate Pakis-
tan by giving these Rs. B crores. 1 am
not suggesting that we repudiate this
Treaty or any treaty which India has
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entered into. It will be a sad day
when India will blatantly seek to re-
pudiate her international obligations.
That is not my plea at all. What we
are trying to submit to this House and
to this Government is: Take into
consideration the realities as they
exist today; take into consideration the
fact of Pakistan's unremitting, un-
ceasing hostility, enmity towards this
country and adopt an adequate pos-
ture. You are not going to propitiate
the gods of Pindi by going on making
this kind of concessions.

Shri D, C, Sharma (Gurdaspur):
Why do you call them “gods of
Pindi"? They are the devils.

Shri Nath Pal: I thought, the pro-
fessor, who is a learned scholar in
English, knows what [ have in mind.

Shri Shastri said and, I thought,
epitomised the sentiments of this
country when, in his radio broadcast,
he told us that this country cannot go
from cease-fire to cease-fire. Noble
sentiments indeed! Are we to go
from concession to concession in the
hope, in the fond, vain hope, in the
futile hope that one day Pakistan
will smile on India? This cannot be.
Long and bitter is the experience that
we have gained by trying to please
Pakistan, to appease Pakistan, to pro-
pitlate Pakistan. This is what I would
like to read from this book on
Mahatma Gandhi. In this book it is

R pointed out that the payment of
Rs. 65 crores was made to Pakistan in
the hope that the present suspicion
#nd hostility towards Indla will be
replaced by goodwill. Did it happen?
We made the payment.

That wag not the only thing. Befure
that Gandhiji had to fast to persuade
the natlon because it was felt that
this is a wrong payment. Gandhiji
interveney and persuaded a reluctant
leadership to part with Re 55 crores.
But it was not only Rs. 55 crores that
India gave to Pakistan to win Pakis-
tan's goodwill, to persuade Pakistan
to be a good neighbour, to persuade
Pakistan to have faith in the common
1884 (ai) LSD—T.
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future of the two countries; it was
not only this sacrifice, but India
made the biggest sacrifice thal any
nation ever could have thought of
making. Ultimately, we cannot afford
to forget that Gandhiji laid down his
life at the altar of Indo-Pakistani
friendship; but even this supreme
sacrifice, the greatest sacrifice India
has made, did not make any diffe-
rence to Pakistan's leaders. Unre-
lenting, their hostility continueg to-
wards this country. This wag one
plea.

I would like to say what Sardar
Patel, when be agreed to make all
the payments, had to say before this
House. This is Sardar Palel speak-
ing on the 12th December, 1047:—

*“; hope the new State of
Pakistan and their Government
will regard this settlement ag a
gesturg of our friendliness and
goodwill. The successful imple-
mentation of these conclusions
obviously depends on the conti-
nuation of the spirit of accom-
modation and conclliation eon
both sides.”

Then, this Home Minister of India
goes to entertain thig forlom hope:—

“l hope, therefore, that, not
only in the interests of the succes-
ful jmplementation of these con-
clusions but also in the interests
of peace and prosperity in both
the Dominions, cordiality, tole-
rance and amity will continue to
guide both of us in the solution of
other problems which demand ur-
gent and gspeedy disentangle-
ment.”

All these hopes—the hopes of
Mahatma Gandhi, the hopes of Sardar
Patel and the hopes which Pandit
Jawahar!ul Nchru eniertained when
he signed thig particular Treaty in
1860—1lg in ashes today. It is this
background of the past bitter expe-
rience that we have to take into
consideration.
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When, originally, the Treaty was
signed, it was not a bilateral treaty;
it was a unilateral yift of India's re-
sources to Pakistan. It was a kind
of je'adan or sampattidan made by
India to Pakistan. The Treaty pre-
supposes give-and-take, but this was
a unilateral gift. 1 recall the strong
eriticism Shri H. C. Mathur made at
that time while participating in the
debate. He roundly eriticized it and
condemned it. 1 do not want to go
now intp past history.

The second argument raised by the
Prime Minister is our international
obligations and the third arguments is
penalty. What are the obligationg of
a country towards Pakistan? What
are our obligations towards Pakistan?
May I ask the House, what are the
obligations of any country towards
an aggressor?

An hon, Members: None.

Shri Nath Pal: Are our ohligations
to help the aggressor, to sustain him,
to ald him, to abet him, to streng-
then him for further aggression; or,
is our only obligations towards Pakis-
ton to see that we fathom her de-
signs towards this country and do
everything in our power 0 thwart
those designg and defeat those de-
signs; or, are we to go on helping,
encouraging, sustaning Pakistan in its
position of hostiliy? They talk of
stipulation, obligation. When are
they going to discard this cobweb,
these illusions, in spite of this long
bitter experience of the past 18 years?
You entered iInto that unjustifiable
agreement with Pakistan on Kutch
and we were told that in the hope of
gondwill, we are making these con-
cessions. The nation was against it;
the better judgement of this House
was against it. It was contrary to
the zolemp pledge given to this House
by the Resolution which was unani-
mously adopted by the House.

But there was the forlorn  hope
entertained by the Governmeni that
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at least thig new concession would
bring Pakistan nearer the path of
reason and good meighbourliness.
But what has happened today? Mr.
Deputy-Speaker, I would like to point
out here that we must go to the main
cause and not be sidetracked into
these bylanes of misconception. I
think Mr. Bhutto’s speech needs to
be taken more seriously. 1 am not
worried, I am not perturbed, 1 am not
disturbed, by the vulgar language he
has chosen to use with regard to us,
but I am interested in the main body,
the thinking underlying it, the philo-
sophy, the philosophy of religious
apartheid, on which Pakistan is built
ang sustained, which is the very
foundation of Pakistan's religious
fanaticlsm, religlous bigotary, reli-
glous hatred, which his speech sym-
bolises and without Pakistan cannot
exist. That is the thing with which
we are in conflict. Mr. Bhutto said
that he would fight for thousand
years. We do not kmow when Mr.
Bhutto fought in hig life. 1 do not
see, for that matier, one man in the
entire leadership of Pakistan today,
who raised his small hands, his small
fingers, against the British rule; they
Just acqulesced in the slavery, in the
subjugation, of thig country. Had
the British continued, of course, Mr.
Bhuito would have been knighted,
OBE. and what not. I am not In-
terested in Mr. Bhutto's personal per-
formance; I am only interested in the
kind of philosophy which he symbo-
lises in his speech before the U.N.
Securlty Council—India is at war.
Mr. Bhutto says that he will fight us
for one thousang years. He iz wel-
come to do that, but T would like to
tell Mr. Bhutto and his friends that
this country hag been waging a war,
not for the past one thousand years
but for thousands of years, against
the kind of intolerance, the kingd of
bigotary, the kind of apartheid, which
Mr. Bhutto and Pakistan today sym-
bolises, and to a certain extent e
have now a victory against that kind
of religious intolerance. It is symbo-
lised by vur Constitution, it is symbo-



1303  Indus

lised by the fact that Hindus, Mus-
lims gnd Christiang gre all joining in
retaliating the Pakistani aggression.
This war of India wil] continue. It
is not Pakistani arms, it is not the
Patton tanks, not the sabre jets, not
the 104 F, not the recoilous
supplied by Pakistan's allies to Pakis-
tan, but it ig the philosophy which
Mr, Bhutto once again adumbrated,
expounded, dilateq on, jn the UN.
Security Council; it is this philosophy
against which India is ot war end
will centinue to be at war; we have
got to be at war against thiz philo-
sophy. It was this philosophy which
resulted in the partition of the coun-
try and the massacre of the millions
of our countrymen. This philosophy
needg g blow.

We are talking abouy our obliga-
tiong to Pakistan. ]| would like mot
only Rs. 8 crores but a few more cro-
res to be given if there is any reaso-
nable ground to believe, to persuade
ourselves to believe that, in return
for thig sacrifice of India, there will
be Pokistani friendship, Pakistani
goodwill, Pakistani's good neighb
Iy behaviour. Then any sacrifice, we
should make willingly and no sacri-
fice is too great. But whai has been
the recordq of Pakistan towards this
country? Omg after another, betra-
ya] after betrayal; not one; we can
enumerate them. The latest exam-
ple is that she will 1ake every oppor-
tunity to violate every treaty towards
this country, every obligation to-
wards this country there is no length
to which she will not go if she can
persuade herself that golng llke that
will harm India, will cause hurt to
India's cause.

Leave aside the aggression bf 1947.
Leave aside the past history. Even
today, after the so-called Ceasefire—
only the day before yesterday the
Defenee Minister toly this country—
there have been one thousang vicla-
tions of the Ceasefire Line by Pakis-
tan. Within 24 hours of the Ceasefire
Agreement, Pakistan committed an
aggression in  Rajasthan, occupled
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more thap 500 sq. miley, and conti-
nNues to be in possession of that
Within a few hours of the signing of
the Puct of Ceasefire, Pakistun bombed
Amritsar. Was it in pyrsuance of the
Treaty?

Bhri D. C. Bharma: It is not 500 sq.
miles; it ig only 11 or 12 hamlets,

Shri Nath Pal: Well, it was 600
If it is less, ; am happy. 1 stand
corrected. 1 think we will be equal-
ly bappy If the Governmeny comes
forward and says that. I do not
know the authenticity of the state-
ment that he is making, But if the
Foreign Minister or the Prime Minis-
ter or the Defence Minister will make
this statement, I think | will ghare
the joy with him.

Which is the Treaty that Pakistan
has honoured towards this country?
She used napalm bombs which was
contrary to international obligations
and went on bombing the civilian
population. Is it not forbldden under
the international law that deadly
weapons Will not be wused against
civilian population? She not only
used it but she used it even after the
cessation of  hostilitiea Was it a
friendly act on her part to send thou-
sands of inflitrators to Kashmir? Was
it a friendly act to go on bombing
Jodhpur even after the cessation of
hostilities? 1Is it a friendly act she
is showing today? What is the obli-
gation that Pukistan has honoured?
I would like the House to consider it
dispassionately.

What is the international law with
regard to the freedom of the high
seas? Pakistan continues to com-
mit acts of piracy. Neutral ships
which happen to call at Karachi are
seized; Indian goods are offloaded and
a semblance of legality is created.
This act of piracy is sought to be
glven an international 'egal sembl-
ance by creating the fictitious prize
courts and we are told that Indian
property has been seized How long
are we going to turn a blind eye to
this kind of thing. If in spite of all
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these we are going to continue to
hope that, by giving a little more
money, by agrecing to cede a little
more territory, we are going to win
the Pakistani goodwill, we are in for
a good deal of trouble.

Before 1 conclude, I want to warn.
I am for the repudiation of the
Treaty. I demand that this payment
be suspended for the time being.
There is the talk of penalty which
the Prime Minister 'has mentioned.
The Prime Minister has threatened
about penalty. I do not see any
penalty, the penalties that will fol-
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draw her forces from Chhamb. Let
Pakistan vacale her aggression in
Kutch and Rajasthan. Let Pakistan
release the ships which she has seiz-
ed. Let Pakistan get back the ter-
ritory which she has bartered to
China. Let Pakistan denounce the
conspiracy she has entered into with
China to dismember India. Let us
get reconciled to the fact of long-
term Pakistani hostilities. Let us
work firmly with faith for friend-
ship but let us be reconciled to th=
fact that the Pakistani hostilities will
continue for a long time to come and
we cannot buy it by making small

low. I do not see any provision for
any penalty. There is a provision
Yor arbitration. The penalty of being
firm may be a heavy one, but the
penalty of making concession to
aggressors is much heavier, much
onerous and may, in the long run,
prove disastrous. krniees
before the aggressor, making any kind
of concession to an aggressor when
the aggression is not vacated s, in
the long run, the worst kind of
penalty that we may have to pay.
Actually we have been paying a
penalty for the past eighteen years.
It is for this weak policy towurds
Pakistan that this nation has been
paying a continuous penalty. So we
continue to do it

1 have one plea. If you want +to
make any concession to Pakistan,
demand at least this much of Pakis-
tan today, Let us not persuade our-
selves that the danger is over. Let
us not fall into a sense of compla-
cency which seized this country the
moment the danger from China was
over in November, 1883. The danger
continues; if any thing, it has aggra-
vated. Secretly Pakistan is repleni-
shing her armoury; her open alljies
and secret allies are helping her. If
Pakistan wants friendship, ¥ you
want to make any concession, let the
good come from Pakistan. Let Pak-
fstan unequivocally withdraw the
infiltrators who are no other but
Pakistanl agents. Let Pakistan with-

pay ts. It is this inflexibe will
that jg being tested; it s not India's
tanks that are being tested in the
plains of the Punjab; it is India's
will to live as & free nation that is
being tested every day. Let there be
a sufficient demonstration of that. Let
us not be waorried about world opin=
fon; we can afford to ignor world
opinion. The United Nations was not
created to defend India, but we were
born and that is our greatest obliga-
tion and commitment to defend this
country. It is not the U.N."s commit-
ment; it is the commitment of India.
This is the highest and the rost
sacred obligation that we have under-
taken. I hope the House in passing
its judgment will be mindful of this
greatest commitment or obligation
which we owe towards India.

Shri Harish Chandra Mathur; My
hon. friend has just repeated what
the hon. Prime Minister had said the
other day The hon. Prime Minister
had gtated, let Pakistan do this, let
Pakistan do that and so on. My hon.
{riend has repeated the same things
today.

Shri K. C. Sharma (Sardhana): He
shares the good asentiments of the
hon. Prime Minister.

@t ream few (fedege)
feg?t efrwz @, o TF argw A
o ® g7 ¥T qW I 9T GEEE
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g 5 mg madr W @ e
febe $x @ & 1 @ gr9w ¥ 1956
w1958 & oY ¥ w7 @1, 1060 ¥
T T g K @ qgr 9T AR
aTga W17 gy fg oft & ot gowgr
o1, W @ fafaedt § 39 1 g9 fa
g, ot Wy v 39 %Y ag geEa A
G ]

15.32 hrs.

[SEHRT SURENDRANATH Dwrveny in the
Chair].

Wi g aiw w7 |, M AR
o § fe feqem s fee &
T 1 *r§ A, zw Wy & aw 4 Wi,
1948 %1 2T et § on awwiar g,
forg a¢ &l el & sow fafredt
§ oo & 1 3@ gl §
gqefaw  garlr g wrafedios aft 6
fw gw feear ¥ areft g gl o
@ a1 3@ W oY &7 ) Iw W ¥
serfars qrfaeama & ag s ar fis wrfg-
wa erfigean fergeamsy ag ot & gwar
L i R O R AR
FAHIT WA T | AR RIS R
§ W ¥ awa ww @ g
oz 7a7 fewdy v v §, wofe @
T YT agm g aw 4 o1 e
g

1951 % ¥ fafred & o woadt /
w1 fir ot 3% &1 3m, il o
wrf arr A W oy | anfeeTT 1948 F
€ wefm faw it et o
ey ¥ wiferw wT @ AT 1 1956
® wrsre Y 1 o 1960 W GE TAA-
7 ¥ et w1 o | oifearT 1948
® gAY & werfaw g ww & fag
ST T g AT 1 7w A Tar A Wy
v wirw wark, Tu & ax peafirer forer
wt fomag F vw T Wl i
amk, wy fyige & wfawrs O
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frn Y feRg amgw aAmT ST
qr

Fa 7w & fgegmama & ofte alo Yo,
&z wwiT, & @ fafe w1 T
frm & oiferem oy eI §ae
T @ 8, T oF gEdw v
@ owr ¢ oafe fggem & wifaw
urfadi & 3@ a1a A g, IW@ W
1 A At fem o owr arim W
wTT w1 SR G & | I AW e
7 qiferariz & wrarw w1 oAgt g
T § wTEt wzA & fF ag 4w gver
2, feege 4rs @ wmm, afeer ¥
Tt forer ol | wOeTT A Wl arfer-
Hz ¥ am g A o a6
T g% JdT s awwr § o

I ww qfeem oot fede
WTEA &A1 @1 91, Afew T A 9w
® Y GWR W T e aw &
GRE w1 A fern  gw aER
# femy w1 @war @ fw gfeara g7
w1 fraat ¥ & W ¢t g, Afew
ez & ag amm owh nff i fe
qrRATE ¥ A KT AT W TwAGq
& & W AT ATAT OF AT wATH WA
§ ¢ frgem & afam s QF -
2 fre &, @ & W I8 1 FWE
7§t & 3@ e w fafedt ¥ g
ara ft gft 1 W o amn § e g
rs fedfer dwc aff §

farg o @Y feowa §1 @7 W,
79 TR £¥ 7 svez few fie ofeemr
woft ATt #F ey T s W g,
yafid & 79 & aga & oy ot 6,
o ¥ & gt frdfry drwoh ¥ | form afer
% wrezcifer qluiza & fag 600
w0y v ag fem mm § 1 e
i@ Ew e Eed ot
ST wferw ot g bz
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[ zFam fag)
At UF T F) AN @ w7 Tt o
f§ ag 7ur @wwlaT oF weeT SWEET
g WR 3§ ¥ wEE wEET gem oo

o gt arha §, & 3w N o

s

%

:

1

447
§37

wre g% fadz & fag wm fem amiy
fis oy wwwer 1970 a% wwem &, oY
WOSTT 1970 ¥ fareram qreit Tre &,

fegmm & farr w0 orft & w2 W
ara w1 § | e o 1970 %
iz § frdmd g A9 g &
a fash o fafeas gvs *F Foswiz
, 3w & arz i ¥ o ok &
Ll

1% w11 §AT, ¥R A g 1§ Fm
frar Y & 1 AR frmr ¢ fs o Y
meARr AiE gt & o wra i wmd
¥ fag §@ A v w1 fafare
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mzw &1 fafasgt & 0 fafinlea
AEY &, T@T F1E T A gAT o &)
fram iz aommd & ghewy & fF
qifFeaTT @7 qiw A A &ar 9r
o ag THET @ & zai IW )
AT A { TF &1 q1 | A gardr
wafeioe a1 7 ff fr gu mifaeanm &)
QT E | AN ST aTE ¥ At oA
fe ww oz & afiwg grgrag @
w0 § f gw g & foer ft wwa 31
& ¢@ @ &1 a1 g, fww da7 w7
Tg TR iz g A A T G, arfeeara
& a7 qr 1 W arfeearr # ow
wiafeiom adY & | ag WE, N S
ot A w3 A gAavafzz s &Y,
form ®Y 797 & fewa & ardt i qa7
¥7 Wt 39 & qm a1 awan &, dfea
HTETT A A AT F FF AL A e H1d
wTHaTgl A w0

QT mAA AT wRw qA &
ferams SiEez 2@t 74 | 39 F {onfaae
qR g wwd R fe frm Ay oy am
F AT E, A FAIC WATS A A
& &P WTHRT AT W WEer w9 W,
& ot 79 #1 mrava gy g i
¥ g |1 34 & wing agy g
At B 1 WA I R ATy frodrg-
Hz A & At q A e et g
oY 3w aw qitdz ¥IE o ag g
L

g7 & fem &1 @1 um@ara
T TEARZ & Ad W) &, wae
mad iz IW w1 AEY qAAT, A ag e
et e, farr a1 e v fed o
wt fold e femrma &1 08 e
FATE FT aTHAT F7A1 9% 71 2, faw
® art W gTeA W Oh oW ATET Fg
T & fx oy qutie e g, wife T
fegaméd gvd o 1w,
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gtie fear o gaTlt s w Y
T, I ® TAAH § 9a qaor 2 famr-
T fat fe s @ e
oz ®T % wig §, IR A fgegeae
¥ faers a1 o fear 8, o @
fergem it 7Y fae @@

IT AN OF wlervAfza miwdz
o1 | fggeama ® S 6t fie gw gme
w1 AT TA F vET AR oIE & A
qifeeary ®) art 34, dfer o
IW F A T WA wrerefay
QWi A dz & J1a% ww, ag 99 6
Tt et | e ¥ fram §
ghwr gt e ft, fe g qibiE ¥
farrat dfafirz o &%, ag ¥ faar ol
IH ¥ a7 F qETHE B AT 4T A /A |
oY arer wror ot 3w & e, fom &
qaTfaw a7 ®W &7 g

AT 3 mifearie, 9E @ Wi
I\ & fraral £1 wrary w1 7 g7 W
ag qutde & forr Afe ag Joa &
el 1 zwm & ¥F | wrer farr
mEafad mr cdsr b1 Iw &
T qr aw o §, Afew ag fee o
At & ds1 R, Ao ox o T
wrefadi & o ot wd e g,
fagi & 99 & 9 a@g g, a1 3w W
asaE gt o

fafaee arga F wgr & fe qama &
AT AT QFT IYIET AHA K1 O
fadmm | g@ oW g ¥ gww @
wx darar gk & 1 9 sl w5 ot
T wrar &, A1 o1 €0 wEw A &
gt s & st At s @ W
2 1 gafae qF a1 7 fe few 3 3
= gz fautr fe = smer oww W
I w1 aET fodem 1 a7 S 2 fe
fs Tam w1 fema {fsfag=e g,
T # 1 vy v AT ¥ wiferw s
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grgw fafqees & ot i & &,
Tg QX WgT wXF IW AT qUOORL
afe grea oy & fr fred g &
ot qrft 37 w1 Ag) fawT )

ez arga wm e #) afeewrd
v F et vt § o oo dw ¥ g
BT R, qEAT AT & o aFE dw a
R & o g A Ay fggem &
AT A I W wT & R
ag XH & SuTeT §% A W § 1 ffer
W TRt & qufew grfeam o wr
wifeiter &) war ez & et arfery
wt e w1 A w sifow o ?
FT ST 6 At o e e o
B 1w oAz & oft 3w A e
aifeariie & v T w7 9w & wfe-
T ¥gT 7 TAAHZ g7 O a7 9T qafae
w7l 91 W & W aifeey qg awear
& fr fgrgema waxm g Wit g
Y 1 a1y A W, G s o g
w%, U @ surEm wwa & A1 7
99 & fawrs @ gew 7 figaaz
b 1wk ¥ et gt § o1 e wme
¥ Wt acfawrs gt £

aq & wurer e o dw & fesly
ETE W rEy gw § oA ag At vk
®! ¢ I®% awwgrawn woff fageft
w1 warer wen & fee eqae fawy
w1 gaTer wraT § 1 ¥ ey W age
et § 1 % oef At fawan § 0
Afwr oifeears w1 oY & faar aman
¢ oifeeam ®) o fog omd qT &
aga gt &1 T ow wnar & o
aeft fad 1 & e wgm g fe
fgrgea w1 wan oad § e aifwema
w1 arft frar g A wry Gwr WY e
a%a § 1| afex 1 aafeqr a1g o7
IR AN IgOX T AT | T
uTy e 7 v aF | g fF g7
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[ o fag)

F w7, fergrany 1 w@H v
A T oTIE w1 AOHAT @A
F faT gw o A FEATE @ 76
& fag da1T § W Fw@ET F4 AT
o7 5§ AAAA B AT T a4 §
#fwa g oF T1@ TET FE | W9
A% AT TAAH we R 1970 F
T g U G TAT FT EEAAA KT |
IF T TA AIFA AT IAA ATE I
o it s fafrere @@ @), @ @
qg 4 w¢ & = o =g e
arft arfieara # gafay s wdife
w0 frg @9 av a9 @ E o QR
Xoomar At e 1 o1 ot w oA
* ar F) T A wow o wE i
W aE ® AT ) i T oW
Hrom gy ) feiwiza & faw-
ferdr  w7f amr At wT R G AN TAE
w5 Fawr fggear ¥ gedmra s omg,
XEE #a1 GAATH §, 2T 0T KT R
wet 8, ag w4 AT A KT @ E
%t zfearat # A1 ok W FEEET
§ afen drat afcn & X §
s aff § WT wer g fen
3 & dm o s Tl g oaE g,
Ik aTT A wror g0 A fear § 0
st At fgsan ot & A O aw
g W WA 1970 A% § 8N T
i felr Ot W qre aw s S
grm | wre w5 fE e AT A
oF & TR ¥ W A 1990 A%
qiffeT ®1 9 ST A I8 AR
w1 wot ©E AT 6 ofeert @ W
wHR | (EwT T ag g i e
ot wreR) w7 Afgy ar A fwa
Tw wwr wrow fog v o W ofe-
e e awr qfesw @ amgm |

w7 815 fs ok Wy Wiy
§ o't qifwsrm & war wfed § o
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Tt T ¢ A ae¥ 4% #1725 o
Fefima gAr wifed | ofes w5
g 3a7 wrf fedg & dyc oy §
&1 77 Ia% fag dar 41 27 | mifeeama
A A w1 gAwe fear § aw oy
#ogw M T ART E 0 W oI
w9 ¥ w9 act &% T w2, AT A qw
Ia% vz wx § | g orfeery &
g frac waht @ fggem ¥
faats, fggem Y wva & faers,
e %1 ot & faors @t @@
sae Gm oA s @ o §
e ag g § e fggem & e
qEX A FH TR AR ALY HT AR
¥\ ag & s Wt aifeem
w0 § o AW Rwy wA § 4w
g § a1 fggeam 7 e wod ame
aff grft | g A s faee
o aifgd fe w79 1w T -
wR AT A W@ 4 gvSif dAe
1 oF g7 4@ 4t | gEer fedfe
AU & a1 9 oft g femm oo
wHaT @1 | W W ag ¥ Fedfer
dwdt & 3T 9T A W T R AN
Ia% fay dar T vt aw afow g,
Wh At ¥ it W aed §% w1 oeg

wwd § W Tay vy awy g e ag

W T T R AR

gt Tt oft ¥ wyy § e quTar
T arfer w1 awRan &, ot 3
W awey & A W § A
e ury gy & fis wran § o faedt
ety gt I §, Tt f afe-
e & S ot §, and dw & S ot
t | wk afeem @ R 8
aff A & O W R TS oy
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a5y § fo gw $% 77 1 gard
gAY W AT Fawdt &

aoir WA R igagEw A
A GE IR E ) wwamgma ¥
7z 2@ f& orfesa =1 d@ar far 8,
IqF wiFH FAT 1 W W f2w
AT & WAV wrag @ Ay @ f
at fipt ok ST o1 wrdrite #9
AT R | T gT T A Qe w0
EAAFATHN aWHAT ) a=F A
AT W19 7g 71 g fF wr A e I
St &Y arr wy A A 8, I Sy A
MAA R AN TN N AT R W *
Tt A FaaTy wr savfgw @y A &
w7 W & w371 § f §9 dvad mifanie
& ury ¥HE AATE | IH FHI K |G
Trarawfaarsl mha ¥
AW AT 9T 1| W X waw & ot
G g w+a & a fatdy o1 & o
grawa § 1 ag st A fame st fs
X9 AT BT 953 I7 { A4 By §
g5 3, (AT B T AwY § 1 W
aifeenra fag wxar § @ % Freem
AT G §, OF O €@ WA F @w
a1 g wFar § )

aq 3 fe fredt arfra 7 gt
arg | fegeny €1 aa ¥ away
® TAT w7 W9 Ofea w1 dar §

it ag o wE vwn g fpgem ¥
framat & o wwar §, 39 w1 W .
oy afsema s ¢m ) awIT N Ay
xa awy § i va fser ® grema £ 1
gt Frart 1 arlt Y e § o
TIfETA ®Y QAT ATAT & & Wy AT .y
£ fs agi & AT &7 T <ifeew @
a4t §, I & ayary ferdr Wy oW
L ]
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WMo T RANET Wifga (wéwrarz)
dfy & faars smar ar & @ &
afe o # § Q) femm 7 W
w2t M fx afrg w1 @1 wAaT arfeg o
o W1% &% ¥ &7 IR § fw qg g
W agF w4 g1 A9 A7 2T qET
W W wAAT AT oS9igE oA
w7 ¥ ww wqfrr g1 99 & | 9 W),
qg & Tan 21 g §

¥ yosifra T & a1t ¥ o3y §9
Avq AT AT ATEAT E

7g Faw 97 o 9 T Aveen
aft § 1 weSifre AET ¥ FC 50 W
% W1 ITH ¥ OF OF 97 9T 8080
4 ¥ sarET AT o7 2%, ot deA W
o= %A § 1 X e A AgT 9%
56 37 & 1 & wwwan § fe ag wiefia
ok

90 & 919 "9 A Im s
fs ST AR ¥ Ay # ow gl
o gk § fom gor w1 @@ g7 R ay
vt ww w1, fam gor &
it #1 T wT & qfeens 3wy
qazd fom w2 q§ W fs wrar
%t gwed &w of | awerw oy
wqT ATt g gArQy v gk A IW 6T
ST qg (ST AZT W HLT 97 )
arost awdi & art F o7 savar & At
w7 wrg § | Afer o e e e
1 ghwT aTZ T, 9 © gHw eaTR
T wx W ¢ ferg 9 &fl & 3
g frrt w0

2 ot wgr fEoww ¥ ww
N wER g ft § I Afe ow
vafirs gwwat wifgg « & wTq 1 |
zHr 8, WX IW & Wy 4 () o wWC
fewrar <o § 1 o s ¥ § T8
W 9§ ¥ § 1 oy Tfewr o W
ot & sfred ¥ garw et §
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[xre T YR Wifiga)
(d) to undertake promptly, at the
request of either Commissioner,
a tour of inspection of such
works or sites on the Rivers as
may be considered necessary by
him for ascertaining the facts
connected with those works or
sites;
8 @y A & O oAt ag w1
g f5 s wadlm gl T o A
g TTw Al AT wE A W Ag
AT EH WSS F1 WY 9F IX AT 39 F1
et we srven fn aiw I 7w 4, afew g
oYt g % gurd FfavAT g @t
ey | v g dw e IE ¥
% qor oz WY e &g 'y ¥ fw
T A TEX AW I, a9 IW R AW
7% ®1f FTOTE K41 | 78 G 8, 4(¥)
MEXMTR @ FRGAATE, IEE
warfae & 1w T A & 9w 9
wer ¢ fm @ wF arodl w1 we
qifeeata ©F a7g @ &t 5% § fE gw
fad afear Zey 2 wwa 8, Afel & wme
o qgt sdg =t gl & I wr oAdf
TR WY Xy e g e
T &1 9g v =rar fasger o &0
€ & w10 ag § fE a0 el 9
8TT 3§ A<) %7 waer qarar mar
&% uro 7 ¥ s e fd ard At
aoRT arm fs & s afzat 2@t &
HTT | ®y g9ara 3 Hag d -

“The term ‘Indus’.... means the
named river (including connecting
Lakes, if any) and all its tributa-
ries.”
¥ wer frega = & wifew
v o gseifne agT w1 @A E
fipT WY 1% 9 %7 wd a7 wwAn § fw
wife A% Fr NiElos Wi g awdt §

at & wgm e ag vt s § 1 wAfwen
A% & wd & ggarT wigfaw A\ wred
% giw &1 wari g€ g Wit &

1218

w0 oW "L & fou Fmfazn G §
famg &1 & 3wt af oy aané 2 39 =)
Mo TF ®gd I1% T@ | N HHAT
WA X W G o g, Afew oum oo
ar oweer &

g 9 ¥ faegw e Al v Ar
wawE ST WY § S AT W O
AT | e ag & e wroer
vz § WY frdt frdtaw g ag g
T @ gwar g A S wfrd Ay
wi ot 3w wadz ®Y W w1 wT L e
% g9 werea ¥ falr geder v o
L

“A Court of Arbitration shall
be constituted to resolve the dis-
pute.” '

% xg aWg W ATRTY ¥ FAT 0%
WY Wy wrn W g e s
W aErOul & g A fean i
aga welt ¥ aifewr w1 dar 2 o,
w afg 71 wafrr A fear 1w
w arE w1 ey A o wafe oy
o faegw @t wmk g §
W ag fema o fem @ o U ww
wre frarowd & A grean Wi -
wHaRm | & G g aw fmre
wEm fe W dar Ay fear el
W N ElA aE TN e fraw
afg ot zz fr g & 13w T fas
gt & wiifie gw afe & saeer ¥
wg1 wat § fe wfewrd o sa=t
fafrea w3 & A oF mgwan
o reft o W ¥ qg ww fea
o g &1 wgeTEA o S ag
Q) i awt § wfaw o wda ®
i 1 fse wgr man & e oY oft grw
Wi ww wTR I3 IARY W
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& forlr oF aggim ft W € qEw
I OF mEOM A W oo A

Wwre ¥ fawak ¥ wew
o froft e qar ZAT F 1 B 106 1-62

;

%8 ) e W § o g df ged
W W wTH W W & WY e
9T WW T ATew AT S § 9w
%1 gtz At 1) e W ag g mEa
tw Al iy | & wfeew wTEE WX
Tk A Forardy ofy e & gerardr
& g7 d wpm few were ¥ afwgt
Ty gfmr & wf ot agaer &
wTaT ¥ g ® gh ¥ o dner di
an Wi o & g« qrar S g
wal g

wied o ag wem k@ f& o
Kiawam A A wwIET @I A
wied! A T gua Fag A€ Ay s
wrelt gamw Wt § wifE o vem
it @ iy @t W for Y W@
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E oF o ) wwee Y e Ew
# o gwl W ANy JU AX ¥
fear & § fr orfem wrFwoeTd
¢, arfeear wg & W T € wEd
fe g afcer iz gfrr gant
FIT W wrEr gy wT W g e
@ affEe & eeRerd Wit
o A AT | g A g W
W wEandl w1 wy awa § e g,
wx e ferg wdt & vt qragw W
4t @ @ GEr & fe aeer aga
wfga &, Wy W TR T AT
& & ff, arren & g St ¥ wewE
§ R w7 § o oot oy sy
wAr e oww ol & vy ger W
farys a1% wg g § e ag @
fex o & @ T sl WO
TR AT g A gy
T ¥ ST AT AT FL WA 7
¥ wrg aw gt ¥ wf o ad
fear w3t 1w w aefom ag g &
fe 39 #wg i frarc owd o
¥ M o wAn e @ am
a® ® fearomen § o ¥t A s
¥ fa¥ sfomt @t arh & fo o W
afg ¥ wmEre o de ¥ wife s
v weft g7 ¥ av feed awy o A
whr & g ww g, wt wifa aen
ww §t ot G e W@ W
¥t dwr wreft @ wr A Wk WA,
w1 s o gfm s @ ol
LI

w far & wiv & weife age
& e ¥ wgw wpm fE o@ @ s
gl 1 AR gur ST aw e i
ST ATAT AT €T PEAATA U1 W17
o THY WIEIT THEAT KT AT -
gt g€ a1 wa wwere At gt faw
wt urg ar g &, Fow e o i
oy 7 &, 38 91 ure fewrt w¥ 1 wrm
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[sre m e iga)
gOFTL %1 A fagear 91X aramaseT
w wvrk § g & SR AT MA@ AT
oF ATE A1 dzA 4 1 9O F @i
# R {7 797 3 Ag FF0 AfeA
70 0% & G g7 F977 F4T Yo o
76 T8 & 1t F A€T FgA AGEA
T ® wA A% oAAr § g gk
T Wzt A% & A E waadd F A
gt g8 1 A Ty A g s fead
#x 7 Afwq g1 T wzT g e
Yo 2o 76 ®aT Wi 7 ¥7 127 24
w1 weFt g & qeaen fear g
fprgerra & quad & Sqfea 1 fre
o wewe gar § M r dd 7w, Afew
®1 o 2V 76 F AT F011 F A0A-
7w A 397 1 § 6 a3 femarma
# 71 7O C9Y WA IZ 7T AR O
f w7 WY g A w1 AP wmaw §
'Y S aET Y FT AT BT GTT FARAT
g1 €T WA ¥ ®F ¥ wlner ¥ sqwr
W & 9f wrarear 91 feat w1 77—
arg fear § 1 g1 37 & w141 7w
§ | QT (YE AIQ 419 T A1 FFAT
A0E T (6 AET A6 AT A GA
iy 7 ¥ Forar g W 9w
WART ATy FIHTT FT § T Fawenr-
qq QYT ATATYHIT I & AfY, AfwT
AR e G §, W W g 0 AR
AT T & wrew ¥ g g o,
fig vt firdy % TCww A wrA A
w77 7 {1 fiw 2, =g 7 A, 7y =
w31 AEY | QT w7 AT B A T
wifgd | B Rar wradt o7 AE A
Y T T § N AqE F AT TgEr
¥, wifs ww frs o2t wward #
wt 3T B, JiaT ¥ gt i guT & fe
dinfres wgr & 6 ot ¥mw ¥ W,
A a @, e & € qfe q@ aff
w1 AT | fly g § e g
A wOa wgar 1 @ Wk ¥ o
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qifgerT & w wow AdY & 1 Afe
AT TFETT FGTT T gAT FIC FRAT
FAT 8, IZ AT &, AT 92T gHIL
3ad O R, W guw ware ¥
A€ FZAT A § i 7w oA
faww oF At 39 #1 WG AE ¥ T
g wfgd | w9 A F A o A
aifgl 1 = & 37 qr= Ad) | oA
wfgd, v &1 5w ¥ geif &
ANTAT THAT T AW HT qAQ AG ATAT
arfgl 1w @ar grr A faew qT
# afaqr Fwc W1 @ @ F A
A7 Tz faegT =% wT war g1 %
gt 1 ag A AT av uTE T A
TR MFI MY | AT RN
W 7 T EH AR G AT ET G )
¢ Tt g gt arfgar e @
afem gad W aFeAl w1 waar
W JTET, 7 A1 g ®1 %, 7ol
femr oF frgraa arorgA daawr ow-
A A H wor & fad, arft ToeaE
¥ wfed fm & S g ¥ ¥ ol
a fir facgm woa v 9 21O
gl wifgd ff | & wwwm § fr aw
s # wreA 39 A9y g w0
2an o form aw Zar f gt A 9w
T ® w12 F2 o, 39 e Wi ga
T | TEE AR A OF g% OF a9
g afer gaT waeT 3 & o OF
ats a1 faxg v qran fam arqw
mar 9 gEd avh qR o e g
& Wy ¥ G e § e e |0 A
T 59 Q18T A T I FT G20 A
et fis qw 9T BYWE wT ST |
T & I W< 55 fant 1 awrf T
DA | ¥ few I frg wronw
wﬂnﬁwzﬁwthﬂm%
o A wwar )
16 brs.

At R foem ¥ aw & aF
won g ot gafeg fis s s wrafie
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qAEq ¥ 7 frar g A oww gH Oy
Heraa 7 Z@AY TE AT | W pIEE a
2 s ofeea w1 wowre wedt B
o7 Tz A T4 faewa Fvar ¢ fF
qfferT 7 g S AT Tg
am faeger fafiom =7 & w9 & 7%
7z1 3.1 AT & e sy e faad
# qufwa @ fr mw w07 a1 siw aa
Y BT AR T AT A A e
¢ e wifrema A et o &Y B amt
Wt % 23 ¥ @ @1 §, @ A OF afy
TAAT | TR FT WA TH A TgAl
gyt 2 e wf w1f G ww T wg g
fr faa® sowTT o7 ATeTawT afed
& AT W7 arfEEna w1 e g1 g )
& og ara &¢ §F g Ay 9w
fagam sy qu § 1 afew we aw
7z WY 717 T =fgw fe g T HE
Aot fggeard ® AT €1 W F
w17 o1 7T & R g wwd age weEr
g Hag F AT AT QA A Af g
a1 agar T & g § fe feafa wr
WaF T WO W9 Wias & fAy A
frerd 1 ot g@ afw & feefen
# & arowt oF @1 o 59wk frar
&t argen § 1 g« aifeera €1 ond
% dar gt & 1 9% AERY A ¥ QE
wwaT ¥ WA 41 1 & gEw ag yow
Fruomeag e ...

qaciw at (st et ) um
vt Fagre aar srfae

Wo UW wArgT wWifgar : gowr
forgs @1 &FF & TN ETEE WA
€ fAg 1 7 fard @k 91T & 9%
fag g wIar gmr o

i a7 *E war T oqF feart wy
&rrw wATY * g 1 wgifE o7 o=a e
qa ¢ vefad gfem & @ W 93 fem
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ganidr ot oy of fom oA R M &
I AT €T ATH WTTE) SO g 4
¢ 497 gav i frg 1 SR ag 9@
w1 917 7z wf feardt w1 $ar ww
% faw 1 (wwwwm)

ol &) & aga &Y §F 7 wewn
T E o T o & gw ana § aga W
ard aff we vy g fw o gfran wlv fa-
gt &1 (gt # g 1 e mfaa
&% | ot & gt oftw Q% g §
i S emg W
w1 7w 7 &ferd | miaz oy ofears
EImeEw ¥ urdt @ i rewifiw
g7 & § 1 & IW wHET W g weA
fenfled) w1 wive o omer ot T ¥
oF wamT AT At g | Ay o) fow
Y a7 agw av §, w76 & g ol
qg= &vd 1 wgife gy #m g faew
¢ fr o @t fergrana o oifram w0
g AT FANT A7 § O oW AW ®
W WG OF A% 47 M, §1 6T
TR | WY Tw A g gwen ¢ e parly
qFzA I & (R # avd ogw amy |
at & 3= & wgan wgen f e forw ol
97 W19 9 H §), a§ W ¥ o Ay
¥ wmw Ao ) 1 ag afr awft b
I EI QT F7AT | Ayl & Ay owed
agi 1 wowTe snfera @ afe agt & 7,
% ot wwa &1 & e awed /i
i frenifeat & vy smgen § o ww Ty
e 731 far avy, e mfewen &
A T A A w9 g 7§ et
w1 gaTd 9%z ¥ wwAr QY faeng)
! afe ¥ aui, ast o1 ®T oy Ay
Tt g geft | W1 7w awan ¥
fergrana wix mfwraa & vz w1 @
w7 ART | f @ oenT W oa o
qFeT &1 (0 ®i & ¥y § oy ok,
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[wre T metge sfean]
T =rgat g 1 gwman g fv o oaw
H T2 9T WUAT @19 #E )

s gidge W (I5AT)
fae aifeeena & fexd & g0 gy &
wgi #rf wrf afer & § Y, 3 ==
L

wo W wANT Mfgm : T A
A |7 W Ay I3, W our a fr g
LR IR TR ARG E L L]
qR THeqE ¥ sarar wraw § | #fwa
et 2w w7 e W ¥ faw woa g
g, s@ way faom o' 3wt d
o 9G, ®F W77 ewWie § aafy
o1 wTg | /Y W % feaangy e #
qg¥ At g faarg) 1w wew A
wifgy fe 98 aam ag 99 oW €1 OF
A, 39 Y woAT AHT TEE | O' w0
A wgt & Fv 39 w1 qHT | gafEg a6
g wEg AEl R

sft rft : It T gATS Y
&, =g 9X W miweETT § I A0 A
w1 & for ot e ¢ fie v w1 e,
g af e ¥ g

o W wAtge g : nf o,
wT R TRETHT 5A, ATAT W19 6§
TR 9T HR A g | xw xwer
e ag Sy W § fe wfaer w
#w FO, THAT w0 )

w1 AT WY gt 8, o faeg
at afig & s SEE W &
feafa far 2wk @ amm Aty & oA §,
W I NRW # Wl W AT WET 9%
W R | o WA ¥ wHr TsdT @
@t ag 7 awwen wrfen f vaw aweee
T Y wlr T & 1 IW T wET A1 9N
W T W FET | W9 6 & g T
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F1aT oA qIPATE ¥ & 217 )
WY W IETW & A1 OF ofF 3 W)
wwTe & are § foan @ ag & gamn
e dr, e oA D) § g7 gerad
g 260 F | W 97 A & T
ard & AT & oln € | Ag W AT

g

9% wmw HY ®ww, afpl agERr,
qeT qat F gy, whep Feedr )

W cEF & §7 A ggroer e feg
WETFarE 3P, 0 s T uw ¥ 2%
HE gwragaentd ) oap g
qer oY sy ¥ W oge ermn § Pfaw
T AT FEERs i ¥ oow fuw ¥
w 97 o wfaan fea Y, &fav &
W ma Ty m gmar 1 v wfe &
awre & frafa @3 @ fem ? fr omor
wr ® sare w1 feafa o woer
g g § fa daw vrovew ¥ ow w aig
o dr 7@ ¢, aftw @13 qm a7 o
dF T §

s i & wgaore @ v %
TF WA TEAT WRATE | YA ¥ W
w1 ¥ ¥ gRET 7 W | weee A
amEl ® & awe guw o F o Pfee
gy ame fafisa w9 & o5 @ for enx
qz o wwar § wl7 SE ek gu
aFTE T 54 A1 AT Sy & 9
waTIATE TH TH CATH 61 1HT F7 AT
oy avg wETT € §i ) qEET s,
e T 230 1 w77 wnd Y o
o @, 7E T g, w1 A,
a® W ST G AT WY IH A
wgr w1 ¢ fr op feng ow efg i wree
s cd wr Y ¥ Wl TRl Oy
T Al gt aw 2GR E, A B wem
aT% wyr s § fie ¥ W o
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34 9§47 qaft 1w 1T afew 3o
A TS FLATE FT T IT 9607 H 7
ATAT FEQT, AT AT ACETT 1 AW
F73 71 ®tforr w37 | gaferd ga & AT
H gz WA g1 FT 9 ardi w Y {
faare 7t wiar ofge, a1 for @7
9za g A F AT g3 am gy
w7 w23 Y fx fage & sav ) wam,
Fgt v oA

wa ¥ & ag d ¥ ox fagw
s argm § e gt gera W
gt farw v A @ wqife 1 facamdy
A woF T gw w

oY Wo Wo WITIAY : TTAY ¥ wH
fat @

o Tw warge Wfygar : & wran
g, ¥fex wraor e fagrr g wrae

S

W w fagd 1500 amef o
T ¥ XA gY A o gura
dar wrehy w1 v 35T § e W
Fa A1 wEW dft AW ¥ Ay qw
g w1ar ¢ e afesm sreorerd
1 arferam & ga e g afoeg
qI @ AT ®) AT W AW g9 ek
T AR 9T A faT w9
A wrH w9AT ag qg W A § 9w
wredt ¥ arwTe ¥ Ao # fag ol
wfa & art & ww fom o ¥ awi
gt 9% @ o ¢ fr wfex 9w
et & w16 afg , w1 A §, wré fax
i fad A% T A aw g g
g W A e @ W g
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o= 7=t & &fen ocht = a0
Y AL TF AT | T WA
w14 § W mfweanT & |vq et Sy
¢ o mfea a7 w7 @A § 1 qg At
¥ wrg @g T O ST EE g
AW g1 § & g wan e gfn
# OF @R £ wgl q0A9 § A Saw
afon &1 g & 7 awa wgEn
AW Ew & At # & ofy vy f
W aAE 9w &) A, 9 qF
‘ﬁaﬂmﬂffﬂfﬁfg;ﬁﬁﬂﬂi
g §, qifeeara & @9 & wA oA
T E, ara@F A Far g b
T TATT AT T § | R o TR 0w
gr § fis w§i o wre QAT A wigg ¥
gawar @1 7 w7 & fr
T T T WE 1 feeara
AT TCAMATT W17 TN T8/ AT |
qg T e gy ey | g fat
w, T T A WL aATT S aw
w1 o a0% o &% ot ft ar e
figewar W & wrowg fean § fr ag o
e @ e oo T wT &
ard), sifeam & onfer w0 W W
gt § & @y wwen gw Y, o
wew §) 3t & wgem fis oy e ot arfe-
wm ¥ & v & 31 afieerdt
wrfgat & wror d@fd gz o &
cafay afg @ seafora aro o wew
Nt} @ T, eeaa a8
w0T AT 3§ § AT IgA L HTH Wy
Ffem g% far gq & wrom
wre & firdr geran % P aga f g e
fear @ Afer @7 & sater T w19 @
¥ gg frar i ama 2w ¥ are ) faeger

HAAsmAam g o st i wled  fomg @ o @ §0

aga mfw & ol 2z fem & & fadew
FTaT § 9E gora A & afew 37 oy
fadw weft aga &, TE OF AW oA,
o fat orat | ag & avw awan § e
¥t feeft I B g0 & & fag gow

Shri N. C. Chatterjee: Sir, may 1
speak sitting? I am not well.

Mr. Chalrman: Yes.

Shri N. C. Chatterjee: Mr, Chalr-
man, Sir, we should not lose sight of
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the real issue before the House. You
know in the morning we demanded
the presence of the Prime Minister
and the Minister of External Affairs
here; it was not out of disrespect for
the hon. Minister who is in charge of
this subject, but b we i ded
to point out that this is not really a
problem of irrigation or a problem of
water but it is a political issue which
must be tackled properly.

‘What is the issue that is before the
House? The issue is, Pakistan has
been misbehaving. Can we trust
them? Could we not have done
something? This Is so preposterous a
thing that faces us, As a student
of international law, I want to declare
with absolute emphasis, the Govern-
ment would have been perfectly
justified in repudiating this treaty. 1
am reading from Openheim's Inter-
national Law. *“The outbreak of war
cancels all political treaties between
the belligerents; the only treaty that
does not come to an end is the treaty
which deals with war;" that 1=, the
treatment of prisoners of war and
so on. ‘“Non-political treaties pot
intended to set up a permanent con-
dition of things can be cancelled at
the discretion of either party.” What
we point out is that this trealy can
be cancelled.

We are not in favour of repudiating
our international obligation in a light-
hearted manner, We are not going
to do it 1 entirely repudiate the
stand taken by Sardar Kapur Singh
which is not fair to this counfry, to
the Government and to this House.
He thinks we are taking up an atti-
tude of censuring the Government or
eriticising it because Shri Bhutto made
a vitupertlve speech in the Security
Council. That is not true. We are
not going to degrode ourselves by
going down to the level of rancour
and mere verification and imitate
Mr Bhutto. But I want to point out
one thing seriously» As has been an-
nounced by Sarder Swaran Singh,
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Washinglon has asked the countries
belonging to NATO and SEATO not
to give Pakistun any arms, because
that might be misapplied and wmis-
used. We know that this was the
undertaking given to Pandit Jawahar-
lal Nehru and to Indin. But those
guarantees and assurances havl been
cast to the winds. What I¥ the
guarantee that the arms will not be
supplied and, if supplied, will not be
used against India® We cannot trust
them; we do not believe in any such
undertakings,

We have read in the papers and
we are deeply perturbed. It is very
good of the Prime Minister to send
for the opposition leaders this morn-
ing But our fundamental objection
is, why do you call us, why do you
summon the parliament to a debate
which js really a post mortem exami-
nation of the whole thing? Why
don't you call usg before you made
the payment? Is this the way to
ireat Parliament—after actually
making the payment, after having
made it a fait accompli, then call the
opposition leaders and then place the
whole matter before the Parliamenl?
This is not the way to treat the Par-
liament and opposition leaders or the
country. The country is deeply per-
turbed becasue they think this is
something which is not done in the
interests of the nation, which is real-
ly pursuing the old policy of sense-
less appeasement of Pakstan; and
therefore, they want this thing to be
repudiated.

What is the statement attributed to
the minister? He is not an irres-
ponsible person. We are convinced
that this Ichhogil Canal is really a
Maginot Line; it has been used as a
Maginot Line. Also, our money Is
being paid for that now. It is no
good the minister saying this has been
paid for some constructions which
were made four or five years back,
Are you now compelllng India to
make payment for something which
s really a military operation area?
Are you really making us pay for
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something which was used against
India in the last conflict? That |is
the real point. Why should they
have pill boxes in a canal area; why
underground tunnels and bridges of
this capacity t hat Patton tanks can
go over them? What is the good of
the minister saying there are not so
many hundreds of pill boxes but they
are much less in number? All this
shows that this is part of gome mili-
tary scheme for the purpose of fight.
ing India. Should Indian taxpayers
be made to pay Rs. 8 crores or any-
thing when we know this has been
ueed for the purpose of building up
military operation areas and that has
been used against us? That is the
real point. Neither the Prime Minis-
ter nor any other minister could
satisfy us. We would not be satisfled
unless and until we know that this
charge is wrong. It is no good Mr.
Indrajit Gupta saying that the minis-
ter has done gomething which is not
very creditable. He has only done
his duty. It Is his duty to bring to
the notice of the country that we are
really paying for something which is
part of Pakistan! military preparation
for fighting India and which has been
used as such. Let us know whether
that is the thing or not You were
there, Mr, Chairman, and you know
we wanted a definite assurance which
eould not be conveyed to us that it
was not so. Neither the Prime Minis-
ter nor any other minister could say
that Can the ministry assure us
that this charge is not correct? We
are deeply perturbed. It will not be
Yalr to the jawans; it will have 2
demoralising effect on the entire
nation. You will ind in today’s
papers & distinguished lady saying,
"T was going to make an offer of my
jewellery of gold that T have for na-
tional defence. But after I read
about this payment of Rs. 8 erores
and how Rs. 10 crores of cargn have
been seized in this blatant manner
by Pakistan and we are sitting help-
tess, I am reconsidering my decision.”
It would create s very bad effect on
the country. Why don’t you stop it?
Dr. Lohia was perfectly right If I
may draw your attention to Article

1684 Ai) LSD—S8.
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9(1), there it ls said that any ques-
tion which arises between the parties
concerning the interpretation of the
Treaty or concerning the application
of the Treaty can be setiled in the
manner indicated in that Article 9.
First of all you can discuss and then
you can have g court of arbitration.
We can easily raise a dispute as to
the facts. We can easily raise a dis-
pute both as to the application of the
Treaty and the interpretation of the
Treaty.

Sir, the late Pandit Jawaharlal
Nehru who signed this along with
Field Marshal Ayub could never have
dreamt that this money would be
utilised for the purpose of putting up
military installations for fighting Indla,
killing our jawans and treating these
pill boxes as convenient posts for
shooting down Indians. 1 submit, that
was never the intention. Therefore,
basically, the doctrine of implied term
applies. This is all subject to the
implied term that it is liable to frus-
tration if one does something which
is basically opposed, which is cardi-
nally opposed to this Treaty. They
have dooe it. 1, therefore, submit that
this Treaty stands violated by them.
Its basis has been frustrated. We can
repudiate it. If we did not repudiate
it, we could have raised the issue
under this Article and gone to a court
of arbitration. There is no point in
coming to us after the whole thing
has been done. Even now you should
raise the point before the Indus Com-~
mission and before the World Bank
and ask them to let us know whether
this @ being utlllsed or this hws not
been utilised for other purposes, whe-
ther this has been applied or mis-ap-
plied in this manner. Unless we know
that wa cannot possibly ratity the
action of the Government In paying
these crores of rupees of the Indian
taxpayere
1822 hrs.

[Mr. Dervrr-Sesaxmm in the Chair]

It is no good saying that we have
not paid the money to Pakistan. We
have pald the money to the World
Bank for the purpose of paying for
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what has been done by Pakistan on
its own territory. ‘Therefore, it is
indirectly paying to Pakistan. It i»
not an excuse which should at all be
accepted. I submit, Sir, that is the
real issue und that issue should be
clarified at the political level; if not
clarified, that should be reviewed, that
should be subjeet to scrutiny.

Shri Earni Singhji (Bikaner): Mr.
Deputy-Speaker, Sir, India has just
emerged victorious from a war that we
have had with Pakistan and scarcely
has the dust been brushed off our uni-
forms that the fact has been presented
before us that Rs. 8 crores have been
paid as one of the instalments accord-
ing to the Indus Waters Treaty of
1960. Under normal conditions, T am
sure, no Indian would have opposed a
thing like this. But coming as it does,
immediately on the cease-fire and im-
mediately following a war which was
rtarted by Pakistan, I feel that it is
indeed a great mistake for the Gov-
ernment to go ahead honouring trea-
ties which normally, as a result of war,
should automatically have been ab-
rogated.

The Prime Minister has made a
statement to say that the Government
is keen to honour its pledges as far
as the Indus Waters Treaty is con-
cerned, and I think we would like to
say that under normal conditions the
gesture of any government to honour
its pledges is something to be proud
of. But at the present juncture I feel
that this is completely uncalled for.
If 1 had been in the place of the Gov-
ernment myself, I am sure we would
have supported such g stand in peace
time, but I would urge upon the Prime
Minister today that he should look at
the feelings of the people, see how
greatly they are disturbed, how
greatly they resent this payment and
then come to any future decisions with
regard to any future payments

It was mentioned this morning by
some people that mithough we claim
that there was a war with Pakistan

NOVEMBER 10, 1965

Waters Treaty (M) 1234

it was in fact an undeclared war and
therefore we should go on honouring
these pledges under the Indug Waters
Treaty. I do not wish to go any fur-
ther into this matter but, Sir you know
us well as anybody else that this was
perhaps one of the grimmest battles
that we Indians had to fight and, whe-
ther it was a declared war or not, the
fact remains that thousands of Indians
lost their lives in the defence of our
country. At this stage to keep on
giving water and hard-earned money
of the country to our enemy is s5fne-
thing which we should certainly think
twice about.

There was some mention about a
penalty clause. 1 have been looking
into the Indus Waters Treaty mysell
and | have so far not been able to
come to the penalty clause, I hope
the Minister will enlighten us about
this. Perhaps one of the most interes-
ting parts of this Treaty is its pream-
ble which 1 quote:

“The Government of India and
the Government of Pakistan, being
equally desirous of attaining the
most complete and satisfactory
utilisation of the waters of the Indus
system of rivers and recognising the
need, therefore, of fixing und deli-
miting, in a spirit of goodwill and
friendship”.

—] emphasise the tarm “in a spirit of
goodwill and friendship—

“the rights and obligations of each
in relation to the other concerning
the use of these waters and of mak-
ing provision Yor the settlement, in
a co-operative spirit”.

—underline the words “in a co-opera-
tive splirit”"—

“of all such questions ag may here-
after arise in regard to the inter-
pretation or application of the pro-
visions agreed upon herein, have
resolved to conclude a Treaty in fur-
therance of these objectives, and for
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this purpose have named as their
plenipotentiaries: "

Now the preamble I think states
absolutely clearly that when this
treaty was made by our Prime Min-
ister Nehru and Shri Ayub Khan of
Pakistan it was more than clear that
reasonably friendly relations would
continue and Prime Minister Nehru
wanted that friendly relations should
be developed between the two coun-
tries, But where is the climate today
for the continuance of the Indus
Waters Treaty? Where is the friendly
spirit between the two countries when
we see that Pakistan has aggressed
against the integrity of our country?

The Indug Waters Treaty is well-
known and I think Shri Nath Pal has
put the entire Dedate in a proper
perspective as between India and
Pakistan and the World Bank. Prime
Minister Nehru had always stressed
that no matter what the differences
might be between our country and
Pakistan, India at no time was against
the people of Pakistan and in fact did
not at any stage wish to see that by
cutting of water supply, the Pakistani
farmers were harmed. It is because
of this and because of that spirit of
our goodwill that thig Treaty was
arrived at, and T am quite sure that
our present Prime Minister, Shri Lal
Bahadur Shastri, feely equally the
same way, feels the same concern for
the people of Pakistan who are work-
ing on the soil. Our difference of
opinion s with the Government of
Pakistan

The question now to be asked Is
whether the conditions of the pream-
ble have been justified in view of the
changed circumstances and viewed in
the context of Pakistan's armed ag-
gression with the object of destroying
our country’s territorial integrity, and
as & result of this whether it is still
incumbent upon India to continue
honouring its commitments knowing
full well that huge amounts of money
pald yearly to Pakistan are utilized
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for building that country’s war
machine to be directed at us. It
should clearly be understood that
there is a great deal of difference
between war and peace. An agree-
ment made at the time of peace may
not possibly be carried through in
times of war. If Pakistan insists on
us to honour our international com-
mitments and agreements jn favour of
that country, surely it is the duty on
the part of Pakistan not to do any-
thing which might go against the
spirit of such an agreement. And
we do not have to look very far to
find how Pakistan has time and again
violated these things—for instance,
the incursions first in Kutch and then
agoin in Kashmir, later on, when the
war started, the harassment of our
Embassy personnel in Pakistan not
only that, the Impounding of our
ships, virtuslly violating the maritime
law and a# if that was not enough, the
insult shown tg some of the ofMicrrs of
our Min'stry of Irrigation and Power
who were working almost In the capa-
city of the officials of the United
Nations on the Indus Waters Treaty
itself. When a very senlor officer
went over to Pakistan on thelr invi-
tation, he was refused entry into
Pakistan. The obvious reason, of
course, was that they did not wish
any Indian officer to see their military
preparations and the money that we
were giving them being used for war-
like preparations. But we know what
the truth is and it Is up to us to see,
when in fact all thes~ preparations of
war are being made by Pakistan with
the monev that we are giving them
whether wa ghould not start thinking
afr=sh and stop these payments from
now onwards.

The question would certainly come
up at the end of five years when
Pakistan may ask for another exten-
son of three years. I feel, in the
mood in which the Government is
today, they may like to extend It by
another three years. T would like to
urge upon Government that If they
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cannot abrogate this Treaty today, for
God's sake do not extend it by another
three years. If Pakistan is unable to
complete its irrigation projects, the
only remson is that all this money
was being spent for the most dastardly
aggression against India with the
regult that the machinery has been
slowed down, Then, why should we be
bound to extend it by another three
years?

Qur country is facing the spectre
of famine. All over, there is great
shortage of foodstuffs and a great
deal of our foreign exchange has to be
diverted towards the import of food-
stuffs. Surely, Pakistan is to a large
extent responsible for creating a clai-
mate beiween India ang America re-
sulting in slowing down the PL-480
aid I Pakistan had not embroiled
India in 8 war, I am quite sure that
this aid would have continued un-
abated. Admittedly the United Btates
has made certain statements with re-
gard to PL-480 aid and its continu-
ance; nevcrtheless, there is no doubt
that the people in our country have
been faced with the spectre of food
hardships and for that we must blame
Pakistan entirely.

I would like to make a brief obser-
vation now as to how this particular
agreement of the Indus Waters Treaty
affects Rajasthan. A very direct effect
of the Indus Waters Treaty has been
felt in Rajasthan where in the Gang
Canal, against a normal supply of
2,700 cusecs of water that have flow-
ed regularly into this canal ever
since the Anderson Award of 1935
only 700 cusecs are allowed to flow
through the cannal since the time the
Indus Waters Treaty of 1960 came into
force. All these years there has been
s downward trend in the foodgrains
production in this area, whereas it
should have actually increased by the
application of new methods of agri-
cultural operations.

We hear very often that crops are
withering for lack of supplies of water
th‘l‘l:lm the canal. Only a couple of
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days ago a deputation of public re-
presentatives called upon the Prime
Minister, and called upon the Mims-
ter of Irrigation and Power and plac-
ed before them their grievances, tell-
ing them exactly how our agricultu-
ral production is being retarded; how
ihe sowing of the rabi crop has vir-
tually been almost given up and the
crops that have already been sown
are withering. I am very happy to
say that the Minister has been good
enough to see that a certain amount
of increase in the water took place
but T do hope that this will be sub-
stantial to permit sufficient crops to
be grown and help the Grow More
Food Campaign.

As you know, Sir, the northern
portions of Rajasthan, what are
known as the Ganganagar District of
Bikaner Division, are serviced by
threc canal systems—the Gang Canal
brought by Maharaja Ganga Singhji
in 1927; the Bhakra Canal system
which was planned by him but which
came through soon after World War
IT in the ume of Maharaja Sadul
Singhjil and the glgantic Rajasthan
Canal system, one of the mightiest
canals in the world planned by free
India's architects, All the three of
these are servicing the vast desert
lands of Rajasthan from the Punjab
rivers; but much of this expectation
is negatived with regard to the food
production if the amount of water
flowing through these canals is reduc-
ed.

1 should like to give you a brief
idea of how the supplies of Indus
waters come into the Gang Canal and
other canal systems of Rajasthan. I
may mention, the Gang Canal at ane
time wus serviced by the Sutlej but
now the water in this canal is allow-
ed after distribution of waters stipu-
lated in the Indus Waters Treaty
which came into force in 1960 to
Pakistan, whether it is the waters of
Beas, or the waters of Sutlej stored
at Bhakra 'The distribution of the
share that came to India is done bet-
ween Punjab and Rajasthan eccord-
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ing to the understanding ‘between
these iwo State Governments,

But the fact remains that against
the original 2,7000 cusecg in the Gang
Canal, since the Treaty came into
force in 1860, there has been a gra-
dual reduction and waters as low as
700 cusecs are only released which is
greatly affecting the agricultural ope-
rations. It will also be of interest to
note that socording to the reports I
have just been getting from the Gang
Canal District, kharif crops have
suffered to the extent of 50 per cent,
garden crops or orchards by 60 per
cent and the sowing of whecat now
will affect the normal production by
45 per cent as water has to be divert-
ed both for sugarcane as well as for
food crops. On the whole, Ganga-
nagar District has suffered since this
Treaty has been signed in 1960, It is,
therefore, understandable that those
of us who hail from Rajasthan are
naturally anxious about this situation.

Mr, Deputy-Speaker: He may finish.

Shri Karni Singhji: | shall not take
more than a minute, I shall just con-
clude my observations by merely say-
ing that international agreements and
treaties are based on bilateral accep-
tance of the conditions contained
therein, Just as in the case of Kash-
mir any references to a plebiscite by
us some time ago have been made
moribund by Pakistan’s non-adherence
to the conditions laid down in the
Security Council's Resolutions of 13th
August, 1948, vis-a-vig the withdra-
wal of their troops, similarly in the
case of the Indus Waters Treaty also
Pakistan has been guilty of violating
the wery spirit which iz reflected in
the Preamble of the Indus Waters
Treaty of 1960 and has thereby creat-
od a situation where our country can
justifiably take a stand that it is no
longer bound to honour, on a unila-
teral basis, the conditions laid Aown
in the Treaty itself.

1, therefore, now repeat in support
of my substitute motion that Pakis-
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tan has, by its very acts of aggression,
forfeited its rights to benefits from the
Indus Waters Trealy and India is no
longer obliged to honour the Treaty
obligations as conditions due to the
recent Indo-Pak war have materially
changed them, absolving India of any
further obligations with regard to the
operation of the Treaty in question.

Mr. Deputy-Speaker: I think it will
lake a little longer. Shall we sit upto
5:30 pra.? How much time would
the Minister want for the reply?

Dr. K, L, Rao: Half an

twenty minutes.

Mr. Deputy-Speaker: Then 1 ghall

hour or

call the Minister at 500 p.m.  Shri
S. N. Chaturvedi.
Shri Radhelal Yyas: On a point of

order. So many members are stand-
ing to catch your your eye, but you are
giving an opportunity to a member
sitting. I think it is specifically pro-
vided in the rules that only a member
who stands shall catch the eye of the
Speaker. 1 think this rule is not
followed by the Chair.

Shrl Nath Pal: | am afraid once
again my objection will not be mis-
construed by my friend, the Hon. Min-
ister, Mr, Depuly-Speaker the debate
is being distorted. We want a politi-
cal reply. | want Mr Swaran Singh
or the Prime Minister to reply. If the
Prime Minister does not want Lo réply,
then we are not interested in the
reply at sll. We have already heard
the Hon. Minister. What we wamnt is a
political reply to this gquestion. Why
are they making a  mockery of this
debote?

Shwi Radhelal ¥Vyas; One more point
I want to raise. In this debate maore
time has been given to the hon. Mem-
bers belonging to the Opposition. Only
very few Members have been called
from the Congress side. I therefore,
suggest that the debate on this be ex-
tended and the Hon. Minister be ssked
1o reply tomorrow.

Mr. Deputy-Speaker: Shri 5 N.
Chaturvedi,
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Shri Radhelal Vyas: What Is your
decision on my point of order?

Mr. Depuly-Speaker: There is no
point of order.

Bhri Warlor (Trichur):
like to know whether we would get a
reply from Shrl Swaran Singh......

Mr. Deputy-Speaker: 1 do not know.
It is for Government to choose their
spokesman.

Shri Warior: Let Dr. K. L. Rao
reply. But we would like to know
whether Shri Swaran Singh s inter-
vening or not. Let us get at least this
information.

Mr. Deputy-Speaker:
Government to de.ide.

Shri Nath Pai: If Dr K. L. Rao
replies, then we shall walk out.

ﬁlulﬂlv'g“ﬁ (fwgromarz) :
W WEEw, qifeeaa W frew
18 af w1 gfrgre wrar & sfa @
s fawarararer w1 sfogra wr & 0 ady
wgfe 9 & wrw & sfa faeee
wefrr ¥t § | &w oy e § s
WG AAAT FT HA ATT 5 X
ary & < fs ot 2w gt g Y we-
arft & fog a=r awT §, 39 w gw
w9 T § |1, 39 w1 T w1 |
g feafa Qeft § form & vt & w1 faformr
¥ waw ag aff § e ag ol T
g W el oft g fedvEw
wifewite 1 Jeewa €61 1 guaTw A
oy § 5 g0 u% aft wareafes feafl
Fgq ¢ w & pm
T wreAw g, I f§ gart @
qifem & g ST 39 &1 9wE
g, o farft fedr g 9a W
Ieiwg gwT WK JE ¥ A o
T YW wurfasa w7 S w1
R I vadT s w v ¥
w1 wrT A §, gArt I & feendfes
fraww fAF A o@ A
6 6T WIGQT I&5T W efvar wmr wdqy
ot Wi way femdfrs fotes

We would

That is for
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A% w s e Wi iffems & v
W 7 g a1 =@ garh o fGEw o,
N wfEirs ¥, 75 & @1 T
WK ag qaTe gt d21 A e fin e gw 3w
SO e F AT A% | 59 fay & awwan
# 5 og ot fevea ok § 2 Faaer
wWam st awg i &

@ &T ¥9 gwT, wawar gy,
7w, gl Wt AT AE, W g,
g wfafafaat &1 wowmw gw, wfea
™ u% Wt gg gwea § fr gare Wi
arfert & dre # wrw o wwrE A 4
v e aerk A § A1 gune WA
W a7 ¥ qwea froae el
witfs aifewam & a1 0% dar O
# g k96 A wrw aw fedt B ar
fodt wfemien ® qu Y fear |
e frgrama 1 aowrC A e wafir
&, &ar 3q 1 s e § 99 § W
AR e g sa v g amh §
@ arey ot o frdror gift 37 4w
o AT aw fr galt T fedt
ot aeg & 37 ¥ 1oy g€ Y goft

& g aw At ®1 13O Ad angan
A o am # e wgm g g e
T ® ged § 5 oa e s g
awrd ¥ fag gararady | AT g T
gafofiaageizar g 97 =
Ja¥ w1 WA gwn g e gswtfre
g © I 97 gEeT faAfn gw
&n & gt f fgrgeena o & § ®1x
Wi | at fam gy ¥ ag T g
Iq aCg * ¢ T | § ag w7
S Gull (BT car LU 2 S
wq ¥ w7 75¢ &% ¥ ug qod fr war
T o F1 I9Gh WRT F fawg gan
& oYt ¥ ag AT o= gfee & fafma
7if &t mE g fx 3z w9 w1 & W
WX xed 4% g Q9. ® g fn A,
xgh 9T ¥ TAww ¥ wEw 4 q7 A
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fow ateder a3 § a7t e & fod
& t 51X a9 g9 Tg o AR @)
qg T g WWW & it e gnA
o wrfeRree &1 g fear g Afew
W T 7w fe v @ e W
st afefer @ver ¥ O 3 qor
T d

AT M ¥o Xay § TN & wEE g
% ag vy § v €1 728 & arrge fom
R & o g fom mm e
Ia% fod sw@r At s oM
& A gt J9T gy wswar ) § e g
99T IHT &1 ) wr omr AT A
v & ®wx fprgema & w101 %7 g
At gar, WY ar swwd, fa gr, ag @
qgd gFA "W oY, g7 o ol gww
arx g wrrrEa fam o eeaae
% & a5 # e e gemEn
gur &, afew vy st W & wm @
fam stwm & fod ag faor mor w1
EY g9 A 61 §% rvaree fawar
af o forr g & g b aER
vt & o # o) wwr i @ Y, we gt
v g W A R e e
ot ww & T gt feey farcme
vt g faom w1 gewwa g o d
aqr gt m ¥ W pfem® =
W .

& samar g fe 7x & agel e
Mparagrasdfeaiqgg A
frafar wrex o aifeems e fw A }
o8] efTeTT ¥ wifgy T g
facarifos foid=fesy o1 ) dat
WqaT ATET §OT § A6 WX qu g
qua fecarifew fodm= amw w7 § )
A% EF W94 wWiiAdwwm ¥
qE ft 7AW A wEn qry gar
gy f g A TN W oam W
§7q7 3 fEar ma ag a1 W e e
o1 T00C O ATwT Wi & foay ay |
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T giwa wifgd f& g ssm 43
aw AT R WO gw R Mg &
¥ifT wrd e d § A ary o o frafa
&= @A

Mr, Deputy-Speaker: Shri Vidya-
lankar

wt getelit  wrelt T
g, & wgd ok wmurqr wiga
g fomr amt & dwfeaw wrma ¢
% gt qfw w2 & 42 gu & Olv S
fe smg ot 7 o A 9OwT ciw
aReAT T1gd § 1 qgr o wfeT W
qrrqar At gt wfgh ag M o fe
farer w17 o9 & ®wA ¥ o1y I AW v
aay fear w1

Mr, Deputy-Speaker: | am trying to
give chance to as many Members as
possible.

ot tiwr s ;. Awn Wl
Txm ary, d&r o ggr o7 e wan
g1 faad w9 wlr =7 w7 wEmiz
Lo |

Mr. Deputy-Bpeaker: We have to

close the debate today.

Bhri Radhelal Vyas; If we omnnot
catch your eye, what is the use of
our sitting here?

ot wemwde wreh - @i W
wra FaA Y Y 2 AR S @A
= Tt & T ogwTo gwim

Shri A. N. Vidyalankar {(Hoshiar-
pur): I have tried to persuade mysslf
to speak in favour of the action taken
by Government, but after long efforts
in that direction, | buve not been able
to convince myself that we could not
do anything else and what we have
done was the only honourable course

for us to adopt.
1 strungly feel, and quite agree with

Shri Nath Pui, that this is 5 political
question. not a technical one Of
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[Shri A. N. Vidyalankar]
course, the Minister of Irrigation and
Power, has given us a lot of informa-
tion, but he has not been able to give
political reasons.

8Shri D. C. Sharma: He is a retired
government servant.

Shri A. N. Vidyalaakar: I feel it is

the House's degire thaut the political

reasons compelling Government to
pay all this money and permit the
water to Pakistan after all that has
happened during recent months
should have been given. I still expect
that those reasons would be given.

The hon. Minister referred to the
water being used in Punjab for agri-
culture. I think that wag not very
much relevant. There is well irriga-
tion also there. There are other alter-
native sources of irrigation. The ques-
tion really is whether, in view of
what has happened during all these
months, was it absolutely mnecessary
under the treaty, and was it proper
for us to have done what we did, and
whether in what we have done we
have acted consistent with our self-
respect and honour?

I think we are not living in normal
times. We have tried for the last 18
years to develop friendly relations
with Pakistan and we have failed.
When this treaty was signed, it was
signed with all genuineness and all
sincerity in the hope that our relations
with Pakistan would be cordial and
they would become friendly., And
those expectations were there. For 18
years we have lived in this hope and
have tried to improve our relations
with them. But I think the recent
events were a culmination of our
efforts. After all these efforts, we have
not succeeded, and at present we are
in a diferent mood, the country is in
a different mood; Pakistan also
is in a different mood. So, this
wns, I think. the most inopportune
time for implementing thet Treaty.
Many hon. friends have shown by
arguments, which I need not repeat,
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that there was enough gcope
in the Treaty for at least post-
poning the payment. Also, I feel that
Government should have anticipated
the mood of the country, the mood of
this Parliament. Parliament was
going to meet, they could have waited
and consulted Parliament, they could
have consulted the all-party commit-
tee that was constituted last time,
which consists of Members from the
Opposition as well as the Congress
Party. Therefore, 1 have tried my
best to persuade myself, but I have
not been able to convince myself that
whatever action the Government has
taken was absolutely necessary. Gov-
ernment should not have been in a
hurry to take that action.

What can we do at present? The
payment has been made, but the
payment has been made to the World
Bank. I expect that the Government
should at least challenge the expen-
diture that Pakistan had incurred so
far, it should write to the World Bank
that unless we were satisfied on the
question of the previous expenditure,
the money should not be used. Gow=
ernment should at least tell the World
Bank that immediately a proper en-
quiry should be made either by the
Joint Commission on which India and
Pakistan are represented by their
Commissioners, or by any other im-
partial commission as to how that ex-
penditure has been incurred, where
Pakistan has spent all that money,
how these canals have been used by
Pakistan to serve as a defence line.
As an hon. Member hinted, long ago—
it was in 1855 or 1956—our army offi-
cers, responsible officers, senior offi-
cers, had drawn the attention of the
Government to the construction of
this defence line by Pakistan, the
Ichhogil and other canals. They sug-
gested that If Pakistan constructed the
Ichhogil Canal, we should also con-
struct a defence line using the Hudiara
Channel for the purpose. But we just
dismissed that proposal. Even the
PAP officers had informed the Go¥-
ernment that the Ichhogil Canal and
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pill boxes were being constructed. 1
bhad an impression earlier that our
intelligence had failed, that they did
pot inform the Government sufficiently
in time, but that is wrong. in fact,
the Government was well informed,
Government knew all these things that
were happening, how preparations
were being made. Therefore, it passes
my imagination why all these things
were just ignored.

Whatever has happened has hap-
pened, the past is past, but I thunk
that, laking the mood in which we
find the vountry and this House today,
Government should adopt a different
attitude, should think of whal can be
done. 1 have suggested that at least
next year we should be firm, we
sbould not make any payment, and
this House should be firm that next
year no payment should be made un-
less we were satisfied that the money
that we were giving to Pakistan was
not going to be used for any sinister
purpose. This year also we should ap-
proach the world bank aund say that
we are not salisfied with the super-
vision that they had been exercising
and we should get the whole matter
properly  investigated, Whatever
might be the treaty this is an inherent
right of eviry country; if they be-
came a party to a treaty they should
be satisficd that the other parly was
also fulfilling all the provisions of the
treaty in letter and in spirit and if
the money that was paid was properly
utilised. We are not very mmuch con-
ceroed with, techmical questions such
as how many pill boxes had been con-
structed and what amount had been
spent on each pill-box. We take this
question in a general way. How
Pakistan had been using the money
received for this purpose is a matter
for investigation and it is for the gov-
ernment to get this investigation dome
and to inform the House. There are
suspicions and doubts among our
people with knowledge and informa-
tion and among people who have been
fighting on the front also. I need not
name the people. When we visited
those arees, even those jawans told us
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so.  After ull we should adopt some
kind of policy taking fully into account
what Pakistan had been doing We
should realise that we are Lviag oot
in normal times but in abnormal tumes,
Our relationship with Pakistan has not
become normal it is still abnormal.
We should take decisions taking these
abpormal Umes into coasideration.
That is what 1 wanted to submit. 1
hope Lhis political aspect will be dealt
with by the Minister when he replies,
1 assure him that so far as our s
and the spwit wre concerned we are
all one, and agrec on the point that we
should have the best of relations with
every couniry in the world, even
with Pakistan we do not want war,
we huve never desired war; no Mem-
ber of this House wants war., 5till,
we want to live in peace with dignity;
to have friendly relations with every
eountry does not mean that we ghould
give away our honour and dignity.
We want friendship with dignity and
honour. That is all 1 wanted to say,

Mr. Depuly-Speaker: Dr. Rao.

Shri Nath Pai: Mr. Deputy-Speaker,
may | assure Dr. Rao that I have the
highest regard for him He is a good
minuster, an honest and able Minster
but we had hoped that when the reply
would come it would be on political
grounds, If the government is deter-
mined to show such a contempt for the
unanimous wish of the House that this
matler be treated as political, and not
technical, poor Dr. Rao should not be
made a scapegoat for the unanimous
decision of the cabinet. Either the Ex-
lernal Affairs Minister or the Prime
Minister should reply. The Speaker
this morning more or Jess gave a rul-
ing that it was a correct suggestion
and we were assured by the Minister
of Parliamentary Affairs that he would
carry out our wishes. They arc insist-
Ing in mraking this a mockery of g de-
bate—I hope Dr. Rao will not mis-
undersiand me. We do not indulge in
walk-outs. But if they are making
such & mockery of a serious subject
of the debate where we raised points
which are basic matter of international
relstions with Pakistan, reducing it
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(8hri Nath Pai)

{o a contemplible technological mat-
ter, we have no alternative but to
walk out.

Shri Harl Vishnu Eamath: They are
reducing an important debate 10 a
farce.

[Then Shri Nath Pai and Shei Han
Vishnu Kamath left the House.)

17 hrs.
Shri Yashpal Singh: The Minister of
External Affairs may reply.

A1 gER TR THAIA . IqTEAN
wERa, A A wgr B IEwT wada
A g WY wRA A AT W s
g
(Shri Kachhavaiya then
House.)

ot gemenfre et @ IITETE
®EIZA, ¥Mo ¥o THo A gIfEwEATH
gaTT Y o AT sar A1 2 awd
afwm arfsena ardt # fog otz aa
Wt foo e wET we iy AP 2
g%4 | FWifE W9 ¥ T F FAIT
23 ¥ fag qar 1@ &, cofom # gz
afgent w2 g

left  the

(Shri Prakash Vir Shastri then left
the House).

ot rwwre e f eaTs wa
¢ o % qa@ gAY a1 fagar Hat gawr
Farq & WY age wTI 7@ Ay

Shri Hanumanthalya: May I make
one suggestion, Sir? As my hon. friend
said, this is not » party question, and
when foreign affairs are concerned,
we must toke the whole House and the
country with us. We also must be
persuaded to plead for the Govern-
ment and the country. This s not a
matter on which the Minister of State
should answer. This is a matter which
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:affects are emotions of 44 crores of
people, and we are asked to raise the
morale of the people. I would like to
make a deflnite suggestion: tomorrow
let the Prime Minister reply. This is
not for Dr. Rao to reply.

Mr. Deputy-Speaker: It is for the
Government to choose its spokesman;
I cannot compel anybody.

Shri Hanumanthalya: This is not a
matter for Dr. Rao.

Shrimati Renuka Ray (Malda): 1
would like to support what Shrl Hanu-
manthaiya has said.

Bhri D. C. Sharma: | also support
Shri Hanumanthaiya

Shri Radhelal Vyas: Let the motion
be put before the House.

IUTSTAW WA : WIT HEATHT €T X
ga Aifal

Bhri D. C. Sharma: Those who are
aflected by the treaty have not yet
been given an opportunity to speak.
Are they put on the blacklist by you
or by the Minister of Parliamentary
Affairs?

The Minister of Communications and
Parllamentary Affalrs (Shri Satya
Narayan Sinha): The Prime Minister
has come. The feeling is that we
should reply tomorrow.

The Prime Minister and Minister of

Atomlc Energy (Shri Lal Bhadur
Bhastri): 1 shall say a few words
now.

IMAN WERA, TE TEIRZ AT
arwtat fam¥ fr avaw & ow agw
g ar fomel s aog G gw w1 o
§T9T q7g ¥AT 9¥T § g OF 9O
aawtat & U odidz ko g otz
TEAE T WIOE g RFal ¥ safe
ag TETRT w1an WY ag S greed &
For et /YT AT g 1 A e g
T e e wg AT gWT AT
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oft preity o : frrisT g &
i i

ot wey sy wTedt : wT ggNgE
ffar 1 grea T g I qa framamT &
med e T T ¢ 0T ag am fe
mifeariiz & smwa uret § oY oif ez
T4 €1 qTAAT § v AF) wet ) W7
ag ama g § 1 A ow @y s
wYT O qaiiE guT ¥ T8 gTew A Aw
fear qar YT @Iw & gw w1 owIAT
w¥ ag Qatiz HA1 § IusT dew o
frifes quat T § v 76 @
W T wawd ¢ e qgh wm gat
faqoma azedt w1 & 1 feafa frea
et @ g oWy w7 e
wE 7ff & fr aed I% 7 w57 w1 @3-
fafrget & 1 v aw wiw fafarex
ATgA 7 Y A wgr A&7 v o Mem
¥ s #fwa gz qw fomgw famae
d%z gwt g § fe aed 3w gu-
fafaegzz ¢ a7 w1t 3% www ) A
dxfafrez v § 1 o g9 ot T
ag ¥ aETH AEw ¥ § Ay gt aww }
oY gai feorfaz g § 1 ag wif
o gara wkwl frgea o sfin
w1 wker Iw A sgquw aft &
T wE v agA 9y @ el
600 ¥UT &Y & wfreqwA §, 620
0% s & Wit gw ¥ gary Wy
81 w<I¥ 1 83 wTI¥ ¥ $FRqwa § |
ey og ® dez § fie a5k % T w1
gafafreex st & ag W@ & ot
gt % Iad ¥ gedaww ol
a1 § wad (feam a1 wrf g Ao
& 7 £ it ¥ 3w W Wi T g
ag €¥F BT M &, oF g w9z
¥ 59 (TN afeq Y § o grfayw
% fe rfear ol arfesna €& & O
fFoq s dud § vt ag 2wl § ¥aw
feat awd & art ¥ 1 3w & wif daw
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ol 37 & yedew S s At & ot
axart et qow § & & 37 8 qur
WY1 aFd §w @& aga amw v e
%1€ x7 o1 §a1 mifiwema o At Tar
gt a1a o fw w1 f oy fede qwiaw
% faw @ ¥ svm A 9w wgt aw
il GEREnA §, aw A qwT gE A
qat ®TaT gE O WA E of) YAm-
awe gu %1 21 ot & fe qw & S ar
fadn qwzw wig & fesfod @ ng
Tt Agt et § 1 wEd 3w wTE Ry
arw qraiw ¥2an § 1 w1 anad § e
ae¥ & o der den @ fedt ot gex
¥1 A1 ag 8 A ¥ fog aw ¥mgw
war & s ag da1 6 wtw & foo
ay §i faw w1q & fog ard de ssm
2T b | ag wpa Arfaw § o @
fe ®1€ 3awr du1 Ol e W ar
wig & fog g7 7 §Y | qw T o1 g9
¥o ! vy %} A wgt aw gw w0
arqw & 39 w1 o€ 4o aferary &
ws fem g« qwER ® fag ad
iy amt ko

ag fmdtnd wtg & am o
af 1 s agi aw fomdabw ¥
w1 waw § gw ff vy wwn fw
frakywAR R magid o @
a# | Afwa o § ¥ T 0 Eew ol
dorgran | o wdt whieo Carmft b

fowala® & 5000, 10,000 @
15,000 FTETT Wy § ..

qw wofm ween - foraladg
qiferama & a@ faad @ 39 (w1 ot
LL i

oft wrw agrge wTed : gx & 3A
1w e At afY wAm e & femd T
1 2060, 25 €1, as¥f aTww e
!, wig ¥ & Afira gy amrven Wiy
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(4 wmer weree vt
f® 10w, 50 7 a1 1 ST FIAT
T IF T AT W EA AR W

Q% WA WA . atEr Ao
W E

ot wrer agrye wresht ;e Frow
AL 3 A1 TAw AT & AT e
_ AT IR wTHET 1A 7 QR fean f
g ) sewrer B W & A &
%o aamm @ mfs 3w & v v i
HETT AT | WMo 71q ¥ TH OETHT
firar & wYT aaermm f ag awm AgT 0
fawrgm ow dvowm a0 @ o o S
AT & WY foa) fraq gak e |
T w7t ¥ AT g a0w 51 A gt
qr M IV AT9AT ¢ A WA AR

Lt 3

ay froatheiry 4% Wt W€ et
wrw o & 1 dE A R oo
v w T g e O g
SqTET wAT A A grar @

Q% WTAATT WOE AT 56 I 4 8
ECRU L B C

ot wre Wy gt : ag gw
TG TN T | A I A W Wy
ware Wt At At fir o amga & v
Ty it & Tg wgw T | e oy
am fs gw gew ot v @ § s oW
qIffET CERETY FET § AT 9IS
% fag &t ag @ 3% T W
dT gm A afew @ Awafe @
Few ®fa § § oF A wafefa,
aet &% w1 W wd o 5o

wifersmm kg s
aE wUAR | W T g edE
qr e 6 awy AE ¢ ey W A
i waer & Y e for oy arfer
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w1 fr W g ToR fot W % fen
99 ®T | 99 UF Ufidie § A1 39
mifc i dst s asante
& 3= oifer w wvs 70% & quwa
FafF oA I Amarr § ¢
uE T 4 & R 7w 39 &1 nzaw A
T | gW A TIH IT AT FTEH AT
7w % w1 et & aa dan i ww
oS WTE 6@ §1 WA § | STHT 99 A
W & wray ) Iw & awrw S geets
v w1 oranfaw fara, o7 fafefl &
qer, «ff anrar w1 waee fmg doara
39 w1 wonfew e o Jgw foma ot
I ®Y O g FCENY o g A fwar |
s THY & A9 "W A O e
e ft ot T FpwreeE § IE W
o g w9 wTHA TEAT } | wTe OF
o gfrn & e 2, e fvg W
TF §0 G § 9 gw gg Wt o
e gfrm ¥ amat e gg b are &
#f o w7 oxdifra &, = oaw §,
o qifafess foqoem & 39 faquas
¥ g wrf dd v A wolh afRg
o g M1 a1 Sew ¥ ¥ W 4T
ayg wer w1 fE e wrt ag g Ty o
% 3 & | aifecam g qwar & %
ug W gR O A e oA e
gw FVETT w1 Ty § ar wina § o e
7w Ut v £ 7 gy @1 gw %1 9
T A dure afY @ fec afan s
w AT W F s ae e
W g AW g W
qiffeaTT [ T Fwar g, e & g
¥ | AT S e T arfae gy

w O § o e ma od
W g qg T g W & A ant
7 oF e due 42 uv  an
et &, A fiF @ oAt dex W A,
iy W W gt aw v g g,
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grafagadt g0 39 ¥ Tedt ¥ oo
Jrd, wife gw G @ w@ £
™ =5 % f7 ot W ve a5
w A T ¥z oww g, A
BATS @R OF ArRa fagaw wraT o
g #reen g3 fe ag g oaw Aw
& 1w wifad fs e foeedr 99
Ty & ot ST Y W, O g oegaet
iz §7 1@ §, 71 T o g
ardft § 1 st ww 1 @ s,
% o Av §, e g W A o
s e & fe gfrmr & amed gardl
frwgs a1 Firer TR T @A

w16 wfian mvgw 3 3 7y v e
o a1 qF ™ "k W a7 dw, W
aifawedt @1 2% &, 7w gfm W@
foegm v ag wff vt ¥ & oo
FIHTE Y EEH ATt W a1 EEw e )
g & wm A 97 A H
awdt § | Wil wg fm o §, wff
wiromee §, vl d=dz o wenimme
& A § ) e mw o @

A ¥ v fear o K2 gmw
w1 & 6w W A iz fis
wTrt, A gR 96 W XA &, i

it =2fudt 1 e & Afew Tw
¥W g %% §, a1 39 & s o i § fw
iﬁﬂ’z‘i‘i\ﬁwwmq
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@0 awm # g% doeaw g W
FEgy g §

dar fw & 7 vy §, W@ H A A
g twedT aed % ¥ oreft § 1 oft e
At waAge T g g I @
fir 7w a=¥ d% £ Taay Al w § W
9 €1 qon ) v & Hfew ag
&re § fe g9 38 ®1 Hreed oW w7
¥R, ardy ot oxE & o i wre R
W At F o dde o d qwE £
Ag T (EAIAE  BAATHT W METH
g o9 A qur T A, aet i oo
ot § o7 gw w1 39 &7 wt v agrw
vy fueft § 1 x| %7 waw oy ot
fr g% g va 9 fde T A £
gu wgd & f ogi a% ), g Aew-
framaz a7, afw dew-framaz ow fer
o1 UK TTH F AE a0 AT gwen f oo
adt g 7 ogw w1 g A et
wt wafewtws & & we awd dw & ofr
wuAT R WY T GOATAT e
t

¥ fau madta qaedt @ o fadra
ag & fir g9 73 91 e W b
wt gt aTg wEwA §-aww aen
¥ Ay § g8 AT A F
wg off g% ww weR # | W oW ATl
wt o awm gy w G g
ot g e § s o ey ki
¥ fiem &, oy demr g1 mwr & oY A
1 I " ofge

wht yfc fevy wom : v = i
R S et 2w § v arfeers
w g fggem 9v fer e
wox & fad gerEm aff wiom

oft e wgrgC ATed ;W A aa
¥ s awd 5 wp wx wwan & @1 A W7
A &
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st gfc farvoy wreer': o g O
tawarg?

oy e wgTye et : g T Tt
gm, #few oifesms o wom, 98 W
Ei ol ol

ot g fawoy wrorm - frrer W &

o ww feormd : wom v & ant ¥
®: §To & qge g e, feeg adr
& qrft & dart ¥ waT o e s
# vy, wgarT W ey o O ol
et §, 3 54 WA 1 Aw IEHNA g
g, o wT goeT XA Afeal & art §
gafaare aft ®T gwd § o ag N g
e g, oot 2 & s ww
& ww 37 w1 ewfry A W gy k7

o} wrw WETYY WTeWT ; g 3 a5
et a1 | vE 7w frwn fear
qr | vafmr v oY T ot @y of,
AT aATH AT W A g A Tw wWE
aft & fr ofr ot wxw 33T dve
L 3

e feg : o woeTT Y
§ fis arfareara ¥ ardrer #) oy wmeTEe
fear o fis Fqver ww oY gat il
%! figrgeem & faes vemTe A fear
oy o R ot 38 & 37 %) g
frar, &Y 5T &OFTT ¥ 918 TR AT A
st mreedt § s g v aifesrma st
=t g e W frdw qofer
¥ ferg welmmer =ft wom ? o anfeenntsr
anieT ¥ ww gE O g §, awd
aifafowm & ol ®Y e & @ §
Y g Ay Y oy o § fe g s
arer fwrie ?

ot wrw wgrye wredt - ot
% orew Y § e oferama &
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qE TIGT ATV AT A TH FT GERWTH
O |

ot wrw qrf : wife gow g ofr
ggprwr Ay et

Shri Hanumanthalya: Please speak
in English.

8hrl Nath Pal: T am sorry, my hon.
friend from Mysore has requested me
to speak in English. I am grateful to
the Prime Minister for

Qe st wen ; fgfr ¥ afai

ot wre arf - g wTEE e e
et o agt safeqq g1 g TR
oz awia fan | sy sade degant
ot w1 7% w17 A ar fw g7 @ wA
wY wferer &Y sy s ag w1 @ &, ww
fsqmg & @& 7 ¥ T A sfgw
wifgx ¥ dt fie wror #t agw W Fwc
war Aot ave ¥ frar a7

ft evre agrye wreat : & ow affen
% o1 oY & ff qiw a9y § ot free
et @, & gt ¥ age Af & S amn
oyt wr & forg o & ogw T w1 wwr

ot gfe faoy wrow : gw o g
gwn aff faeft o

tww wgyt wrewt: ag faw
arft wifgg ot

oft weg wreraw fay : F ot 3o
o fw

Mr. Depuiy-Speaker: Motions 2
and 4 are disapproval motions. 1 will
take them first. Is Shri Yashpal Singh
withdrawing his motion?

Shri Yashpal Bingh: No, Bir.
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Mr. Deputy-Bpeaker: Then I will
first put substitute motion No. 2 to the
vote of the House.

The substitute motion No. 2 was put
and negatived,

Mr. Depuiy-S8peaker: Shri Prakash
Vir Shastri iz not here, I will put
his substitute motion, No, 4, to the
vote of the House.

The substitute motion No. 4 was put
and negatived.

Mr, Deputy-Speaker: Does Shri
Madhu Limaye want his substitute mo-
tion to be put to the vote?

<t wfermy : o @

Mr. Deputy-Speaker: [ will now
put substitute motion No. 1 to the vote
of the House.

put

The substitute motion No. 1 was
and negatived.
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Mr. Deputy-8peaker: Shri Tridib
Kumar Chaudhuri and Shri 8, M
Banerjee are not present I will put
substituts motion No. 3 to the vote of
the House.

The substitute motion No. 3 was put
ond negatived.

Mr, Deputy-Speaker; Shri Bade,
Shri Ksachhavaiya and Shri Yudhvir
Singh are not present I will now
put substitute motion No. 5 to the vote
of the House.

The substitute motion No. § was put
and negatived.

Mr. Deputy-Speaker: The discus-
sion is over.

17. 28 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock onm Thursday,
November 11, 1965/Kartika 20, 1887
(Saka).
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